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LEGISLATIVE ASSEMBLY. 

Tuesday, 11th September, 1928. 

The Assembly met in the .Assembly Chamber at Eleven of the Clock, 
Mr. President in the Chair. 

QUESTIONS AND A..."iSWERB. 

NUJlBEB OF INDIAN AIm BB.1TI811 IN'l'DBAL SBCUJUTY TRoops. 
3M. ePaDdit JDrda:y Bath Jt1lDll"ll : Will Gonmment be pleased to 

Btate the number of (a) Indian and (b) British internal security troops T 
1Ir. G ... YOUDg : All troops stationed in India are available for 

internal security purposes in peace time. It would not be in the public 
interest for me to give partieulsrs of the troops allotted to internal security 
in the eyent of war, since that would enable anyone, by a simple mathemati-
cal calculation, to discover the strength and composition of the troops which 
it is proposed to put into the field. 

Pauclit Birda:y Bath JtUDSnl : May I ask the Honourable Member 
whether he is aware that it is stated in the life of Lord RawlimoD that in 
1921 there "'ere 28 British and 21 Indian battalions detailed for internal 
security T 

Mr. G ... YoUDg : The answer is in the affirmative. 
Pandit Birda:y Hath XUDSnl : What is the objection to giving the 

present figures, as these figures are bound to be changed in time of war f 
Mr. G. JI. YoUDf : I would point out that it is not of yery much 

consequence now how many troops it was proposed to put into the field in 
19'23, but it is of some consequence how many troops we propose to put 
into the field now. 

Pandit Birda:y Hath X1ULII'1l : Since I am asking for only the nOMnal 
ditltribution, what is the objection to telling us now how many troops haye 
been allotted for internal security as the proportion in the various sections 
is bound to be changed during the time of war T 

Mr. G. K. Young: I think my friend is drawing me into an argu-
ment. and I think he has missed the point, The allotment of troops for 
illterna) security is not the normal allotment in peace time. The troops are 
definitely allotted for internal I!ecurity in the event of war, and. as I haye 
already stated in my answer, all troops are avai18ble for internal purposes 
in peace time. 

Pandit Blrda:y Hath JtUDD'U : Is the Honourabl(' Member aware, 
Sir, that when the Indian Army was increased in 1885-87, the Government 
of I.ndia informed the Seeretary of State how many troops were wanted 
for IDterna) security and that this information has been published in a des-
patch of 1887 , 
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LmlBLATIVJ: A88DBLY. 0 [11TH SEPT. 1928. 

111'. G ... Y01Ulf : I am quitf' prepared to take faMs from the 
Honourable Member. 

Pandit Birday Bath KUDSnl : When bot.h the Government of India 
and the Commander-in-Chief have at various times stated the number of 
troops allotted for internal security, what is the objection to giving that 
information now T 

Mr. G. II. Young: I have 8l ~  answered that question. 
Pandit lIirday Bath ltunzru : Thf' Honourable Member has not 

answered it. 

RATIO OF b.'"DIAK TO BRITISH SoLDIERS IN (a) THE FIELD ARMY, (b) CoVERING 
TRooPS AND (c) lNTERNAJ. SECURITY TROOPS. 

365. ·Pandit Hirday Bath ltunsru : Will Government be pleased to 
state the ratio of Indian to British soldif'rs in (0) the field army, 
(b) covering troops and (c) internal security troops' 

Mr. G. X. Young: The figures are apt to fluctuate. At the present 
moment there are slightly more British than Indian troops in the battalions 
earmarked for internal security. In the field army the proportion of 
British soldiers is about 1 to 3 .Indian soldiers, and in the covering troops 
the proportion is about 1 to 6. 

o Pandit Birday Bath ltunzru : What is the proportion of the internal 
troops! Iconld not catch what the Honourable Member said. 

lIIr. G.K. Young: I shall repeat my answer. The figures are apt to 
fluctuate. At the present moment there are slightly more British than 
Indian troops in the battalions earmarked for internal security. 

Pandit Hirday Bath ][unzru : Is tIle proportion still 1! to 1 as it 
was in Lord Rawlinson's time T 

Mr. G. M. Young: I have not got exact figures with me, but I think 
it is about that. 

ScALE OF PAY AND LEAVE RULES OF OFFICERS, INDIANS AND EUROPEANS, 
ON THE BENGAL AIm NORTH ~ RAILWAY. 

366. *lIIr. Gaya Prasad Singh: (0) Will Government be pleased t.o 
give the scale of pay of officers in the superior cadre, Indian.<; and 
EUt"Opeans, and the leave rules in force on the Bengal and North Western 
Railway, along with a statement of the staff drawing Rs. 100 and above per 
month ; together with a comparative statement on the above points on State 
Railways in India T 

(b) If it is not convenient to supply this information in reply to a 
question on the floor of the House, why should it not be available to Members 
who desire to have it from the Railway Board 7 

JIr. A.. A.. L. Par80DS : The Honourable :Member will find the i m~ 
tion which he requires as to licales of pay in the establishment rolls, copies 
of which are in the Lihrary. I am seeing if I can obtain for him a copy 
of the leave rules in force on the Bengal and '.'"orth·\Yel.1ern Railway. The 
leave rules 011 State-managed Railways are the Fundamental Rules. The 
Railway Board have not got the figures of staff drawing Rs. 100 and over 
OJ! the Indian Railways, but those for staff drawing RH. 250 per mensem 
anrl over cr on seales of pay rising to Hs. 250 per mensem and over, will 



be found in Appendix F of Volume I of the Report. bytbe Bailway-'Board 
on Indian Railways. 

Mr. 0&,. Pruad Singh: Is the Honourable Member awar: that when 
I wrote to the Railway Board allking for information on this point, they 
wrote baek saying that the information cannot be supplied to me , 

111'. A. A. L. P&l'1OJl8 :  I do not remember myself seeing the Honour-
able Member's letter. 

Mr. OaY. Praaad Singh: Will you kindly make inquirieM in the Rail-
way "Board and ReI' if such a letter was sent to me , 

~  A. A. L. PanoDl :  I hardly think it ~ y to make such an 
inquiry. I havc no,v given the Honourable ~I mb  the reference to the 
places where he can find the information that he desires. 

FIRING ON STRIKERS AT BA)fANGACHI. 

867. *Mr. Oaya Prasad Singh: Have Government received any 
report irom tbl' Gowmml'nt of Bengal regarding the Bamallgachi shooting 
affair' If so, do they propose to lay a copy on the table, or in the 
Library' If not, why not ~ 

'!'he Honourable Mr. J. Crerar: The Government of Bengal have 
investigated all thl' cirCl1l1lstanet's connected with this case. but they have 
been advised that JlO conclusions should be Jlublished until the comple-
tion of the trial in which olle of the leaders of the litrikers is being charged 
with perjury and hrin!!inl! a false case against the Chief Dt>puty ~I h i

cal Engineer. East Indian Railway. III the eircumstanet'S the Honourable 
Member will understand that it is not f>O!'--<rible at present to lay any 
papers. 

CONFISCATION OF THE BOOK E!I."TITLED " POLITICS OF On. ". 

368. *Mr. Gaya Prasad Singh: (a) Is it a fact that a book entitled 
" Politics of Oil " Sf'nt to India by a London bookseller was confiscated 
on its arrh'al in Bombay. under a notification issued under seetion 19 of the 
Sea CustomM Act' 

(b) Is it a fact that although written by a member of the Communist 
Party. the book has nothing whatt',·er to do with Communists 1 

(c) Is it a fact that " it was the source of publication, and not the 
publication itst-If which had caused the Government of India to exclude it " 
18 statt'd by Earl \Vinterton in the House of Commons some timt' back , 

(d) Why was tht-book confiscated , 

The Honourable Mr. J. Crerar: (alOne copy of this hook W/l:l inter-
cepted. 

(b), (c) and (d). The hook was intercepted on the strength of a 
notification which prohibits til(' importation of ~lil 8 i  issued by or 
emanating-from any ol1!anization uffililltt'o to. comrollt'd by or {'ollllt'Cted 
with the Communist Illternationai. The book has sineI' heen examined and 
I undeJ'loltand that. thoul!h dt'sil!lwd to illllstratt' the evils of Capitalism, 
it is not of sneh a l'har'al't!'r tllllt it is llt't'l'ssary to ('xt'lude it from India. 
If furtitt>r copies lu'e :;ent they will nut be intt>rcepted. 
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LEGISLATIVE .AS8EJOLY. (11TH SEP'r. 1928. 

Mr. It. O. Neog : Is it the practice, Sir, to examine a book after 
confiscating it or before confiscating it , 

The llbnourable Mr. J. Crerar : It is impossible to examine a hook 
before interception. The examination naturally takes place after inter-
ception. 

Mr. Gaya Prasad BiDgh: Do I understand the Honourable Member 
to say that this book was proscribed before it was confiseated T 

'!'he Honourable Mr. J. Crerar : It was notified in the general notid-
eation which prohibits publications of all kinds emanating from a parti-
cular source. 

Mr. Gaya Prasad BiDgb : May I know the date on which thilt book 
was proscribed under that notification T 

'!'he Honounr.ble 111'. J. Orerar : I must ask for notice of that ques-
tion. 

Mr. It. C. Neagy : Is the Honourablc Member aware that in the 
House of Commons, when replying to similar questions, the Under Sec-
retary of State stated that it is the source of the publication and not the 
publication itself which was the guiding factor with the Government of 
India in this matter ! 

The Honourable 111'. J. Crerar : Yes, Sir; that was correct in this 
instance. 

Mr. It. C. Keagy : Does that represent the policy of the Govt!rnment 
in this matter ! 

The Honourable Mr. J. Crerar: I have explained that the notifica-
tion referred to is of a general character relating to documents emanating 
from a particular source. 

Mr. K. C. Neogy : M ~  I take it, therefore, that if a book of poems 
or a nowl had emanated from that particular source that would have been 
confiscated quite as much as this book ? 

The Honourable Mr. J. Crerar: I am not aware that the particular 
source referred to is in the habit ofpublishillg " belle lettres ". 

Mr. Gaya Prasad Singb : Do I understand the Honourable Member 
to say that if further copies come into this country, they will not be 
intercepted T 

The Honourable Mr. I. Orera.r : Further copies of this book will not 
be intercepted. 

Mr. K. C. Neogy : Is it a fact that this book was written at the 
instance of the Labour Research Department under the Labour Publishing 
Company T 

The Honourable Mr. J. Crerar: I understand that that is COlTect. 
Mr. E. C. Keagy : Any publication coming from that source, I take 

it, is bound to be confiscated T 
The Honourable 111'. I. Crerar : If it comes within the terms of tbe 

notification. 
1Ir. It. C. KeGO' : Does it then presuppose a. examination prior to 

confiscation T 



QUESTIONS A.ND· jJf8WERs. 

JIbe HODOUI'Itble 111'. J. Crerar : Not a detaUed examination before 
interception. 

ltfr. It. O. Neon : Was that the case in this pllrti(!ular instance' 

The Honourable Mr. J. Crerar : The book was not examined in ili!tail 
at the time of interception becaUHe it came from the source which comes 
within the terms of the notification generally. 

Mr. It. C. Neogy : Who was the officer who examined it prior tt) its 
confiscation' 

111' ... R. Jayakar : Did anybody read the book at all or was it con-
iacated because of the source from which it came , 

The Honourable Mr. J. Crerar : I have already explained that it 
came within the general notification. 

111'. It. O. If..,. : Who is the authority who examined the book prior 
to its contiseation T 

Mr. Qaya Pruad Singh : Do I understand the Honourable Member 
to say that the book was intereepted before it was examined T 

'the Honourable 111'. J. Crerar : The book was intercepted before it 
was examined. 

111'. o.ya Prasad Singh : Who is responsible frJr this foolish mis-
take T 

Mr. It. O. Ifeogy : When did the later examination take place, and 
when was it confiscated' 

'l"be Honourable Mr. J. Orerar : As regards the date of confi.oreation, 
I should like to have notice of the question. I cannot at present recollect 
the date. 

Ptnu.ICA.TION OJ'THE REPORT OJ' THE TA.RIJ'J' BoA.JlD ON THE On. h'"DUBTRY. 

369. *Mr. O&ya Praaad Singh : (a) Do Government propose to pub-
lish the ~  of the Tariff Board on thE' oil industry ~ If so. when f If 
110t, why not T 

(b) What was the amount of expenditure iD\'olved in the enquiry T 
The Honourable Sir George B.ainy: (a) The Report will be pub-

llihed on the 12th St'ptember. 

(b) The cost of the enquiry inclusive of that of printing the Report 
and evidence is estimated to have been approximately &s. 51.000. 
lIT. B. Daa : Is it a fact that the Burma oil industry has sent out a 

letter stating that thl' i ~  dol'S not require any protl'ction from the 
GoYernml'nt T 
The Honourable Sir George ltainy :  I do not think that that arises 

out of the answer I have just giwn. I think the Honourable  Member 
'Would do well to wait until tomorrow. It is not a long period for which 
to exercise his patience. 
U. 'I'ak Ityi : How long did the Govemment take to consider the 

application from the oil companies before they made 8 reference to the 
Tarl1f Board , 



[11TH SEPT. 1928 • 

. TIle BOD01Il'UIe 8ir Qecqe Bainy : I think tile time taken fNJll the 
date when the matter was first brought to our notice was very uearly • 
months. 

U. 'l'ok Kyi : Cannot the Honourable Member give the exaet date of 
the receipt of the application T 

'!'he Honourable Sir Gearce BaiDy : If the Honourable Member 
wants the exact date, he must give me notice. 

PRESENT POSITION OF CIvn. AVIATION IN INDIA. 

370. *Mr. B. Das : Will the Government be pleased to state the pre-
sent position of civil ayiation in India. and detail the progress made smce 
the appointment of the Director of Civil Aviation' 

The Honour&ble Mr. A. C. McWatters: The attention of the 
Honourable Member is invited to the reply given in this Honse to ~ 
tion 1'0. 238 put b~  Colonel Crawford. 

AERoDROKEB AT BoMBAY AND CALCUTl'A. 

371. *JIr. B. Daa: (a) Is it a fact that the aerodromes at Bombay 
and Calcutta are unfit for all the year flying , 

(b) If the answer is in the affirmative, will Goyernmeut be pleued to 
state what steps have b£'en or are being taken to make these important 
aerodromes first class landing grounds, and the approximate cost thereof' 

'!'he Honourable Mr. A. C. McWatters: (a) Yes. 

(b) A scheme for improving the Dum Dum aerodrome at Calcutta 
at a cost of Rs. 2.93.500 has lx-en approved, and work is now in hand. 
When the work has been completed, the aerodrome will be fit for 1186 
throughout the ~  

The Goyernment of India haye not yet reached a decision regarding 
tIle aequisition of the site at Juhu near Bombay, which is u.'Ied as an aero-
drome and are therefore not in a position to undertake the improvements 
necessary to render it fit for regular use. 

I M ~  OF AIR MAIL SERVICES. 

372. *Mr. B. Das : (a) Will Go\'ernment state what progress has been 
made in floating a rupee capital Indian company for the purpose of inaugu-
rating internal flying passenger serYices T 

(b) Is it a fact that tenders are being or are about to be asked for by 
the Director of Civil A yiation and will Government be pleased to state the 
present position and when it is expected to start civil aviation , 

(c) Are Government aware of the possibility of foreign competitiOJa 
and is the Director of Civil Aviation doing everything possible to expedite 
the i ~ i  of civil flying services' 

'!'he Honourable Mr. A. C. lWIcWaUers: (a) It is not the intentiolt 
of Government to float any companies of the trpe to whieh the, Honour-
able Member refers. But if subsidies are given for the eetabliabmeut of 
air mail IOervioos, they will be granted only to companies which hi.ve. 
rnpee capital and 8 majority of Indian Directors, and the Gowrnmeat fill 



India undel'ltaDd that this poliey haa already led to 1IOJpe,. aetinty mthe 
clli:eetioJl of eompany !oalation. 

(b) Government are examining a scheme for the development of air 
mail routes in India, but I am not in a position to say when a eall for 
tenders will be iMUed. I am not sure what the Honourable Member ifI 
referring to by the starting of eivil aviation, but if he means the startm, 
of the subsidized aeroplane clubs, I hope that these will be actively func-
tioning by the beginning of the cold weather. 

(c) I am again in some doubt as to the meaning of the Honourable 
Member's question. So far 88 subsidized services are concerned, there can 
he, in view of the assurance already given, no question of foreign com-
petition. The inauguration of civil flying services depends on deeisioD8 
of the Government of India and other authorities and the Director of 
Civil Aviation is not in a position to expedite or anticipate these decisions. 

EnBNDlTUU ON THE DmECTOB OF ('1VJiL AVIATION AliD BI8 0FnCE. 

373. *1&. B. Daa: (a) Will Government be pleased to state what 
amount has been spent on the Director of Civil Aviation since its inaugura-
tion T 

(b) Win Government ple88e state whether the JR'ogTefB made is 
satisfactory compared with the cost of the air establishment T 

!'he Bono1l1'able Mr. A. O .• cWatten: (a) The ~ i  in-
t'urred on the Director of Civil Aviation and his office from the 11th 
.JIlnuary 192i. the date of its inauguration, to the lRt August 1928 
amounts to Rs. 93,424. 

( h) The answer i~ in the aftlrmative. 

EDUCATJON OF THE DEPRESSED CLASSES IN THE DELHI PBOVIllCB. 

374. *La.la Lajpat Kai: (a) Will the GO"ernment be pl{'ased to 
$tate : 

(1) the total pqmlntion of the depressed elasses in the Delhi 
Province : anti 

(2) their educational position ~ 
(b) What IIteps do the (fin-ernment of India propose to wkt' ,0 improve 

their position and what facilities do they prt·pose to pro,;de to them for 
a wider dissemination of education amongst their ranks T 

«') Are Gowrnnlt.'nt ~  to eonsider tb" a<l\·is..'lbility of 
opening an i ~ i l school at Delhi to provide facilities for the sons of 
the depr('4lfled el8H-.'leS to reeei"e general t'ducati(lD along witl1 training in 
certain trades such as motor drh'ing, leather manufacture. black-smithT' 
and weaving T . • 

. Mr. G. H: Bajpat : (a) (J.) The number of persons in the Delhi Pro-
,\wce belonglD(( to communitieti ordinarily l ~  as .. depressed " is 
approximately 70,000. 

(2) There are 26 primary schools in Delhi managed by the Arya 
Samaj and various Christian missions DlOStly ior the cbildrea of th' 
deprell8ed hl~  Education is DOW oompul80ry. in almost the whole 01 
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the ml i~i l area both for the depressed classes and for others, but no 
separate statistics of members of the depressed classes attending schools 
have been maintained so far. Three municIpal board schools have been 
opened in the sweepers' and cbamars' quarters in the City and 300 boy .. 
of these classes are receiving education there. There are 24 scholarships 
of Rs. 4 per mensem each, tenable at middle schools, aDd 6 of &S. 6 per 
mensem each at the high schools for boys of the depressed classes. In 
addition, 2 scholarships of the value of Re. 1 per men. .. em each and 1 of 
&S. 4 per mensem have lately been sanctioned. 

(b) The matter is receiving consideration. 
(c) There is already a Government industrial school at Delhi in 

which special facilities in· the shape of stipends are given to boys of the 
depressed c' asses. 

1Ir. K. Ahmed : DOell my Honourable friend, the questioner realise 
the situation that, if the members of the depressed classes are trained in 
motor driving, black-smithing, etc., their services will not be accepted by 
the people in general, and particularly by the orthodox Hindu members 
of the community f ' 

Lala L&jpat. Ba.i : Of course, they will You come and try. 

DICTUll o. MR. JUtITICE MAooAONKAB OJ' THE BoMBAY BrOH CoURT OJ THE 
t; ~ OF EIIl'EBOB W. JAG.ut.DEO BEG.ut.DING THE BINDING NATUB.B 01' 

TREATIES. 
375. ·1Ir. If. C. Kelkar: (0) Has the attention of the Government 

been drawn to the dictum of Justice Madgaonkar of the Bombay High 
Court in the case of Emperor tis. Jagardeo reported at page No. 1054 of 
the Bombay Law Reports, Vol. 27 (1925), the dictum, namely, that" It 
is now too late in the day to raise the question of the binding nature of 
treaties and the duty, in matters civil and criminal, of enforcing aud 
abiding by their terms, incumbent on all contracting powers (British 
Government and Indian States) and their courts not less than in the case 
of laws passed by the Legislatures. For the purpose of the present 
application, this treaty, in my opinion, is as much law-binding on the 
eourts as a statute law or the law of the Legislature ., , 

(b) Have Government accepted the view put forth in the above 
observations T If not, do they propose to take any steps to have it set 
aside' 

Sir Denys Bray: The reply to part (a) and to the first question in 
part (b) is in the affirmative. The rest of the question does Bot arise. 

lIlunahi IBwar Sa.ra.n: :May I know, Sir, why Government has 
expressed some kind of view about an observation made by a High Court 
Judge in a decision in the Bombay High Court, while Government on a 

i l~ occasion stoutly declined to express any view as regards the 
obst'rvation of the Patna Chief Justice about the ~i y of the people 
inhabiting that part of the country 1 

Sir Denys Bray: If by inadvertence I have been too communiea-
tive. I must apologise to the Honourable Member. 



TOTAL NVlfBER OF PBa80NS AGAINST WHOM ACTION WAS TAl:ft UNDER TID 
F.oBElG!JEB8 Aer, 1864, DUBI!JG nu: LAST 1~ YuM.' 

376. *JIr. N. O. Kelkar: (a) Will Government state the total number 
of persons, province by province, during the last 10 y ~ against Yh<!Jll 
action was taken under the Foreigners Act of 1864, statmg the preeJSe 
IUlture of the action that was taken T 

(b) Will Government state how many of the persons against whom 
action referred to in (a) above W88 taken were residents or subjeeta of 
Indian (Native) States' 

The Honourable 1Ir. I. Orerar : Section 3 of t.he Act gives concur-
rent powers to the Government of India and the Local Governments, and 
I regret tbat I am not in a position to give the Honourable Member infor-
mation regarding action taken independently by Local Governments. 
,such information 88 is available from the records of the Government of 
India is being oollected and will be communicated to the Honourable 
Mt-mber shortly. 

PROVISION OF LAND bEE OF COST TO THE RoSII..KBAND AND 
KmuON R.uLWAY. . 

377. *1Ir. N. O. Kelkar : Is the Robilkhand and Kumaon Railway 
<:ompany provided with land free of cost by Government T Is it a fset 
that under the tenns of tbe contract the Company is required to pay to 
the Government on demand the cost price 6f the land purchased by the 
latter T If 80, why was this land free of cost f 

Mr. ~ ~ L. PanoDI : I refer the Honourable Kember to clauses 
6 and 8 of the Contract of 1882 whicb give the provision with regard to 
land in detail. Briefly, these elaulleS provide that the Secretary of State 
shall provide land in his possession free of cost ~ the Company, and that 
the Company Shall pay to him the cost .price of any land purchased by 
him for the line. These clauses only refer to the original line which ran 
from Bhojeepura to Kathgodam. For extensions of the original line, 
land is, generally speaking, provided free of cost. The answer to the last 
part of the Honourable Member's question is that these happen to be the 
terms mutually agreed on at the time the contracts were made, and no 
doubt, if they had not been accepted, the Company would have required 
8 quid pro quo in other directions. 

TOTAL ADDmONAL REVENUE EARNED BY TBK Ixp&RIA.L INDIAN MAIL RUN 
BETWEEN BoXBAY AND CALCUTTA. 

378. *Mr. N. O. Kelkar: Will Govt>rnment state, for the latest year 
fClr which figures are available, the total tJdditiMuJl revenue earned by the 
Imperial Indian Mail run between Bombay and Calcutta against the 
estimated total additional revenue of Rs. 35,000 per annum given at 
page 16 of the Proceedings of the Standing Finance Committee for RaIl-
way, Volume II, No.5' 

Mr. A. A. L. PU'IODI : I am obtaining the figures for tht- year 
ending tbe 81st of July 1928 for tbe Honourable Member and will let 
him have t.hem 88 800n 88 I eaa. ' 
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8m A. L. DICKENSON'S ~ ON Rw.WAY ~  

379. *111'. If. C. Kelkar: Will Government state what. progress hal 
been made in the consideration of Sir A. L. Dickenson'8 report on railwq 
aeeounts 1 

JIr. A.. A. L. Panons : About half the report has been examined 
already. The recommendations of the Railway Board on traffic accounting 
were placed before the Standing Finance Committee for Railways at their 
last meeting and those on stores accounting will be considered by the Com-
mittee at their next meeting a few days hence. 

RECOMMENDATIONS OF THE ACWORTH CoMMITTEE. 

380. *111'. N. C. Kelkar : Will Government lay on the table a state-
ment showing the progress of the consideration of those recommenda-
tions of the Acworth Committee which have not yet bf'en carried out , 

1Ir. A:. A. L. Panona : I lay on the table a summary of the recom-
mendatHms of the Acworth Committee and of the action taken thereon. 

Item 
No. 

Reference to 
-ary 

of the Report. 

1 ta) Changes in tAle ooDlltitution..tatua Page 86, para. 
and functions of the Railway Boud. 1. 

(b) A Member of Council in constant 
touch with Railway affain to be at 
head of Railway De..,n;ment and 
with this object. 

(e) A new Department of CommUDica· 
tionII for Railways, Porta, 1n1utd 
navigation, Road transport (80 far 
88 dealt with by Central Govern-
ment) and POIdB and Telegrapbtl 
ebould be created. 

(d) Member for Communications to be 
experienced administrator, able to 
repJ'Ment his Department both in 
Legislature and with public. but 
need not be technical expert. 

2 Delegation of increased power of day. Page 86, para. 
to-day management to local Railway 2. 
administrations. Railway Depart-
ment to be relieved from control by 
India Office and Government of 
India except on large qu.tiona of 
finance and general policy. 

3 (1) Finance Department, control over Page 86, para. 
internal finance of railways to ceaee. 3. 

(2) Railways to have 8eparate budget, 
be responsible for disposal of own 
income and for provision of net 
revenue to meet interest on debt 
incurred or to be incurred by Gov-
ernment for railway ~ 

Action taken. 

The Railway Board haa IIeea 
re-organilled poerally aD 
tbe principles l~ 
the AMrOrth C',ommittee_ 
Report except that lie-
commendation lIe) hal 
Dot been acoepted.. 

Large finan('ial powf'n have 
been delegated by the 
Secretary of State to tM 
Government of India ill 
Railway matten and the 
Railway Adminiatratioaa 
have allO been granted in-
creased powen. 

The eeparation of Railway 
from o-ral FinaDce hal 
been in force for the III ~ 
three yean. The qaee-
tion wiI1 &pin come aDder 
cODlideration. 



I .. 
No. 

Reference to 
eullllDlM'J' ",( 

of the Report. 
Aetioa .tabD. 

, (1) 8Ilbject to iDdepenGeaat .... by p._,,... 
Govenm.at, Railway Departaent "-

(1) TIle wFUIltion of Ae-
00UIIta but Audit baa 
bee. trieclOD tile 1!'.u* 
&diu Railway .. aD 
~ M meuare 
__ D!II""'" UMl 
it .. .boped to pIR fonrud. pro...... for. the ad0p-

to employ OW1l IICCOUDtmg .taB aDd 
be reIpOII8ible for mrn 1ICCOUDta. 

(2) ~  &CCOUDta and statiltica to 
be thoroughly overhauled and re-
modelled with aaaiatance of expert& 

tion of .... .,.t.em oa an 
Sta.f&.--.d BaDwaya. 

(I) The qa.t;iou.of Statia-tiea... __ thoroaPJy 
~  and reviaed 
and improved methode 
introduced. A compre-
hensive investigation into 
'the &OCODDtII_ made by 
Sir Artbar DickiDaon re-
ceotlv and hie report .. 
at ;m.ut ander iJnieati-
IMiaIL. 

I (1) Title .. RaiI_y Board .. to be re- P!ip 86, pua. 
placed by .. Bail_y ColllDliaaion ". 6. The old title "= 

(2) Technical staff undl'1' Member for 
Communicationa to conaiat of one 
Chief Commiaaioner and foUl' Com-
miuionel'll. 

(3) Of foUl' Commiaaionera one to be in 
charge of finance and organiu.tioa 
and ataB of oJIice and the other three 
to be in charge of Geographical din-
aiona and devote eubetantial portiOD 
of time to pe1'IIOII&l viaita to their 
divisions. 

6 Technical staff attached to Commie-
sionel' to be--

7 

(I) strengthened especially OD 
tftftic aide. 

(2) Divided into six III!Otions each 
under a DiftlCtol'. One ftlB-
ponaible, UDder Oommiaeionen, 
for Port., Inland NaviptioD 
&lid Ro.d Transport. 

~ ~ hipeat poeta of railway eer-v_ InMeqaate to attract right 
-. and to keep th_ already in _"loe. 

Boud ., baa been . 
The reorganiaatim po-
videa fol" a Chief Commie-
IIionel', two III_beta and & 
Fiuaaci&! CommjMjNw:. 
It baa been CODIIidered 
more CODftDient that the 
wuI'k entnated to Mem-
h.rs abould be on the 
buia 01 IIIIbjeets and not 
on a gqraplPcal buia. 

Pap 86, para. The !e-orpniaatiOD provid-
6. eel for the ataft OODBiderecl 
~ at the time. 
Sbollkl • fartilrl' stzeug-
theDiDg ill' required. the 
q-uoa will be ftOOnai-
dencL 



Item 
No. 

Reference to 
eWllllW')' 

of the Report. 

[11TH SEPT. 1928. 

Action taken. 

~ ~
8 Number of Engineering Inapectors to Page 86, para. No action taken eo far. 

be reduoed and money utiliaed for 8. 
ne" appointment. of Inapectors of 
Traf6e. 

~ (1) Kember for Comm. __ tiona to Page 88, para. (1) and (I) No action hal 
tab ateps to modify ~  poaition 9. been tabn. 
in rt!pld to right. of Dl&Dllf!8lD8nt 
~ to guaranteed oompaniea 
under contncta. 

(2) &iJway Oommiaaion (Sic.) to have 
gnafAIr in matters like initia· 
tioD ~m  of reforma and 
_ oontnJI over ~ m  and 
retentioD of principal offioera.. 

(3) ~ _tive offioera to haft 
gn.t.er freedom from interference in 
daira of every-day management. 

(3) The powera delepted 
to Agent. include po ... 
to re-delepte powera to 
authoritiea aubordinate to 
them. 

10 X- rigid reprd than hitherto to claima Page 87. para. Thia policy ill being follcnred. 
. of -uomy. 10. 

11 To ~ to Indian public adequate Page 87. pe.ru. 
voice in management of their rail· 11-13. 
ways, Centlal and LocaI Railway 
Advieory Cou.ncila to be eatabliahed. 
oonatituted .. foUo_ :-

C. A. C.-Not more than 2lS membera, 
of whom 3 01' 4 repreM!Dt Depart-
menta of Government oonoerned ; 8 
or 9 nominated, according to acheme 
to be arranged. by UBOOiationa re-
~ i  trade and indnatry ; simi· 
lar number to l'epreM!Dt agricultural 
interesta and travelling public to be 
added by nomination of one member 
by each of Provincial Legislative 
Councilto. 

L. A. C.-Conatitution aimilar to Cen· 
tral Council perhaps half the size. 
R at Headquarters of each rail_y, 
Agent to act aa Chairman; if at each 
important railway centre, Agenta of 
all raiI"ays COD<'erned to be members 
and one of them Chairman. ~ 
councila to be eat&bliahed early with· 
out waiting for introduction of full 
acheme put forward. 

I! Pending r&dic&l improvement of aitu&- Page 87, pua. 
tion by proviaion of adequate f&cili· 16. 
tie&, varioua ad iJllerim meaaurea to 
be adopted to mitigate to 80me ex· 
tent haniahips to which 3rd clue 
..-ngera are subjected at ~  

A Centlal Advi80ry Council 
baa been eat&bliahed and 
Local Adviaory CoIIIJDit. 
~ introdnoed on &ll 
&iJwaya. 

Varioua meuurea han &I. 
ready been taken to im. 
prove the amenitiee of 3rd 
claa ~ and the 
qae.uon it &I"ays kept in 
the fonfront of railwa, 
policy. 



IteJD 
No. 

18 

16 

Ie 

17 

18 

Adop&ioo of_bIe general i_ hp 87, pan.. 
in ra_ and f_ and with, 17. 
cln.wal of ~  IAU'· ... UI on rail· 
way tn8ic. 

ProYi8ioo of tel' facilitieB for tniD· Pap 87, pan.. 
iDf. of be for mperior JIC*a in 18. 
railway IfIrrioe aDd ___ tion of 
~ of employ_ntin I1IOh ..... 

Bmnoh w-. .. far .. poMibie. to be Pap 87. pan.. 
oonatnacted and woibel by main line It. 
to wIUoh tributary; Formation of 
..".me bn.ach line compaaiea to be 
encounpd onJy if State ie unable or 
nnwilling to provide fanda itaelf. 

A Tribunal ooll8i8tiug of experienced Pap 87, pan.. 
lawyer .. Chairman and two Mem· 1'-
ben ~ i  railway and COlD· 
mercia1 int.erea. reapectively to be _ 
... bIiabed with juriadiction oyer qUM' 
tiona of _bl_ of ..... and 
~ inIItructi0D8 to inYeBtipt.e 

oonditioDa attacbed to t 
.. 0wIIen" and .. Railwaya r.r:. 
notee and to frame new and Btandard 
fol"lll8 for future __ 

An appeal to lie under certain circnm· 
8tanoee to the Governor General in 
Council from decisions of Ratee Tri· 
bunal. 

(1) Stepe to be taken to redaee delay in 
settling claims for 1088 or damap. 

(2) Both local officiala and Railwa,. 
Commission to devote utmost efforts 
to .... mping out serious and wid&. 
spread abUBe8 in CODIIeCtion with 
allocation of railwa,. wagons. 

All BOon as financial conditions permit 
forward movement by GovernJMat 
with railway deYelopment. Indian 
Sta_ to be called into Council and 
invited to AMiat in working out 
common plan in common interest. 

PapS7, pan.. 
20. 

-
'!'be _-tADI 011 ..... y u.Iio 11"_ wi1IIdn.wn 

and all m- in rat. 
and f_ .cIopted .. ...,-= in 1m for tIIe __ 

)(ore _ady, redadiaD in 
rat. and '-.... t.-..... 

n. _. ..datioD • 
being Ii ..... eht to. . 

A Bailway Rata Acm.ory 
CoauaittN ... been m. 
~ __ 1" 

No action hu been taken 
in thie direotioa. baa· tIae 
Railway I Boud are in 
agreemsat with thie ..... 
oommendatioD.. 

It An enquiry to be undertaken into tile Pap 87, pan.. No action ... ~ tabIL 
eifect on inland waterway oommnni. .1. 
cati.OD of allepd unfair railwa,. com· 
petition. 



-
ltul 
No. 

Reference to 
~ 

of the Report. 

to A ihonJGPinveRiption by a _ie. hp 88, para. 
aloa ohnon _petent experts of the ft . 
..... y wedel of the gauge question 
with reference 110 the potential future 

mIl ~  of the Indian system as 
a whole. 

tNoIcI..-Bir H. Burt in a lleparate min. 
ute recoMa his d.oubt as to the neceB· 
sity for and value 01 the propoaed in· 
, b1ip1iiOll). 

21 System of management by companies of Pep 87, para. 
English domicile to be discontinued IS. 
on termin1tion of elristing contracta 
and th_ companies DOt to be per. 
mitt£i to i_ further their IIaare 
capdaI. 

!2 No steps to be taken towards establish. Pap 87, pen. 
ing combined companies, both with 24. 
~ &ad with Indian domicile. 

23 (1) Undert.all:in@ll of guaranteed com· Page 88, para. 
panies to be entrusted, as and, wben 15. 
contracts fall in, to direct State 
management. 

(2) Oudh and Robilkhand Railway to 
be abeorbed with East Indian Rail· 
wav on termination of contract of 
latter in 1924. 

24 (1) Syatem of both State and Company 
management to be continued, Gov. 
ernment not being commi$ted to 
policy of State III&II&gement only for 
all rail .... a ys, 

Alternative 
page 88, 
para. 26-A. 

26 

(2) Indian domiciled Companies to be 
created to manage East Indian and 

'bly Great Indian PeninauIa 
Cways. Cues of other lines to be 
considered on me. it. when contracts 
become terminable. 

(1) Whole capital for future develop- Page 88. para. 
ment of railways to be raised dire tly 26. 
by'State. 

(2) Provincial Government should not 
take any part in the work. 

(1) Much capital m11llt be raised direct Ahematift 
by State and done by Central Gov. pap 88, 
ernment. para. 26-A. 

[11TH SEPT. 1928. 

Action taken. 

No IIIIOh in'fWtiption bu 
........... orillat ,.-t ClODflempiated. 

The Bast Indian and ~  
Indian PeIlinBula RailwaJ8 
have been taken over by 
the State, and the Burma 
Railwa,. 1rill be tabu 
Oft!' in the beginning of 
19J9. 

TIle principle has been ac-
cepted. 

(I' This has been done in the 
_ of Bast Indian, ~  

Indian PeniD8Dla and 
Burma Railwa,., tile 001,-
railways the contract. of 
which haft fallen doe in 
the meantime. 

(2, Done. 

See above. 

Do. 

(1) } 

(2) 

Thill is the poeitioD at 
preII8IIt. 



~  .... a ... 

Item 
No, 

(I) From 1m fulleet _ to be __ of 
Indian domiciled Companies in tile 
IIIaIlDer propoed aa _ of pro-
riding funda from independent 
lOuroeL 

(3) Haring reprd to large amount 
required DO claannel otleriDg mcme, 
on J'eMOIIAbie terma to be neglected. 
for inatance, negotiation of furtber 
debentUftl Joana through e&Wting 
oompmiell. 

.., (1) Money· required to rehabilitate 
existing railwaYII to be rai.ed eYeD 
at piWent priaee. _ faat aa it can be 
eeonomiea11y apenL 

(2) Immediate raising of capital for 
extensions of exiating I)'IItem not re-
commended. 

18 (1) Aa in 17 (I) aboft 

(2) Rather ~ DeW development be 
arrtlllted UIIietanoe of private enter· 
priee to be enlisted to provide capital 
for new Iinee. 

lSI Government ieeuee for railway pur-
~ 

(I) In England to take form of ordi-
nary eterJing Ioane. 

(I) In India rupee 1_ to be 
earmarked for railway ~ 

30 Goverument borrowings for State and 
Oaamteed railwaYII to be by direct 
Government loana.advertieed, whe-
ther in England or India, u being 
for Railway ~ 

31 Adoption of Mackay Committee', re-
commendation that in periods of 
-y money, funda he rai.ed ill n_ 
01 immediate requn-ta in orcler 
to obviate l'8OOllI'IIe to marlmt at 
time of atriogenoy, 

Reference to 
--r 

of the Report. 

Ahernative 1 
1 I ~ 

rs.e --epiut item I ~ ........ 
j 

Page 88, para. (I) Being doae. 
27. 

(2) The ~  Com· 
miUee'. __ ndatiaa 

t.Iaat • ponion of tile 
-..y lICK Rquired for 
NIIahiIiWioa and «In. 
l ~  on 0.-~ 1Da;r, 
with advuatap, be 
devoted to the conetnac-
tion of new . IBM pro .... 
ing - adequate mum ie 
being acted on. 

pege 88, para. 
Ahematift } 

27-1.. See remarb apiDat item 
No.V. 

Pap 88, para.. 
!8. 

Xo action baa, 10 far, been .... 



Item 
No. 

UGIBLA.TIVlil .usPBLY. 

Recommendation. 
Reference to 

.wnmary 
of the Report. 

32 Eatabliahment of aystem&tio orpni- P.p 89. para. 
.tion to familiarise Indian popw. 30. 
tion with idea of .ub8cribingto Gov-
ernment 1_ and .pecially to 
reach through l00rJ Indian agenciea, 
_ of people to whom idea of in-
veatment has t-n strange hitherto. 

33 A.istaaoe of all banks in India to be Pap 89. 
eoJist;ecl wheD money ia ~ i  Aftemative 
Independent often of I_ on ~i 1 parr.. 3O-A. 
conditions not to be lightly let uide. 

[nTH SEPT. 1928. 

Action takem 

The post o!ice aJ.ady often. 
atandiag facilitiea for in· 
veetmenta in Govemmea$ 
of India eecuritiee· as ....u. 
.. in cash. oer1i6catel.. 
The Imperial Bank of 
India uauaDy Mfel! f&CUi--
tiea for in .... m.nta ia 
any new loan during the 
period of original aub... 
cription. One or two local 
Govemmenta have OIl 
occaaion "nJed Io&nI 10-

. oally ADd have no lieu'" 
employed. kIo&l ~ 
gand&. Thue ia no other 
ayatem&tic orpnie&tion ... 
~  

In the cunent year the au· 
thoritiel of the Imperial 
Bank of India enliated $be 
co-operation of leadin« 
Hanken in Calcutta ana 
Bombay. The action to be 
taken depend. upon til. 
cironmatancea prevailing 
at the moment. 

NA1lES OF INSTITUTIONS TO WHICH GRANTS WERE 1LU>E BY THE BoHBAY AND 
Snrn CuSTO)[s. 

381. *Baji Abdoola Baroon : With reference to the " Central Board 
oi Revenue's Review of the Customs Administration in India in 1926-27 " 
printed at the Simla Government of India Press; 1928, will the Government 
be pleased to state the namt'S of the institutions to. which the amounts of 
Rs. 20,200 and Rs. 5,520 were paid in Bomhay and Sind Customs respec-
tively in the year 1926-27 as grants-in-aid as shown at page 27 of the 
above Review! . 

The Honourable Sir Bhupendra. Bath Mitra : The names of the insti. 
tutions which received the amounts mentioned were the Customs Clubs, 
b~ Lascars' Home, and the Prince of Wales' Seamen's Institute . at 

Bombay ; and the Kiamari 1tlaternity and Child Welfare Centre, the 
Karachi Civil Hospital and Nursing Aid Association and the Customs 
Recreation Club at Karachi. 

INITIA.L PAY OF SUB-AsSISTANT SUltGEONS IN RAJ'PUTANA. 

382. *Bai Sahib Barbilu Barela: Will Government kindly state 
whether Rule 22 of the Fundamental Rules is applicable in fixing initial pay 
of officers in l!ervices where an efficiency bar is prescribed in a time-scale and 
who have passed. the prescribed examinations' If not, will Government 
kindly state why the benefit of Rule 25 has not been given to the Sub-
A8sistant Surgeons in Rajputana who are Government servantll and why 



their put permaa.at leniees have not been taken into oonaideratiQn .. 
interpreted by the Government of India's order, vuu the footnote of 
Hull' 25 which reads as under : 

•• On each oeeaeion on which an oJJieer ill alJowed to pue an efficiency bar which 
had previoully been enforced againat him, he Rhould come on to the time-1ICIl1e at alleh 
atqe as the authority eompeteDt to deelare the bar removed may h for him, nbjeet 
to the pay ad.miuible aeeording to hiI leagth of aervice." m ~ of lDdia, 
Home Department, No. 917-Eau., dated 2nd October 1922; also Auditor General's 
No. 997-A. and A./255-21, dated 16th May 1921) , 

81r DeJl1I Bray: The reply to the first part of the question is in 
the affirmative. The second part does not therefore arise. 

INITIAL PAY 01' 8uB-As8IsTAlIT SURGEONS Of RuPuTANA. 

383. *Bai lahib JIarbilu Ia.rda: (a) With reference to Sir Deny. 
Bray's reply given on 20th August 1926 (page 163, Volmne mI, No.4, 
Legislative .Assembly Debates) to Doctor K. G. Lohokare's supplementary 
qqestion to my question No. 165, has the attention of the Government 
been drawn to the letter of the Honourable the Agent to the Governor 
General in Rajputana referred to on page 182 of the Printed Proceedinp 
of tilt' Standing Finance Committee for 12th-15th January 1925 (Volume 
IV, No.3) which reads .. These men entered the service with an implied 
understanding that their ~  would be regulated according to the United 
Provinces scale " f 

(b) Will Government, in the circumstances. state the reasons why 
that understanding has not been carried out by Government T 

Sir Den)'l Bray: (a) Yes. 
(b) It it; in view of this Wlderstanding that the enited Provinces scale 

of pay has been extended to Sub-Assistant Surgeons in Rajputana. But 
the claim to ha ve their initial pay on this scale fixed on the basis of their 

. past permanent service as in tee "United Provinces instead of according to 
t.he ordinary rule contained in I<'undamental Rule 22, has not been con-
ceded for the reasons given in my reply in August 1926. Government are, 
however, prepared to consider, on their merita, proposals for any other 
form of relief which the Local Administration may mak... in respect of 
officers with good records in whose cases the application of Fundamental 
Rule 22 has in its opinion resulted in undue hardship. 

Bai 8a.hib Jl&rbiJaa BanIa: Will the Government kindly state 
why, when these Sub-Assistant Surgeons were employed on the under-
standing that their pay would be regulated by the Cnited Prpvinces 
scale, has their initial pay not been fixed after taking into consideration 
their past permanent services, as has been done in the United Provinces ; 
and does this not amount to a breach on the part of the Government 
of the understanding on which these Sub-Assistant Surgeons were taken 
iDto employme!!t' Will the Government kindly reconsider this matter , 

8ir DeDY'l Bray: The question appears to bear such serious sig-
nificance that I trust the Honourable Member will give me notice. 

CoJ0'UL80BY RETraEMEJiT 01' SUB-ASSISTANT SURGEONS DEPUTED TO INDIAli 
. . STATES IN RuPUTANA. 

884. *aat 8ahib Barbilu 1anIa: (a) Is it & fact that Sub-Assistant 
1 ~ recruited in Government .scrvice and deput.ed to Indian ~  
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in Rajputana and DO longer required by those States are beimg compulsorily 
P.tired , 

(b) If so. will Government kindly state whether this is done undet 
Article 426 of the ('ivil Service Regulations or under any other Rule' 

(c) If under the Civil ~i  Regulations, will Government kindly 
state if this unwillingness of Indian States to keep these officers in their 
~ i  means a reduction of establishment T 

(d) If not, will Government state the reasons for not acting according 
to the provisions of Articles 428429 for selections for discharge , 

(e) Has the attention of Government been drawn in this connection to 
section 3 of Appendix 8 of the Appendices to the Civil Service Regulatiollf 
(printed on page 22, Edition 1922) ? 

Sir DeDya Bray: (a) The Sub-assistant Surgeons were actually 
reeruited to man the dispensaries in the various States in Rajputana 
but were treated as Government servants lent to Indian States. When 
the St.ates took the dispensaries under their own control, Government 
made every effort to provide continued employment for the Sub-
Assistant Surgeons, but in eases where employment unfortunately 
could not be provided, there was no alternative but discharge from Gov-
ernment service on compensation pension. 

(b) Lnder Article 426 of the Civil Service Regulations. 
(c) Yes. 
(d) Does not arise. 
(e) Yes, but in these cases compensation was given. 

(1) INTRoDUCTION OF CoMPULSORY PRIMAR"f EDUCATION IN THE CITY OF AnE •. 

(2) MEDICAL EXAMINATION OF THE PuPILS OF PRIJURY AND SECONDARY 
ScHOOLS IN .A.nl:ER-MERWAlU.. 

385. ·Bai Sahib Barbilu Barda: Has the attention of Government 
been drawn to the note on education in Ajmer-Merwara that appeared in 
the Arya M l~ of Ajmer in its issue of the 16th August 1928, complain-
ing that while compulsory primary education has been introduced in oue 
of the provinces under the direct administration of the Govemment (If 
India, viz., Delhi, no such measure has been introduced in Ajmer, which 
i& alM! under the direct administration of the Government of India and is 
an equally advanced province 7 Will Gon'rnment kindly state when action 
will be taken : 

(1) to introduce compulsory primary education in the city of Ajmer, 
and . 

(2) to introduce a system of medical examination of the pupik 
reading in the primary and secondary schools of Ajmer-
M.erwara T 

Mr. O. B. Bajpai: (1) The Government of India have seen the 
note referred to. The Honourable Member will probably recognise 
that conditions in Ajmer and Delhi are not exactly similar. The 
qUl'stion of extending the principle of compul!lion to elementary educa-
tion in Ajmer-Merwara is, however, receiving the attention of Govern-
ment. 
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(2) The quelltion is· UDder enminatioa by the local authorities. 

1Ir. Jl'relidlDt: There are certain questions in the name of Mr. 
hey (questions No •. 386-389) with reference to the separation of the 
omee of the .A8sembly. I hope he will wait till the whole quelJtion i8 -
c1l88ed in the House. 

(Mr. Aney thereupon did not put hia queationa). 

t38Ge-38ge. 

INEFnCllDiCY 01' 'I'ID hmo-CBYLmr CABLBS. 

390 .• 1Ir. O. I. BaDp Iyer: (G) Bas the atltention of the Govem-
ment been drawn to the protest made by the Timu of Ce,UJ. and the at.. 
of Madras in its issue of August 13th. against the ine1Beiency of the Indo-
Ceylon cables , 

(b )Is it a fact that messages sent from Ceylon to Australia can all 
too often reach their destinations in half tJ.e time that it takes to get a 
message from Ceylon to India T 

(c) Is it a fact that the cause of the delays and the breakdowns is 
fiue to the antiquated system of cables connecting India and Ceylon f 

(d) When do the Go\'l'mment of India propose to lay an UDder-water 
cable between Talaimannar and Rameswaram f 

(e) What are the defects in the present cable system connecting Ceylon 
and India and how and when are they going to be remedied t 

The BOIlO1II'able Mr. A. O. JlcWt.*n: (G) Yea. 

(b) Government have no information. 

(e) No. 

(d) and (e). Tberf' are two under-water cables between TaJaimannar 
and Rameswaram of the deep-sea type. No.1 laid in 1885 and No.2 
in 1895. 

Repairs and renewals of sections have been carried out from time 
to timl', and as rl'Cently as October 1927, twelve miles of new cable 
were inserted in Cable No.2. 

Both cables are in good condition and working aatisfaetorily. 

Ifoar.ur GuVBYABD OUT8IDlI: DABAGBI GAD IN PaJuWD CAwroluoan. 

391. *Mr. Ismail Khan: (a) Will the Government be pleued to 
state whether the area of land situated (lUtside Dabagri Gate in Peshawar 
Cantonment and shown in the Survey of India Department plan of the 
said Cantonment of 1866 as a  " Muslim graveyard" was purehased by 
the Government for this purpose or whether it existed before the advent of 
the British as a cemetery and as such belonged to the Muslims of the plaee , 

(b) In r.aBe the said land was purchased by Government and suhee-
quently assigned to the Muslims for a 1 8 l ~  will the Government be 
pleased to state the names of persons from whom it was pureluu!ed aDd tile 
amount of compensation paid to them by the Army Department for thia 
piece of land , 

tOn Mr. President '8 luggNtion, thne queetiOIlII weft' held ~  for the ~  

L95LA d 
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( 0 ) Is it a fact that the A1"ID7 Department of the GoTern.ment of 
lAdia has recently addressed a letter to the General Officer, COIIlmaading-
in-Chief, Northern Command, to make over this land to the Awkaf CoIO-
mittee of Peshawar after consultation with the local civil authorities' If tke 
answer be in the affirmative, will the Government be pleased to state the 
result' 

Mr. G .•. Young 0: (a) The graveyard is believed to have exisbed 
before the formation of the Cantonment. It was not purchased by 
Government. 

(b) Does not arise. 
(r) No. Sir: Thet'e is apparently no body ()r Committee in 

Peshawar which ean be said to represent the Muslim community 88 a 
whole, and until some agreement can be reached which is aoeeptable 
to all concerned, the land has simply been demarcated and left &II it 
is. 

A.CTION OF THE SPECIAL MAGI8TlU.TE IN THE MUNICIPALITY OF PMuw.ut IN 
HOLDING HIS CoUBT IN THI: EvxNINGS. 

392. "'Mr. Imaa.il lthan: (a) Are the Government aware that a 
retired Assistant Commissioner re-employed a.'! a Sub-Registrar in Peshawar, 
has been appointed a Special ~ i  in the Municipality of Peshawar' 

(b) Is it a fact that owing to heavy work deyolving Upon him by 
holding two offices, he is compened to work at night and the public 
is thus constrained to attend his conrt at night for registration purposes , 

(c) Is it a fact that both the Bar and the Muslim AssociatioDS have 
protested against the action of this officer in holding his court in the 
evenings , 

(d) Will the Government be pleased to state what action has been 
taken by the local authorities on the i ~ of these two Asso· 
ciations , 

(e) Do the Government intend that in future no Sub-Registrar will 
be appointed as a Special Magistrate , 

Sir De!lyI Bray: (a) Yes. 
(b), (c) and (d). The Special Magistrate used to hold court until 

a late hour. but when the inconvenienee to the public was brought to 
IlOtice by the Bar and Muslim Associations his case work was lightened and 
it is understood that his court is now closed by 6 P.M. at the latest. 

(e) No, Sir. It seems hardly neeeasary to lay down a general rule. 

RECBUI'I1IlENTFOR THE SUPERIOR SERVICES OF TJU: NORTH WBBTEBN RAILWAY 
OF MusLIMS FROM THE NORTH-WEST FRONTII:R PRoVINCE. 

398. *Mr. lIma.il Blum: (a) Are the Government aware that the 
staff employed East and West of the Indus at present in the superior service, 
in tire Traffic, Loco. and Carriage Departments in North-West Frontier 
Pro-... inee of the North Western Railway Administration is preponderantly 
non.Muslim and that the proportion iH inconsist.ent with the numerical 
strength of the ~I lim  in that Province , 
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(b) Will the Government be pleased to state the number of North-Wert: 
Prontier Muslims who have either been given service or admitted for 
trnining by the DiviAional Superintendent, North Western Railway, 
Rawalpindi, during the past five yean T 

(c) Do the Government intend to issue orden that in future Muslims 
of the North-West Frontier Province are to be recruited for the various 
e;ections of the Railway Administration according to their numerical strength 
in tbt': Province ! 

. Mr. A. A. L. Parsons: (a) I m ~  point out to the Honourable 
Mrmber that recruitment of officers for superior service on the North 
Western Railway is determined by thE' requirements of the Railway 88 a 
whole and not of any particular seetion of it, and that the number of 
otncenl of a particular community h1:ationed on seetions of the Xorth 
Western Railway, whieh are within the limits of the North-West Frontier 
Province, varies from timE' to time according to the posting arrangementK 
of the Railway. 

(b) If I am right in assuming that the Honourable Member is, as in 
the fil'Ht part of his question. referring to officers in the superior service, 
the answer is that Divisional Superintendents do not either give service 
to such officers or admit them for training. 

(c) The poliey of the Government of India with regard to the re-
~ of communal inequalities in the IJUperior sen'ict'S is, I think, known 

to the Hononrable Member and to the l ~  and is in force with regard 
to the railway Kervices. 

PAUCITY 01" MUSLIM CLERKS AND ACCOUNTANTS IN THE MILITARY ACCOIDlT8 
DEPAJmIENT, NOaTB-WES'r Ji'RoNTIER PI&ovJI«wE. 

394. *Mr. ImDail Khan: (a) Are the Government aware that the 
Jlllmber of aecountants and clerks in the :'Ililitary Aceounts Department 
NOl'th-We>t Frontier Province, is about 4.275 of whom only 370 aN 
~I lim  T 

(b) Is it a fact that on the representation made by tbl> Mwllim Asso-
ciation. Peshawar Cantonment, in 1925, the Financial Advise? to th( 
(Tovernment of India (Military Finance) instructed the C-ontroller, Mili-
tary Accounts, Peshawar. by his letter, dated 13th February 1926, t( 
notify to the said Association when vacancies oeeur in his of6ce and that 
in futnre tholoie vacancies are to be filled by direct recruitment T If so, 
will the Government be pleased to state whether these instructions an 
being acted upon T 

(c) Is it a fact that recently 13 vacancies occurred in his offices 
which were not notified to the said Association and 80 thf'Y were fWed up 
by non-Muslims , 

'!'he Honourable 8ir B1rapeDdra lfaUl 1IlVa: (a) The figure! 
quoted by h~ Honourable Member relate to the whole of India in 1926 
and not to the Peshawar District alone . 

. (b) The reply to the first part is in the aiBrmati"e ~  that the 
instructions relatl'd only to lIueh vacaneil'S as are filled by direct recruit-
ment. As regards the Recond part, I understand that the mstructiOllS are 
being followed. 
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( e ) The reply is in the negative so far as the office under the Con-
troller of Military Accounts, Peshawar, is concerned. Possibly the 
Honourable Member has in mind another office in that District which is 
controlled by the Controller of :Military Accounts, Rawalpindi. I am 
making enquiry and will inform the Honourable Member in due course. 

Eu:cn:D REPBE8ENTATIVE P'dR THE NORTH-WFST FRONTIER PROVINCE IN 
THE LEGISLATIVE AssEMBLY. 

395. *Mr. Ismail Khan: (a) Do the Government know that the 
public of the North-West Frontier Province is anxious to have an elected 
representative in the Assembly ! 

(b) Have the Government received any representations from repre-
sentati,e bodies on this subject' If so. what action do they intend to take f 

The Honourable Mr. J. Crerar: (a) and (b). As the Honourable 
Member is aware, the whole question of the introduction of Reforms in 
the North-West Frontier Province is under consideration and the Govern-
ment of India have no doubt that, in all its aspects, it is a matter of great 
interest and importance to the public of the Province. They have not, 
however, received specific representations of the kind referred to by the 
Honourable Member. 

IIaulvi .nbammad Yakub: May I know, Sir, how long this 
question has been under the consideration of the Government of India , 

The Honourable Mr. J. Crerar: With regard to the particular 
point raised in the question, as I have already stated, we have not re-
ceived specific representations. 

5&wab Sir Sabibsada Abdul Qaiyum: Is it not a fact, Sir, that 
in their m m i l~ to the Viceroys visiting the North-West Frontier 
Province and to the Local Administration the frontier people have 
always asked for elected representation in the Central Legislature, 
and have not the local Associations asked for elected representation in 
the Central Legislature T 

The Honourable Mr. J. Orera.r: No such repreRentations. as far 
as I am aware, have been received directly by the Government of India. 

lIIaulvi lluhammad YaJmb: Will h~ Government be ph'ased to 
state what action, if any, was taken by the Government on the Re-
solution about introducing Reforms in the Frontier Province which was 
unanimously passed by the Assembly at its last Session in Delhi T 

Mr. K. Ahmed: And the Government also voted welcoming the 
Resolution. 

The Honourable Mr. J. Crerar: The matter is still under con-
sideration. 

5awa.b Sir Sa.bibzada. Abdul Qaiyum: May I ask. Sir. if. until 
the question of Reforms is considf'red and settled. Government propose 
to send elf'cted representatives to this Assembly. as ~  by the 
Bray Committee T 

The Honourable Mr. J. Crerar: No conclusions on thr matter 
have yf't been arrived at. . 

Yttaulvi Muhammad Yakub: Will the Simon Commission go into 
the qnel'tion of introducinl! Heforms in the Frontier Prol'ince 1 
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The JIoDo1lJ'&ble Mr. J. Crerar : I should like to draw the Honour-
able Member's attention to the Appendix to the Memorandum issued 
by the Simon Commission with regard to matters on which they are 
desirous of receiving information and suggestions. 

TuE SBIKOABAD-ETAB-KA.8GANJ LINE. 

396. *Mr. Ismail Khan: (a) When do the Goyernment expect that 
Jehangirabad-Risghat-Garh Mukhtesar (East Indian Railway) line will b~ 

eompleted T 

(b) Has' any decision bt't'n reached about the lOO!ltion of the railway 
station in .Jebangil'abad T 

Mr. A. A. L. Parsons: (a) and (b). The traffic SUrTey of the 
hi b ~ h ll8  line which, I think, is the line the Honourable 
Member refers to, IS now being put through. Until it has been com-
pleted no decision can be reached whether the line will be taken up or 
where the stations will be loeated. 

EXECUTIVE OFFICERB IN CARTONlIEJI.'T8. 

397. *Mr. IImail Khan : Do the Government intend to allow 
some of the large Cantonments to appoint their own Executiye Officers 
according to the pro\'isions of the prp'<ent Cantonmf'nt!l Act T If not, why 
not' 

111'. G .•. YOUDg: No, Sir. In reply to the seeond part of the 
question, Government do not think that the time has yet eome when 
a reconsideration of the answer given to the Honourable Member in 
this Honse on the 2nd h ~  1926, in reply to his starred question 
No. 539, would be justified. 

RBsTIuCTION OF THE SUPPLY OP ELEoTmc CUBJlENT BY THE ELEcnuc POWER 
HOUSE IN MEuUT CANTONlmNT TQ MnrrAllY NEEDS. 

398. *Mr. Ismail Khan: (0) Is it a fact !>hat Electrie Power House 
in Meerut Cantonment is unable to supply electric current to all houses 
in the Cantonment , 

(b) Is it a fact that the Meerut Municipality is to have electricity sup-
pJied to it by the Public Works Department from a Fall known as' Bhola ki 
Jhal ' and that after supplying the Municipality a large amount of current 
will still be available' If this be the case, are Government prepart"d to 
consider the desirability of restricting the operations of the Military Electric 
Power Honse to supplying mili ~  neNis and allowing the ordinary 
residents to ayail themselves of the benefits of the municipal schemt> , 

Mr. G .•. YOUDg: (0) Yes. 

(b) The Government of India understand that. power will be ~ il
able from the Bhola Falls Hydro·EIE'Cfric Scheme. The normal policy 
is for the Military Engineer Services. to supply military needs onlv. 
There is no question of i ~ from this poli(!y in Meerut. and Govern. 
ment certainly have no objection to Cantonment Authorities or private 
persons, who can aft'ord it, obtaining their supply from other sourees. 
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1Ir. Klibammad Yamin Khan: Have Government any objection 
tf, t.he Municipality of Meerut getting a lieense for supplying eleetricity 
in the areas known as Sadar Bazaar and Lal Koti Bazaar , 

Mr. G. JIl. Young: As I have jU!;t explained, Government have 
certainly no objection. 

Mr. Muhammad Yamin Khan: Will Government issue orders to 
the Cantonment Authorities to allow the Municipality to include thelle 
areas in their license ? 

Mr. G. M. Young: I do not see how the Cantonment Authorities 
can allow the Municipality to do anything. 

Mr. Muhammad Yamin Khan: The Municipality of Meerut has 
got a license to. supply electricity, and it is a controversial matter now 
pending between the two Boards whether the Cantonment Board of 
Meerut should have a license for Sadar Bazaar or the Municipality of 
Meerut should have it. If the Government have no objection, will they 
issue instructions to the Cantonment Authorities of Meerut that Gov-
ernment haw no objection to the Municipality of Meerut including 
these areas in their license for the supply of electricity , 

111'. G. JIl. YOUDg: That is implicit in the reply I ha,-e already 
given, namely, that Government have no objection to the Cant.onment 
Authorities obtaining their l~  from other sources. 

Mr. Muhammad Yamin Khan: My question was, will Government 
issue instructions to that effect T 

111'. G. JIl. YOUDg: I have declared publicly the intentions of Gov-
ernment in this matter now. I do not propose to issue any separate 
instructions. 

INCREASE IN THE SUBSISTENCE ALLOWANCE OFTA.8K WORKS' PEONS IN THE 
TELEGRAPH DEPARTMENT. • 

399. *111'. R. JIl. Joshi: Will Government be pleased to state whether 
they have come to some decision as ~  the increase in the suiJ<;istence 
allowance given to the task works peons in the Telegraph Department ; 
and if so, will they be pleased to state what the decision is ~ 

The Honourable Mr. A.. O. JIlcWatters: No decision has been 
arrived at. 

111'. R. K. Joshi: May I ask why there is delay! 
The Honourable 111'. A.. O. lIIcW&tters: It is a very complicated 

question which, I think the Honourable Member will reali8e, is atreeted 
by conditions all over India. But I can assure him that my Honourable 
friend, Mr. R-ogers, is dealing with the matter as expeditiously as 
possible. 

DELIVERY PEONS OF' THE TELEGRAPH DEPARTMENT. 

400. *Kr. If ... ' JOIhi : Will Government! be pleased to state what 
steps they have taken to give the privileges of !o;uperior Rervice to the 
delivery peons of the Telegraph Department! 

The Honourable Mr. A.. O. IIcWatters: No steps have been taken. 
The Honourable Member's attention is invited in this connection to the 
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reply to starred question No. 550 by Mr. Cuman LaU in the Legisla-
tive Auembly on the 22nd Febmary 1927. 

Mr. H. II. JOIhi: Why have no steps been taken T 
The Honourable BIr. A. O. IIcWatten: For the reasons given in 

the answer to the question to which I have referred the Honourable 
Member. Briefly, the position is that Government consider that as 
regards education, as regards duties and 8R regards responsibilities, no 
exact ~ ll l can be drawn between telegraph peons and postmen. 

Mr. If. II. 100hi: May I ask whether Government will be pre-
pare<'l to pnt this qnestion to arbitration T 

The ~ bl  BIr. A. O. IIcWaUen: No. 
1Ir. N. .. Joabi: Why' 
The Hon01ll"&ble 1Ir. A. O. IIcW&UerI: Because Government are 

quite satisfied that their i i ~ is correct in this matter. 

DAILY PAID MEN IN THE &roBES BRANCH OJ' THE TBuGUPB DBP.AJmi&liiT. 

401. *1Ir. If. II. JOIhi: (a) Is it a fact that in the Stores Branch 
of the Telegraph Department there is a large number of employee'i who 
are treated as daily paid mt>n although thf'Y have put in many years of 
regular service T 

(b) Will Government bt> pleal>ed to state what is the total number 
of such daily paid men and how many of them have served for ten years 
and more and how many have served between three years and ten years , 

(c) Will Government be pleased to state what steps they are taking 
to give such of these employt>es as have served for more than three years the 
privileges of permanent service , 

The Honourable 1Ir. A. O. IIcWauen: (a) Yes. 
(b) The total number is 337, of whom 61 have serv('d for ten years 

or more and 126 between three and ten years. 
(c) Government are taking no steps in the matter 88 they consider 

that the existing system is the most satisfactory for the class of work 
required. . 

Mr. If. .. 10Ibi: May I ask whether it is a proper system of 
recruiting their employees that Government should keep a large 
proportion of men who have st'rved more than three years 88 
temporary men T 

The Honourable Mr. A. O. IIcWaUers: That must depend on the 
class of work which the men are doing. In th(' case of day to day work 
of this kind, the system adopted here is. I understand, followed in most 
departments and in mo!!t private firms. 

Mr. If. II. loshi: May I ask whether Government are aware that 
it is such trt>atment of their f'mployees that leads to industrial unrest 
in this country T 

The Honourable Mr. A. C. KoWa''-n: No. I do not admit that 
in t.his particular cast>. ' 

Mr. If .•. JoIhi: Mav I ask whether Government will enquire 
whether such treatment of h~i  employees leads to unrest , 
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The Honourable 111'. A. O. lIloWau.n: I can only say this that 
in this particular ease we have had no complaint whatever at any 
time. 

GooDS SHED AT BURHANPUR RAILWAY STATION. 

402. *Mr. Abdul Qadir Siddiqi: (a) Will the Government state in 
what ye-ar the goods shed at Burhanpur railway station was construct-
ed, 

(b) Will the Government state the approximate amount of exportH and 
imports at this station when the- goods shed was constructE'<! and the amount 
of export and import during the year 1926-27 Y 

(c) Are Government aware that for want of sufficient accommodation 
the goods are kept on the passenger platform and on the temporary· sidings 
and are exposed to damage, and that this causes great inconvenience t() the 
passengers and gives chance-s for accidents T 

(d) Are Government aware that the merchants have been represent· 
ing their grievances for several years and no -action has been taken to 
provide an adequate goods shed, sidings, etc. , 

(e) Will the Government state whether they propose to ~ early 
action in the matter T 

Mr. A. A. L. Parsons: Government have no information on these 
points, but I am sending a copy of the Honourable Member's question to 
the Agent of the Great Indian Peninsula Railway in order that he may 
consider whether the goods traffic at this station justifies the provision 
of further facilities. 

RAILWAY BETWEEN KHANDWA AND bOLA. 

403. *Mr. Abdul Qadir Siddiqi: (a) Will the Government state how 
far the f'chf'me of lm~ ~ Khandwa to Akola hy 1\ railway line has 
progressed T 

(b) Do Goyernment propose to extend the work under construction 
between Akola. Hiverkhe-d up to Khandwa or will it terminate at Hiver· 
khed , 

Mr. A. A. L. Parsons: (a) and (b). The project for a broad 
gauge- line from Basin through Akola to Hiverkhed is ready. and is at 
present being discussed with the authorities of His Exalted lIighnef'lS the 
Nizam '8 Guaranteed ~ Railways. There- are no immediate proposals 
for continuing the line from Hiverkhed to Khandwa. 

SToPPAGE OP THE CALCUTI'A MAlL AT BURBANPUR. 

404. *Mr. Abdul Qadir Siddiqi: (a) Are Government aware t.hat 
the stoppage of the Calcutta Mail at Burhanpur was suspended on account 
of the diwrsion of the. train because the ~ l b  brid!:!e waR wR'Ibed aWRy 
in 1926 ! 

(b) AI; the bridge in question has been constructed and the train is 
nmning by the old route, do Government propose to confli.ter the desir-
abi1ity (If 'itopping thf' train at the Burhanpllr railway station 1 

lIIr. A.. A.. L. Panons: I have Dot been able to obtain a copy of 
the time tahles for 1926 from which to verify the statement in the first 



part of the Honourable Member'8 question, ~  I ~ sending ~ copy ?f 
the question to the Agent of the Great Indl8D Penmsula Railway In 
order that he may consider the suggesiion made in the second part. 

t405- and 406-. 
:1:407--441-. 

NOMINATION OF MoBEBS OF THE DEPRESSED CLASSES TO THE LocAL BoARDS 
AND MUNICIPAL CoUNCIL8 IN l>ELH1 PBoVlNCE, 1rl'C. 

442. *Bao Bahadur M. O. ltajah: (a) Will the Government be 
pleased to state whether the ~ i i l  of m~~ i  m m~ ~ of h~ 
depressed claAAeS ~ the Loeal HOImis find MUniCIpal Councils lD Delhi 
Pro"ince wall aC(:f'pted by Oo"\,"f'rnmcnt 

(b) Will the Goyernment be plea.sed to lay on the table a statement 
giving the nameR of the m mb~~ of the ~ ~ D«?minated to the 
various IJocal Boards and MuniCipal CounCils m Delhi ProvlDC6 , 

(c) (i) Will the Government be pleased to state whether it is a wt 
that the members of the depressed classes made i representation to the 
Chief Commissioner of Delhi for the nomination of a member of the deprestl. 
ed classes to til(> DE'lhi Municipal Council ? 

(ii) If the answer to the above is in the affirmative, will the Govern-
ment be pleased to lay on the table the reply given to this representation by 
the Chief Commissioner of Delhi T 

(d) (i) Will the Government be pleased to 8tate, if it is a faet that 
the localities inhabited by the depressed classes in Delhi are in a most 
insanitary condition' 

(ii) Will the Govemmf'nt be pleased to lay on the table a statement 
&howing the amount of money spent by the Delhi Municipal Committee 
during the years 1925-26, 1926-27 and 1927-28 on sanitation, education, 
roads, 1i~h i  and water supply in these localities , 

(e) (i) Will the Government be pleased to state if any representation 
was madf' to them by the members of the deprE'ssed cl8S.'M!s in Delhi for 
improving these localities , 

(ii) If the answer to the above is in the affirmative, will they be pleased 
to state what action they took on this ~ i  , 

Mr. O. 8. Bajpai: (0) Governmt>nt has accepted no such principle. 
(b) No representative of the depressed classes has so faT hf>e.n ap 

pointed a mE'mbt>r of the local bodies in question. 
(r) (1"' ~  

(ii) A ~ y of the reply given to tbe llinda Dt'pressed ('lasses 
Mission in Murch last i~ placed on thE' tablE'. 

(d) (i) nnd. (ii); The ?eprt'<;.<;oo clas. ... t's art' not ~ i  to any parti. 
l~  art'a hl~  lin' lD V81'JOllS. l ~ in Kah-a!l OT eompounds. The in. 

88D1tarr ~ l l  refE'rred to by the Honourable Member are due partly 
to ~  and defective hou8ing and partly tl) tbe unhygienic habits 
of the occupants tbemselves. No separate aecount is kept shOwing the 

tOn Mr. Presidf'nt'l.' slIJrgeetioD tht'lle questioDll weft held over for the preeeat. 
!For nnswt'TlI to th<,"(, qUE'f'tiOD8. lie, at tb(' (,Dd of tb(' liat of starred que-sliOH for th,' day. . 
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amoqnt spent in these areas on the oonvenienees mentioned by the Honour-
ableMember. Public latrines have been ereeted, water supply has been 
placed within easy reach, public schools have been thrown open for the 
children of this class and free primary education h&i been established. 
The-re are two considerable settlements of the depressed classes in the Muni-
cipal area. In one, where the land belongs to Government, arrangements for 
proper sanit.ation, water supply and street lighting have been made and 
drains constructed. The other is owned privately but a specia.l staff was 
engaged la:."t year to deal with its sanitation. The locality has been lighted 
and water taken to the nearest point. Proposals to acquire the whole of 
this latter area. with a 1;;ew to improvements are under consideration. 
Besides, a large area of land has lately been leased on favourable terms 
for the establishment of a colony for this class. 

(e) (i) and (ii). No special representation has been received. Com-
plaints wh,ich have reached the authorities from time to time have beexa 
dealt with as far as possible. 

FRoy THE HONOURABLE MR. A. M. STOW, O.B.E., I.C.S., CHIEF CoJllllSSIONEK, DELH1, 
TO THE GENEIl.U. SECRETUY, HINDU DEPUSSED CLASSES MISSION, No. 1812·EDN., 
DATED DELHI, THE 12TH M.UCH 1928. 

Que8tioll of the IlOlRi,latioli of a representative of the Depre .. ed Clauu to the DelM 
M unit'ipal Committee. 

In reply to your letter No. 3371, dated the 9th January 1928, to the Deputy Oom· 
mi88ioner, Delhi, forwarding a memorial on the subjeet noted above, I have the hononr 
to 88y that I have made enquiries into the statement contained in your letter to the 
effeet that, in most of the Provincial Legislatures then' are uominated repreaentativee 
of the depressed elall8e8. The Punjab Government, to whom I referred the matter, have 
replied that there is no seat in the Punjab LegiBlative Council specially reserved for a 
li'presentati,e of thl'S(' classes, and that no provision exists for their separate repre-
sentation on Municipal Committees in the Punjab Municipal and Distri .. t Board •• 
AIrangements in Delhi are baaed on legislation and rules (Ourrent in the Punjab, and 
I do not, therefore, propose to make any special arrangements for Delhi until the 
question is mooted in the Punjab and a decision arrived at. 

CoLLECTION OF CuS'tOlIS REVENUE AT VIRAJ(GAIDI. 

443. *8ir Parshotamdal 'l'hakurdu: (a) Will Government be pleaaed 
to pla('c on the table a statement showing the collection of eustoms revenue 
at Viramgaum from 1st January 1928 to 30th June 1928 or SUM later 
date as they can give , 

(b) Will Government be pleased to indicate in the statement ~  
to in (fI) above the articles on whieh they received customs revenue 
and also the names of the Ports nt which the imports were received in 
India T 

(c) Will Government be pleased to state if the fUll revenue has been 
collected in cash , 

The Honourable Sir Bhupendra Bath l!Iitra : (a) and (c). The total 
amount of duty assessed from the 6th .1uJ\' 1927 to the 31st .July. 1928. is 
Rs. 55.00.6.'>2 (,"088) out of which Rs. 33.82,154 representR duty for 

. the period from the 1st. January to the 31st July, 1928. The amount re-
covered bom the 6th July, 1927, to the 31st July, 1928, is Re. 23,90,054 
(gross), out of which Rs. 23,70,917 was recovered since the 1st January, 
1928. 



(II) (t)Sugar, matches, cotton and silk i ~  tobaCC? and 
eigarettes, motor cars, paper baleli aud bangles are VIle pnncJpal articles ; 

(si) Ports of Baroda, Nawanagar, Porehandar, Junagadh and Morvi. 
IIr ParIhotimdu '.l'IiakbrdaI : Do I understand that all these 

~ 8 have been collected in cash and there are no· outstandingi' f 
The Honourable Itr BhupeDdra Bath Mitra. : 1 have given the figurell 

of collections in my reply and 1 have nothing to add to what I have 
~ . 

PaoscRI1'TION -OF THE PAPER Al MujaAid PUBLISHED IN CJUMARUND. 

444:. *111'. O. 8. Bup lyer: (tJ) Will the Government please state 
if it is a tact that a paper called Al JlujtJ1aid is published from Chamarkand 
in Bijaur (Indian tribal territory) , 

(b) Is it proscribed in India , 
(r.) What are the reasons for taking suct- action against the paper ! 
(d) Have the premises of that paper been raided' or are they going to 

be raided , 
Sir])enya Bray: (a) and (b). Yes, Sir. 
(c) Because it is published with the a\owed intention of exciting dis-

affection against Govemment. 
(tI) Not so far : Chamarkand lies unfortunately in a remote and un-

poliCt'd comer of our unadministered tribal territory. 
Mr. President : Sardar Kartar Singh. 
(The Honourable Member was ahMent.) 
8&rdar Gulab 8iDgh: May I put the question, Sir , 
•. PnIicleDt : I cannot give permission because 1 have not been in-

formed. Has the Honourable Member been asked by Sardar Kartar 
Singh to put his question Y 

8a.rdar Chla.b amp : Yeli. 
Mr. President: He has not sent any intimation to the Chair. 
t445· to 450·. 

t.unER IN TID: Tima oj India REGABDINO TOUBS OP TIll: Pu:amUT 0. TIIB 
LEGISLATIVE AssDBLY. 

4fi1.. *Mr. o. 8. Buap Iyer: (a) Has the attention of the Honourable 
the President of the Legislative Assembly been drawn to an editorial in the 
Times of India in which it am .. who pays for the Aaaeably President 
Mr. V. J. Patel's gadding about the eountry " , 

(b) Is the Honourable the Presiilt'llt Rware that a (('legraphie summarr. 
(lated AugnBt 23rd. of the said article appeared in most of the Indian news-
papers , 

(c) Has the attention of tht' Honourablf' the President been further 
drawn to the observations in the !iBid leader of the Tames o/Ittdia as con-
tained in a l ~ hi  summary thereof. asserting " that l\lr. Patel dtleli 

tFor alllfwel"ll to tht,l!t' '1U('ftiOD8, Il't" at the eDd of th list of atarrec1 quf'ltiooll for 
tht'day. 
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not, like Sir Frederick Whyte. possess a deep fUlld of expert knowledge and 
experience of Parliamentary practice out of which to give advice and 
assistance ,. , 

(d) Is the Honourable the President aware that the said newspaper 
protests " as a tax-payer " against the expenditure of public funds and 
expects the tax-payer's representatives in the Legislative Assembly to make 
sure that no such expenditure is allowed , • 

(e) Will the Honourable the President be pleased to communicate to 
the House the actual expenses for a year incurred by way of tours by the 
said Sir Frederick Whyte, the former President of the Assembly, and the 
pnsent President T 

(f) Has the attention of the Honourable the President been drawn to 
this observation of the said newspaper: " For what purpose is it one of those 
conventions that he pretends.to make" T 

(g) Will the Honourable the President be pleased to state whether he is 
making a convention or following a precedent , 

(h) Is it not a fact that the Joint Committee of Parliament expected 
of the President of the Indian Legislative Assembly to tour over the 
country in connection with the work of the Provincial Legislatures , 

Mr. Presidem : This is a question addressed to the Chair. I think 
ordinarily questions are not permissible in that form, but I have allowed this 
question to be put down on the paper with a view to enable me to make a 
statement on the subject of this question. I hope the Honourable Member 
will wait till I make my statement. 

Mr. O. 8. Ranga Iyer : Yes, Sir. 
t452- to 456-. 

DIsCONTE..'n' AMONG GRADUATE CLERKS IN THE POST QpnCE8 IN PRESrDBNOY 
TOWNS. 

457. *JIr . .A.. H. Ghumavi: (a) Are the Government aware that 
serious discontent is prevailing among graduate clerks in the post ofticee 
in Presidency towns f 

(b) Are the Government aware that the graduate clerks in the 
Presidency post offices who were enlisted before 1926 and rendered 3 to 
4 years' service are getting less than RB. 74 whereas raw graduates enlisted 
in 192.6-27 are getting Rs. 74 and RB. 80 per month' 

(c) Do Government propose to take steps to rectify the above anOlP&lieR 
at an early date T 

The Honourable Mr . .A.. O. McWa.t1erI: (a) Government are not 
aware of any serious discontent. Some representations received are 
under consideration. 

(b) The facts are substantially as stated by the Honourable Member. 
(c) The Honourable Member is referred to the answer given by the 

Honourable Sir Bhupendra Nath Mitra to Mr. V. V. Jogiah'8 nnstarred 
question No. 100 in the Assembly on the 6th September, 1927. The 
matter is still under eonsideration. 

tFor anSWf'r_ to h ~1  l ~ ~  ~  at the end of the li8t of et/lTl'l'tl qUE'IItioaa for 
the day. 
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..... JOB Totntl8'l'l' CAJIB O. TIlE DInDZ!I'I' R&!LWAY8. 

taB. *111'. A. B. GhUD&vi: (a) Are the Government aware that ., 
present there is not much demand for tourists' e&1'8 on the ~  rail-
waYR ! 

(b) Are the Government aware that this is due to the exorbitant rate. 
charged for tourists' can; T 

(e) Do Government prop08e to cheapen the rates of touristAl' ears 10 
~ to make them popular , . 

(d) Do Government propose to provide second ela8s touri.ste' ears_ 
well , 

111'. A. A. L. PanoIII : (a) The information in po8llelBion of Govern-
Plent shows that there is a very large dellllUld for theae ears, particularly 
in the cold weather. 

(6) No. 
(c) All has been explained. there is a very large demand for these 

cars during the winter at the present rates. During the summer months 
the rates are reduced by 50 per cent. by the State-managed Railways and 
the Bombay, Baroda and Central India Railway. 

(d) Government do not contemplate putting on second cl .. tourist 
cars at present. Experiments are shortly to be made on certain Railways 
with third class tourist cars. 

ISSUE OP MONTHLY Tno:-TABLEB BY THE EAsToN BENGAL AliD TIlE Bur 
INDI.AJi R.u!.WAY8. 

459. *Mr. A. B. GhUD&vi: (a) Are the Government aware 
that great hardships are caused to t.he travelIiDg public by the absence of 
monthly time-tables on the Ea!oi:ern Bengal Railway and the Ea.-.t lDdiaa 
Railway, especially because ,-ery great changes are sometimes etreeted in the 
time-tables of these Railways before six months are over' 

(b) If the answer to (a) is in the aftirmative, do Government prw>poe 
to rlire<'t that these Railways i88Ue monthly timt>-tables showing only the 
im ~ of the different trains at the eost of one anna per copy , 

111'. A. A. L. Panona : It is probably t.rue that some inconvenience i. 
caused when the timings of trains are altered between RUes of the aix-
monthly time-tables now usually prepared on Railways. The Railway 
Hoard will consider whether it is po8Bible to remove this inconvenience 
either by the issuing of more frequent time-tables or by other measures. 

PaOVIBION OP PROPER LIGHTS AND FANS IN TIm SIIuTTI.J: Ta.uN U'i''' DJI 
CaEOKl AND All ABABAD. 

460. *Mr. A. B. GhUD&vi: (a) .Are the Government aware 
of the great inconvenience of the traVelling public in the shuttle train 
between Cheoki Rnd Allahabad for the wal1t of tht' proper prO\'iSioll of faDB 
and lights , 

(b) If the answer to part (a) is in the drmative. do Government 
prop08e to make arrangements for providing proper lights and faDS in the 
abovt'-ml"ntioned train at any early date T 
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1Ir ..... A. L. PaDoDl : (a). Hovel'llDlent have received DO complaint 
to this effect. 

(b) A copy of the Honourable Member's ~~ i  will be sent to the 
Agent, East Indian Railway, who will I am sure rectify any defects there 
may be in the service. 

Pandit Birday lfath KUJ1ZI"1l : May I ask the Honourable Member to 
suggest to the Agent that the best way of removing this defect would be 
to take the Bombay Mail to Allahabad instead of asking the passengers 
for Allahabad to get out at Cheoki T 

Mr. A. A. L. ParsoDII : I will communieate the Honourable Member '8 
lRlggestion to the Agent. 

[At this stage Mr. President vacated the Chair which was taken by 
Lala Lajpat Rai, one of the Pllnel of Chairmen.] 

WATER WOBJ[8 !'OR KAsAULI. 

f61. *1Ir. A. B. Ghuman: (a) Are Government aware that· lome 
yean. back there was 8 scheme for starting a water works at Kasauli , 

(b) Is it a fact that the public of Kasauli are in want of a proper 
supply of drinking water' 

(c) Do Government propose to consider a scheme to draw water for the 
public from a place near J abli station on the· Kalka-Simla Railway , 

1Ir. G. II. YOUDg : I am making inquiries and will let the Honour-
able Member know the result. 

ACCIDENTS ON R.u!.WAY8 IN 1927. 

462. *lIr. A. JL GhUD&vi : Will the Government be pleased to 
lay on the table a statement showing the number of railway accidents 
during last year with the number of casualties in each case , 

Mr. A. A. L. PanoDII : I have sent the Honourable Member a state-
ment showing the number of accidents which occurred during 1927-28 
together with the number of casualties from those accidents. Full details 
will be found in Appendix D to Vol. II of the Railway Board '8 report 
for 1927-28 which will be published in Xovember. 

PROMOTION OF SUBORDIlITATE EilPWYEEB OF THE GREAT llmlAN PENIN8UU 
RAILWAY. 

463. ~1  If .•. Joshi : Will Government be pleased to state: 
(a) whether there are any rules for making appointments in the 

higher grade from among the subordinate employees of the 
Great Indian Peninsula Railway; if 80, what are these rules; 

(b) whether there have been innumerable complaintstrom the 
Great Indian Peninsula Railway stat\' of (i) indiscriminate 
promotion..c; to the junior men superReding the claims of many 
competent men though senior in sen'ice, and (ii) of making 
direct recruitment thereby supert;eding the claims of the 
officials in service ; if 80, what action has 80 far been taken on 
these complaints ; 



(c) whether in future definite instructions will be iasued to the 
heads of the DepartmentK of the Great Indian PeniDsula 
Railway Administration requiring promotions to the higher 
grades from among the senior and competent men f 

1Ir. A. A. L. Panou: (a) PromotionK are made in accordance with 
seniority combined with suitability and merit. Other things being equal, 
the senior man is given the promotion. 

(b) No, though no doubt complaints have been received from indi-
viduals who have not received promotion owing to the principle explained 
in my reply to (a) I understand each such complaint i'J investigated by 
the Deputy Agent. 

(c) No. As I have explained, seniority and competence are taken 
iito account in making promotions and no further instructions seem to 
be needed. 

Cu.esu1CATlON OF GUARDS, ENGINE DBIVDS AND TIcu:r CoLUCTOB8 O. 
THE GlUUT INDIAN PBmNsuu RAILwAY. 

",. -lit. N. 111. Joshi : Will Government be pleased to state : 
(a) whether the guards. the engin .. :irivers and ticket colleeton 

working on the Great Indian Peninsula Railway are divided 
into two l ~  or grades, viz., .. A " and " B " ; 

(b) whether it is a fact that employees in " A " grade are Europeans 
and Anglo-Indians and those in .. B " grade IndiaDa ; 

(c) whether the division is b~ on racial grounds; if not, what 
are the rules governing this cJassification ; 

(d) what are the qualifications and scales of pay of the employeell 
of each class ; 

(e) whether it is a fact that rules relating to leave, and other 
privileges governing the two grades are dilferent ; if 80, what 
are the rules applicable to each grade ; 

(f) the reasons for this differentiation , 
1Ir. A.. A. L. PU'IOIl : (a) Guards are divided into two grades .. A .. 

and " B .. and into class"H within those grades. Dri"'ers are divided 
into four classes " A ", " B ", " C " and .. D". Ticket collectors are 
divided into two grades, lower and higher. 

(b) The Alrent informs me that this is not the case. No ~  or 
class is restricted to any particular race. 

(c) No. But I find in the rules gO"erning the el'assification, which 
I obtained in order to answer the Honourable Member's question aDd of 
which I am sending him copiCH, a provision that who a qualified Euro-
pean or Anglo-Indian ticket coUector \VOl'ks temporarily all a guard he 
~ b~ paid the minimum pay of a probatiollfry guard Grade" A ". 

The Railway Board are instructing th .. Agent tnat this rule must either 
be canccU .. d or wade appli{,Rblt· to all tickl't collectors irr('Spective of 
race. 

(d) The rules, copies of which I am sending the Honourable Member, 
state th .. qualification!; and scales of pay for gual'd, , and, driv8l"S. Tieket 
collectors are graded according to «>ducational qualifications and 81litabilit;y 
~  c 
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and the scale of pay of the lower grade is from B.s. 30 1.0 Rs. 50 and of the 
higher grade from Rs. 60 to Rs. 90. 

(e) and (f). The leave of staff engaged after the 1st of July, 1925, is 
regulated by the Fundamental Rules applicable to Government servants 
generally. The staff of the Great Indian Peninsula Railway who were 
taken over by Government on the 1st of July, 1925, remain under the old 
Company's rules as part of the arrangement under which they were taken 
over. In neither case is distinction made according to grades. 

Mr. N. II. Joshi : With reference to the answer to part (b) may I 
ask whether the Government of India have scrutinised the figures of 
guards and drivers in class" A " and found out whether these classes 
are made to keep up the racial distinction in substance, if not in name , 

Mr. A. A. L. Panons : The Goyernment of India do not know what 
the particular composition is. I understand the position to be tbat in 
the past a large number of Europeans or Anglo-Indians were ~  into 
grade ., A " and that ordinarily Indians were not taken into grade" A ". 
Therefore at present the composition in grade " A " is largely either 
European or Anglo-Indian. That is not now the rule and as men retire 
from that grade and others come in, the composition will be varied. 

Mr. K. C. Neogy : Has the Honourable Membt'r assured himself that 
Indians are recruited direct to " A " grade t 

1Ir. A. A. L. Parsons : The Agent has assured me that they are now 
recruited to ,. A " grade. 

1Ir. If. M. Joshi: :May I ask, in view of the fact that tht're is an im-
pression that these grades are made in order to keep up racial distinctions 
in substance though not in name, whether Government will m ~ an in-
quiry and place the figures on the table of this House T 

Mr. A. A. L. Parsons : I do not see any reason for making such an 
inquiry. I have explained the exact position, and I think the impres-
sion to which the Honourable Member has referred relates to what haa 
happened in the past. I have no reason to believe there is now racial 
discrimination in this matter. 

1Ir. If. II. Joshi: Will not that impression be removed if the 
Honourable Member gives figures for Indians in grade " A " during the 
past year' 

Mr. A. A. L. Parsons : I am afraid I feel rather hopeless about ~ 
mo,ing the Honourable Member's im ~i  on this matter, whatever 
statistics I get for him. 

Sir Bali Singh Gour : The Honourable Member's impression mny not 
be removed but the general impression that prevails in the country is 
that though the distinction has been nominally removed it really remaina. 
May J ask the Honourable Member to reconsider his decision and place 
the figures on the table T 

Pa.ndit Jlirday B"ath J[1IDSI'U : May I know if the Honourable Member 
is aware that this state of things also exists on the. East Indian Railway! 

1Ir. Gaya Pruad Singh : And also on the Bengal and North-Western 
Railway' 

1Ir. C. I. B&up. q.. : And also on the Oudh and Rohilkhand Rail-
way and the Rohilkund and Kumaon Railway , . 
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The Honourable 8ir George BaiDy : I think the HononrableMembers 
who have put questions about a m~  of other Railways "hould ~i  
notice of them. .As regards the questIOn put by my Honourable friend 
.Mr. Joshi, I ",mlook into the mattl!r and consider whether it would not 
be desirable that the figures he wants for the past year should be given. 

PaDdit Birclay Hath Jtunzra : In view of the fact that similar ques-
tions have been put in this House about the East Indian Railway, would 
Oovernment mind inquiring into the state of thing. on that Railway 
also' 

The BODO'lll'ahle Sir George B.a.iny : I think the Honourable Member 
should give notice of a question on that matter if he wishes it to be in-
quirf!d into. . 

Pandit Birday Hath X1lDD'1l : Do not Government know that I have 
rept'atedly put questions on this subject in the House' 

The Honourable Sir Georg, Ba.iny : It :s quite clear, Sir, from 111'. 
Joshi's question what is the precise point that he wants to be enquired 
into, and what are the figures he wants. It is by no means clear what 
would be the exact point in connection with the East Indian Railway. 
It is for that reason that the Honourable Mt'mber should give notice. 

hi'ORDINATE DELAY ON THE PAY KENT OF SAUlUES TO THE SuBoRDINATE 
STAFF OF THE GREAT INDIAN PEMNSULA RAILWAY. 

466. *Mr. N. II. JoIIhi: Will Government be pleased to state: 
(a) whether the subordinate employees of the Oreat Indian Peninsula 

Railway Administration have been complaining for the long 
and inordinate delay in the payment of their monthly salaries ; 

(b) the dates on which the salaries are paid to the employees of 
different grades and at different !itations ; 

(c) whether they will take steps to see that payment of salaries is 
not in any case delayed beyond the first week of every 
month' 

BIr. A.. A.. L. Panou : (a). No such complaints have been received. 
(b) I am sending the Honourable Member statements showing dates 

on which different grades are paid on various divisions. 
(c) It is not possible to ilrrange that payment of salaries is ill no case 

delayed more than 7 days beyond the close of the period by the work of 
which the salaries have been eilrned. The Great Indian Peninsula Rail-
way Administration are taking steps to secure that there should be no 
avoidable delay. 

BIr ..... 10llbl: Kay I ask with regard to (1.1) whether no such 
complainte have been received either by the Agent or by the Govern-
ment f 

:Mr . .6.. 4. L. Panou: Certainly no complaints have been received 
by .the Government of India or by the Railway Board. The information 
WhICh I gave the Honourable Member in my reply is that which I received 
from the .A gent. 

uaA d 
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111' ... 8. AMy : Is it not a fact that complaints in these matters are 
ordinarily made to the Agent and not to the BailwaYBoard. f 

Mr. A. A. L. Parsons : Will the Honourable Member kindly repeat the 
question ~ 

Mr. ... 8. Aney : Is it not a fact that C()mplaints of tkis nature are 
ordinnily made to the Agent and not to the Railway Board , 

Mr. A. A. L. Parsons : Yes, Sir, it is certainly a matter with whieh 
the Agent !;lhould deal. 

Mr ... 8. Aney: If that is so, is it not the duty of the Railway 
Board to inquire from the Agent whether complaints of that nature have 
been received ! . 

Mr. A. A. L. Paraons : And that is why, as I have already explained, 
I did make inquiries from the Agent. 

GB.Alo."T OF A WEEKLY REST DAY TO THE STAJ'F OF' THE GREAT INDUN 
PBm:NSULA RAn.wAY • . 

466. *l¥Ir. N. ]I[, Joshi : Will Government be pleased to state: 
(a) whether the Great Indian Peninsula Railway mi i ~i  has 

proposed to increase the daily working hours of the staff in 
order.to give a weekly off-day ; 

(b) what are the exact proposlIls of the Great Indian Peninsula 
il ~  Administration to give effect to the Geneva Con-

vention ; 
.. ' (c) whether Government will see that a weekly off-day is given 

without increasing the present houl'!l, of work , 

Mr. A, A. L. Panoua: (a) and (b). A large number of the staff 
on the Great Indian Peninsula Railway already work for 60 or less hours 
per week in accordance with the terms of the Washington Convention. [t 
is not proposed to increase the number of hours they work in each week, 
but, in order to give them the benefit of a weekly rest day in accordance 
with the Geneva Convention, the introduction of a system of rostering has 
been suggested under which they will work 12 hours a day instead of 8 
on two days in the 'week and B hours 8 day on the remaining four days. 
To this extent the working hours on certain days would be increa.'4ed, but 
the men would receive in one week a continuous rest of 40 hours and in the 
next two weeks a continuous rest of 32 hours without any increase in the 
number of their working hours. 

(c) Government consider that the proposals of the Agent of the G,reat 
Tndilln Peninsula Railway are well devised to give effect to both the 
Washington and Geneva Conventions, but they understand ~  he haH 
informed the staff concerned that if th£'y Can put forward alternative pro-
posals they will be considered. 

Mr. N. M. Joshi: 'May I ask whether it is not in the interestll of the 
passengers themselves thai railway servantI'! should not be asked to ',"ork 
twelve h.)Ul·s a day ! 

It'Ir. A. A. L. ~  : I do ~  think that h ~  is any £eaJ:th .. t, if tb, 
arrangemerits whICh the Agent has proposed are put into force by whick 



QuJtSTIOJlS ABD ANSWEU. 513 

the stall wi1l only work on two days in the week for twelve hom's lin,} 
will tHn have a longer period of rMt, the intereflts"and lJ8lety of pUMeDg-
ers will not be properly looked after. The HOIlOUl'able Member appears to 
suggest that steps should be taken to give effect to the Geneva CODven-
tion and at the same time to reduce the hours of work below h~  luid 
down by the W88hingt,?n Convention, 

111'.5 ... loI1d : May I ask whether the Government of India are 
awarc that the hours fixed by the Washington Convention are Il1ltx1Tr1um 
hourR and are not hours lvhich must necesaarily be exceeded T 

•. A.. A.. L. Panona : The Government of India are aware of the posi-
tion, and as the Honourable llember will see from my original reply, the 
hours of work on the Great Indian Peninsula Railway al'e generally 56 
and not 60. 

GlU.JlT 01' CASUAL AJlD Pmvn.EoE LuVE TO TIm SUBORDINATE STAFF 01' TIm 
GREAT IJlDIAJl PDINSULA R.&n.WAY. 

. 
i 

I 

~  *Mr. H .•. J'oabi: Will Government be pleased to state: 
(a) whether the production of the certUicate from the Railway 

Doctor is invariably insisted upon by the GftIlt Indian 
Peninsula Railway Administration from their subordinate 
employees for obtaining either easual or privilege leave in case 
of illneH8 ; " 

(b) whether it is a fact that the officials who become suddenly ill 
are denied the request of c8l;ualleave for a period up to three 
days, even though supported by a certificate from a registered 
medical practitioner under whose treatment he may be ; 

(c) whether the certificate referred to in part (b) above is sent for 
countersignat.ure to the Railway Doctor \'I"ho refuses to counter-
sign it inasmuch as the official is returned. to work after a 
short illness ; 

(d) whether it is a fact that the subordinate officials working at 
Wadi Bunder in Bombay are not giveu any day's casualles\"e 
C\'en for most urgent and sudden m ~  unless thl'Y 
previously apply; if so, whether the GOl'ernment will take 
steps to remOl'e the grievance of the sta1f f 

Mr. A. A.. L. Panona: (a) No 'medical certificate is required for 
casual leave or privilege leave from whatever motive it lll ~  lw applied 
for. . " ' 

(b) From the reply so far received to my enquiry I haw not been able 
to ascertain what the exact position is. I aIn there fort> m ~ turther 
enquiries from the Agent and will communieate again with the Honour-
able Member. 

(e) The countersignature of the Railway Medical Ofticer is required ; 
it is not refused without good reason. 

(d) No. The ordinary rule is that if a man absents himself without 
~ leave will not subsequently be granted for the days of ithsence. 

Th1S IS of course necessary to prevent dislocation o! work . but this rule 
is not enforced in cues of sickness or of absence on ~  of unfore-
leen circumstances. 
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G&urr OF Pi:B80NAL PAY ANDlnVANOE iNCREMENTS TO SUBOBDUi.&TB 
OFFICIalS ON TIIB GREAT INDIAN PENINSULA R.&U.W'&Y. 

468. *Mr. N ... .Joshi : Will Government be pleased to state: 
(a) whether it is a fact that the Railway Board has aooepted a 

principle of giving advance increments and personal allowance 
in the case of officials whose yearly promotion has been retard-
ed through no fault of their own for a period of five yeara 
and can claim a special grant of advance incrementa and 
personal allowance ; 

(b) whether they are aware that there are a number of eases of sub-
ordinate officials on the Great Indian Peninsula Railway who 
have been clocked (sic) on one scale of pay through no fault 
of their own ; if so, "'hether they apply the same prin-
ciple in respect of subordinate staff also; if not, why not t 

Mr. A. A. L. P&l'BODB: (a) Ordinarily, personal pay is not granted 
to an officer, unless he has been at least five years on the same pay; but 
this is by no means the only, or the most important, criterion. I will send 
the Honourable Member a copy of t.he instructions with regard to both 
personal pay and advance increments, if he wishes. 

(b) The orders apply equally to subordinates. 

])JAmrno. OJ' FIvE MBN ElIPLOYED AT WADI BUNDEB, GREAT INDIAN PENIlI-
8ULA. RAILWA.Y. 

!69. *:Mr. B ... .Joshi : Will Government be pleased to state: 
(a) whether it is a fact that five persons working at Wadi Bunder 

in Bombay on the Great Indian Peninsula Railway were dis-
chaJ1red at the end of 1926 under plea of reduction in estab-
lishment ; if so, how many years of service each of them had 
put in ; 

(b) whether new men have since been employed ; 
( c) whether those discharged men were re-employed , 

Mr. A.. A. L. PanoDi : I am collecting the information and will com-
muicate with the Honourable Member in due course. 

DIscoNTENT A.IlONG THE SUBORDINATES OJ'THE ELEcTRICAL BRANCH OF THE 
h"'DlAN POBTAL AND TELEGRAPH DEPABTKEN'I'. 

470. *Mr. N. M. Joshi : Are the Government aware of the great and 
long-standing discontent existing among the subordinate ranks of the 
Electrical Branch of the Indian Posts and Telegraphs over their pay, 
prospeets, and conditions of service under the dual control of the Traffic and 
the Engineering Branches' Do the Government propose taking any steps 
to improve the efficiency of the Branch and remove the disabilities now 
obtaining T 

The Hon01U'8.ble Mr. A. O. McWatters : Government understand that 
certain representations from the suhordin.lte rank." of the Elec:.trical 
Branch of the Posts and Telegraphs Department have just been received 
by the Director-General and will be considered by him in due course. 
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ABOLITION OF THE PUNI8HKENT OF PwaOINO. 

471. *Mr. M. 8. AlleY (on behalf of Lala Lajpat Rai) : (a) 1;Ia8 the 
llttcntion of the Government heen drawn to an article relating to 
•• Flogging" which appeared in the People, dated September 29th T 

(b) Will the Government state its attitude towards the abolition of 
the punishment of " Flogging " , 

The Honourable Mr. 1. Crerar : (a) Government have Heen the article 
referred to. 

(b) Government consider that whipping whether as a judicial punish-
ment or as a jail penalty cannot be entirely dispensed with. While they 
hold that the Whipping Act of 1909 should be retained on the Statute-
book I would inform the Honourable Member that Government issued 
instructions in 1925 through Local Governments and High Courts re-
quiring magistrates to confine the application of section 3 of the Act in 
practice to cases in which both the status "f the ~  and the nature 
of the offence make the pu.o.ishment of whipping suitable. A.B a jail 
penalty whipping is now infticted only for mutiny or for conduct aeri-
oualy affecting the discipline of the prison or for incitement thereto, for 
serious assaults on any public. servant or visitor or, after other punish-
ments have failed, for other offences of a specially grave nature. 

CLOBJNo OF THE MALL AT DnA 18X.UL KHAN TO TBB hmlA5 PuBLIc. 

'72 *Mr. 9&ya Prasad 8iDgh: (a) Is it a faet that the loeal autho-
rities of Dera Ismail Khan have closed the Mall Road of that place to tile 
Indian public, on the ground that its surfaee was sinking' H so, why 
ill the road not repaired , 

(b) Is it a fact that military lorries, Europeans, m ~ of 
Europeans, their horses, dogs, sweepers, khansamas, bearers, etc., are 
allowed to pass over the !fall, but not Indian gentlemen f 

(c) Is it a fact that the citizens of Dera Ismail Khan held a public 
meeting about the 21st August 1928 to protest against this objectionable 
order, and the President of the meeting said that he " went to the road 
in order to copy the order, but was stopped by a policeman on duty, who 
said that he had ordf'r8 that it was meant to be read and not copied" (vi<k 
the Lernle,', dated the 25th August 1928) T 

(d) Will Government be pleased to lay a copy of this order on the 
table; and also state what steps, if any, are-being taken to withdraw it , 

Mr. G ... Yeung: The Mall Road in Dera Ismail Khan Cantonment 
hae been temporarily closed to the public by the Cantonment Board· 
under the powers nsted in them under ReCtion 192 of the Cantonments 
Aot, owing to the fact that through lack of raiD the road surfaee was 
breaking up . 

.in exception was, however, made in favour of all persons, whether 
Indian or European, who actually reside on the Mall Road, and who obvi-
ODBly could not be debarred from its use. ' 

A copy of the order in question is laid on the table. 
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The Government,Jaave no furtb.er information but they presume that 
tht> road will be repaired as quickly 88 possible, when the order will be 
withdrawn. 

h ~  

owing to the Iat'k of rain and the breaking up of the 81lrf8ee of the Man, it 18 
hereby declare<i undpr IIfttion 192 (B) of the Cantonments At't, 1924, that the Mall 
ill temporarily t'10Rd to all traftie with the exception of persons actually reaicleat in the 
Mall. 

Kr. Gaya Prasad Singh: May I know if the Honourable the Foreign 
Secretary has y hi ~ to 88)" on this queRtion , • 

Sir Denys Bray : It! would be impossible for me to put the answer 
more l~  

NU1IBER OF APPLICATIONS JUDE BY AaSEBSEES IN THE DELHI PRoVINCE' UNDBB 

SECTION 27 OF THE INDIAN INCOJlB-TAX ACT, 1922. 

'73. *Lala Bang Bebari La!: (a) Will the Government be pleased 
to Ftate how many petitions were madt" by tht" asst"88eeS in the Delhi 
Province under st'Ction 27 of tht" Income-tax Act 11 of 1922 for a fresh 
assessment on the ground of sufficient cause during the last three years t 

(b) Will tbe Govemmt"nt be pleased to state how many out of these 
petitions wen> accepted by the Income-tax Officer, Delhi t 

(c) \Vill the Goyernment be pleased to state h ~ many ~ 8 8 

WhORe ~ i i  were rejected 1i ~  section 27 filed ~ from the orJers 
of rejection during the last three years T 

(d) Will the Government be pleased to state how many of these 
appeals wen> successful r 

The Bon01lr&ble Sir Bhupendra !f&th lIIitl'a: (a) The number of 
applications presented by assessees under section 27 was 278 in 1925-26. 
201 in 1926-27 and 104 in 1927-28. 

(b) Of these, 70 were successful in 1925-26, 45 in 1926-27 and 14 in 
1927-28. 

(c) and (d), The informat'ion is not aY8ilable. It wiII be obtained 
and RUpplied to the Honourable Member. 

GB.ANT OF A RIGHT OF APPEAL 1'0 PERSONS WHO RECEIVE NOTICES UNDEB 
SECTION 22 (2) .um (4) OF THE INDIAN INC034E-TAX ACT AS AGENTS 

OF NON-RESIDENTS LIABLE 1'0 AssESSMENT. 

474. *LaJa Rang Behari Lal: (a) Has the attention of the Govern-
ment, been drawn to the cases M persons who receive notices under section 
2:! (2) and section 22 (4) of the Income-tax Act as agents of non.residents 
liable to aAAesSlllent under section 42 of the said Act, but who deny being 
agents of such persons and are unable to comply with the notices but are 
alWeSSed uoot'r Meetion 23 (4) by the Income-tax Officer and have no right 
of appeal Y 

(b) Do Government propose tf) make a proYi[<lion for appeal in 'lUch 
eases , 

The Honourable Sir Bhupendra IIa.tb 1Iitra: (a) The CentTal Board. 
of Revenue have not reeei,ved any repr.esent8tions on . the subjeet to 



8 ~ AaDU81f.DI. 

which the Honourable Member refers. It is Dot tbe C&IIe,Ati he .suggest-, 
that no appeal lies in such cases. Anyone who· is a8se88ed under sec.-
tion 2:l (4) may apply to the Income-tax Officer OJJder section 27 to 
re-open the a88efl8ment on the ground lbat he was prevented by suft!-
cient cause from making the return required by section 2"2, or from 
complying with notices il'lSued unuer lIection 22 (4) or section 23 (2). 
H the application is rejected he has an appeal to the Assistant Commis-
lioner under section 30 (1)0 He may also if nece88&ry move the Com-
missioner to exercise hi8 revi8ionsl powen! under Hection 33. If a point 
of law is involved, he may claim a reference to the High Court under 
section 66 (2) and if necesR8ry move the High Court to direct the Com-
missioner to make a reference to it under section 66 (3). 

The fact, if established, that a person was " unable to comply with 
a notice " would obviously be a " sufficient came " for not complying 
with it. 

(b) Does not arise. 

QUESTIONS NOT PUT AT THE MEETING OWING TO THE 
ABSEXCE OF THE QUESTIONERS, AND ANSWERS TO TIlE 
SAME. 

RECRUITMENT OJ!' THE Cl.EJu:CAL STAPF IN ARxv IlE.wQUA.BTER8. 

407. *8ardar Kartar BiDgh: (a) Is it a fact that the Indian Stores 
Department and the oftict'tl of the Driector-General, Posts and Telegraphs, 
and the Director General of Observatories are offices attaebed or ~b i  
to the Department of Industries and Labour f 

(b) Is it a fact that each of these officeR gets its staff from the Public 
Service Commission direct and not through the Department of Industries 
Bud Labour , 

(c) I!! it alllO a fact that similarly there are attacbed offieell of tbe De-
partment!! of tbe Education, Health and Lands. Finanee, t'ommerce and 
Home' 

(d) Is it a fact that all of the attached OffiCe.i !<ubordinate to the Depart-
ments mentioned in (c) also get their fl'cruits direct from tht' Public Ser-
vice Commission and that they haye got their own officer who deals with 
the establishment cases T 

(e) Is it a faet that none of the main offices which has got attached 
offices has any officer simply dealing with the appointments. leave and traIW-
fers of the clerical establishment of the attaehed oftiees , 

(f) If the r('ply to (a) and (c) are in the affirmative. will the Gmoem-
ment please state if Army Headquartl'fS are not subordinate or attacbed 
offices to the Army Departmt'nt , 

(g) Is it a faet that every Branch of the Army Headquarters has got 
its own Officer Supervisor who deals with the establishment f 

(h) If the reply to (g) is in the affirmative. will the Government please 
~ the reasons for keeping the poet of the Oftieer Supervisor in the Army 

Department who is, doing !'eCruitment work for the Army Headquarters , 
(i) Will tbe Government please let this HouSe bow Why the Oftieer 

8uperviaol'B in the different BraJ'lches of the Army Headquarters ahould no' 
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get the staif direct from the Public Service Commission as is done in the 
Civil Departments , 

(j) In view of the above facts, do Go\'ernment propose to consider 
the advisability of abolishing the post of Officer Supervisor with its staff 
in the Army Department to relieve the Indian tax-payers from this 
burdt'n T 

(k) If thflY cannot abolish this post, do Government propose to eoDBider 
the advisability of abolishing other Officer Supervisors' appointments in 
all the BranchCli' If not, why not , 

Mr. G .•. YOllDg: (a) Yes. 
(b ) Yes, so far as the Indian ~ Department is concerned. The 

recruitment of the staff for the offices of the Director General, Posts 
and Telegraphs, and the Direcfur General of Observatories is not done 
through the Public Service Commission. 

(c) and (d) . Yes, except that the" Commerce Departmeut has no 
attached office. 

(e) Yes. 
(f) Not in the sense in which the description is applied to the 

offices mentioned in (c). 

(g) Yes. 
(h) There is no pos't of Officer Supervisor in the .Army Department. 

The recruitment work for Army Headquarters is performed by the 
Establishment Officer but it forms only a part of his duties. 

(i) As a matter pf administrative convenience in order to obtain 
a single c<H>rdinating authority "t:he Army HeadquarterR clerical staff 
is controlled by the Seeretary, Army Department, and all questions 
concerned with recruitment are dealt with in his office. For Army 
Headquarters to recruit direct from the Public Service Commission 
would 'throw a very great burden of work on the Public Service Com-
mihsion and would undoubtedly result in much overlapping and un-
economical working. 

(j) No. 
(k) No. The duties of Officer Supervisors nre by no means con-

fined to appointments and are sufficieutly onerous to justify their reten-
tion. 

RECBUITIIENT OP THJ: CLEmcAL STAPP !'OR Amly lIEADQUARTERS. 

408. *Sa.rdar Ita.rta.r Singh: (a) Will the Government please state 
the number of clerical appointments made by the Officer SupE'rvisor of the 
Army Department in all the offices under him since January, 1925, and how 
many of them are Muhammadans, Hindus and Sikhs' 

(b) Will the Government also be pleased to state how many times this 
officer asked for men from the Public Service Commission since then f 

(c) Will Govemment be pleaaed to state the number of-
(1) Muhammadans, 
(2) Sikhs, and 
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(3) Hindus 
asked for on each occasion T 

(d) Is it a fact that this officer when he did not once get Muham-
madans a.'!ked the Public Service Commission to send Mubammadans 
even though they had none and the Public Service Commission was specially 
nskc.d tt. supplp.ment the list of paSlled candidates by Muhammadans only 
from the unpaSRed men who appeared at the hurt examination f 

(e) Will the Government please state how many times he asked lor 
Sikhs' If not, why not f 

(f\ Is it not a fact that the Sikhs are included in minority communitiesf 
If so;' was any Sikh candidate sent for from the Public Service COJDJDis-
aion in the letter referred in (d) 1 If not, why DOt f 

(g) Is it a fact that the assistant in the oftiee of the Otlcer Supervisor 
eutrusted with this work is a Muhammadan and that he always asks for 
Muhammadans only and never any man ~ the Sikh or Indian Christian 
community' If 80, will the Government please put some senior assistant 
otlJer than the Muhammadan or a Hindu in chaTge of this work , 

(II.) Do Government propoee to appoint Sikhs in future vacancies in 
the Army Headquarters f 

1I:r. O ... YOUDg: (a) Total appointments made 
Hindus 
Muhammadans 
Sikhs 

738 
305 
211 
47 

The figures necessarily include appointments which bave been given to 
the same men on differellt occasions or in different offices throughout 
tlie period of 3 years. 

(b) The exact number is not known, but it is probably several 
hundreds. 

(c) No particular community i:> normally asked for. 
(d) The Army Department did on one or two occasions a.o;k for 

Muhammadans. The Public Service Commission were unable to comply 
fully with the reques't. The Army Department never asked for un-
passed Olcn. 

(e) As far as I know Sikhs wcre never asked for because there was 
always an ample proporti'Hl of them in the office as compared with 
Muhammadan!> and Hindus. 

(n Yell. No Sikh candidate was asked for for the reason:> at (e) 
above. 

(g) The assistant is a Muhammadan but he works under the orders 
of the Establishment Officer andllas no control in selecting the eastea 
required. It is untrue to say that requiHitions are c.onfined to Muham-
madans. The last part of the question does not arise. 

h~ It will be ~  from (a) that Sikhs are being appointed in 
a aufticlent proportIon. 
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SIIJI STENOGRAPHERS AND RuORTERS IN THE GoVERNKBNT or INDIA Sacu-
TARIAT. 

~  *8&rdar KarW 8ingh: (a) Is it a fact that there is not a single 
Sikh stenographer or Reporter in t hf' Secretariat T 

(b) Is it a fact that Public Service Commission is going to hold an 
examination for this , 

(r) If so, do Government propo.'It' to take Sikhs alike Muhammadans 
for appointment in the offices as stenographers T If not, wby not , 

The Honourable Mr. J. Orerar: (a) No Sikhs are permanently em-
ployl"d u!' Reporters or Stt'nographers in thc Government of India Sec-
retariat at present, but two are officiating as Stenogrnphers. 

(b) Not in the near future. 
(c) The question does not arise. 

DuTo:s o:r TIIB MUBAJDUDAN MEMBER 01' TBB PuBLIC SERV1CE ec.KI88ION. 

410. *8ardar Kar1u' 8iDgh : Will the Government be pleased to state 
whether it is the duty of the Muhammadan Member appointed on the 
Publie Service CclmmiSBion to look after the interests of the Muhamttladan 
community alone T If so, who is the Member to safeguard the interests 
of the other minority communities , 

The Honourable Mr. J. Crerar : The answer to the first part of the 
question is in the negative : the second part does not arise. 

TR.&INlNG OF INDIAN YOUTHS IN THE SBCURITY PRINTING PREss, NA8IJt. 
411. *8ardar][artar Singh: Has the proposal to train Indian youths 

in the Security Printing Press, Xasik, and then send them to England for 
further training for ultimate appointment in that line, been matured T If 
so, from which Province and community and how was the last recruitment 
made' What are the prospects of that line , 

The Honourable Sir Bhupendra Hath Mitra.: No such proposal has 
hitherto been considered by the Government of India. The question 
was raised by the Standing I i ~  Committee at i ~ l l ~ i l  011 the 
30th August 1928, and it will receive in due. course the most careful con-
sideration of Government. With reference to the last part of his ques-
tion, I shall hand to the Honouraltle Member a statement showing the 
pay now dra\nI b~  the employees of the Security Printing Press in 
superior pensionable service. 

LAVATORIES IN THE THIRD ...... "W INTERlIEDIATE CLAss CoMPARTMENTS ON TIDI 
KAuu-SIMI.A RAILWAY. 

412. *Sardar Kartar Singh: Hall the attention of the Government 
been drawn to the lavatories in the third and intermediate cl888 compart-
ment& on the Kalka-Simla Railway T Are Government aware that they are 
80 narrow and small that it ill not possible for a bealthy man to conveniently 
enter through the door and if he does with difficulty he cannot make use fJf 
them T Do Government propose to take early steps to remove this difficulty' 
If not, why not , 
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Mr. A. A. L. PanoDi : The anSWJlr to the first part of the question 

is in the negative. The lavatories in all claslles of passenger stock on 
the Kalka-Simla Railway are unavoidably small owing to the restricted 
dimensions of vehicles on a narrow gauge railway ; but owing to the 
frequent halts, no great inconyenience should be caused thereby. 

RECRUITMENT 01' THE IMPERIAL AGBICULTURAL SERVICE I'BO)( POST-GlU.DUATE 
STuDENTS 01' TIlE AGBIOULTUBAL RESEABCH INSTITUTE AT PUSA. 

, 413. *8ardar Kartar 8iDgla: (a) How many poHt-graduate students 
are taken each year in the Pusa Agricultural Institute and how many have 
10 far been trained sinee the existence of the Institute and' how have h~ 
been provided for f 

(b) Is it a fact that no post is guaranteed to these students as is done 
in Roorkee and other colleges' If 110, why not 1 

(c) Has any student after qualifying himself from this Institute been 
taken in the Imperial Agricultural Service' If not, ,vhat is the objeet of 
.ablishing this InRtitute T 

(d) How many Sikhs have so far been trained and in what capaeity 
were they taken after passing the final examination f 

(e) Do the Government propot>t' to recruit their future Imperial Agri-
culture Sen'ice men from this Institute T If not, why not f 

111'. O. 8, Bajpai: (a), (b), (r) and (e). The Honourable Member 
is referred to the replies given to parts (a), (b), (d) and (e) of question 
No. 406 asked by Mr. llukhtar Singh 011 the 12th March 1928. Since 
that question was answered the number of post-graduate students trained 
at the Pusa Agricultural Institute has risen to 108. 

(d) 5 Sikhs in all have so far been trained. Of these two are 
.erving in the Punjab Department of Agriculture, one is Director of 
Agriculturt>, Patiala State, and another is employed in the Khalsa Col-
lege, Amritsar. 

APPoINT)(ENT 01' SI1DI8 TO THE I I ~ METEoROLOGICAL DEP ABTIlENT. 

414. *8anlar Kartar 8iD&'h: (a) Is it, a fact that in 8f.ptember, 1927, 
a couple of appointments of Assitrtant Meteorologist ~ made in the 
Meteorological Department , 

(b) How many Sikhs were applicants 1 

(c) Why has no Sikh so far bt>en appointed in this Department T 
Do the Government propose to take stt>ps to give a share of representatif>n 
to Sikhs in this Department , 

The Honourable 111'. A.. O. McWatters: (0) One appointment of 
AstIHnant Metf!orologist was made in the Indian Meteorological Depart-
ment in September 1927. 

(b) One . 
. ' (e). The attention of the Honourable Member is ill\"it.ed ~ the reply 

given to part (b) of Sardar Gulab Singh's question No. 312 on the 7th 
February 1927. 
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REPRESENTATION 01' Smas IN THE INDIAN RAILWAY SERVICE OF ENGIQBB8 
AND THE Taunc DEPARTKENT OF THE SupERIoa REVENUE EsTAlJLI8JI-
KENT 01' STATE RAILWAYS. 

4J5. *Sardar ltal1&r BiDgh: (a) Is it a fact that some A. T. S. 
(Imperial) and Engineers (I. S. E.) are to be recruited in the near future 7 

(b) How do Goyernment propose to represent the Sikhs in these 
lines T 

(c) Is it a fact that h ~ is a negligible number of Sikhs in these 
lines T If so, do Government propose to take early steps to bring up the 
req9ired number of Sikhs in these vacancies so as to give them a full 
share of representatiQn , 

Mr. A. A.. L. Parsons: (a) Ye!>. There will be an examination next 
January. 

(b) The recruitment is being carried out under the regulations 
published in the Goyernment of India Railway Department's Resolution 
No. 4048-E., dated the 6th July 1927. The examinatioru; pretiCribed by' 
the regulations were held by the Public Service Commission on 28th 
November 1927. The representation of minority communities, including 
Sikhs, is secured by a proyision in the regulations that one·third of the 
vacancies will be reser.ed for the redress of marked communal inequali-
tie!' by nomination from among candidate!> who have attained the quali-
fying standard at the examinations. 

(c) There are at present 2 Sikhs in the Indian Railway :o.;en·ice of 
Engmeers and one in the Traffic Department of the Superior Revenue 
Establishment of State ih ~  As has been stated, the regulations 
provide for the reservation of one-third of the vacancies to redress 
marked communal inequalities provided properly qualified candidates 
from the communities concerned are ayailable al> a result of the examina-
tion. 

ADxISSION OF SIKH STUDENTS TO THE CoLLEGE OF MINES IN DHANBAD. 

416. *8ardar Xartar SiDgb: (a) Is it a fact that-a College of Minea 
has been opened at Dhanbad T 

(b) While admitting students do the Government recruit a pro-
portionate number of candidates from' each community and Province 
every year T If not, why not T 

(c) How was the recruitment made last year and how many SHeba 
were admitted T 

The  Honourable Mr. A.. O. IIcWatterB: (a) Yes. 

(b) and (c). The attention of the Honourable Member is drawn to 
the reply given on the 12th Mllrch 1921:! by the Honourable Sir Bhupendra 
Nath Mitra to question No. 407 asked by Mr. Mukhtar Singh on the. 
sante subject. ~i h  Sikh students were admitted to the School last 
year. 

NUJOEB 01' SIKB SUPEBINTDDENTS AND AssISTANTS IN THE GoVDNKElft or 
lNDu SlWBBTABUT AND ATTAOlIED On1CES. 

417. *8&rdal' Kanar 8iD&'h: (a) Will the Government kindly refer to 
the answer to question No. 663 on the 3rd September, 1925, aud say 
how many Sikhs have 80 far been appointed in each ofBce in these grades , 
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(b) Is it a fact that no Sikh W88 passed in the First Division in the 
lat<t examination held by the Public Service CommiBsion to bring their 
number up to the standard' 

The Honourable Mr. J. Crerar: (a) A m~  is being plaeed in 
the Library. 

(b) ~ ll  of the qualifieu candidlltes were Sikhs. 

NUMBER OF SUtKS APPOINTED TO THE POLITICAL DEPABTJlENT. 

418. *8ardar Xanar IiDa'h: How are the appointments in the Poli-
tical Department filled up' Will tbe Government please state the number 
of Muhammadans and Sikhs appointed in this line since 1925 T 

Sir Denys Bray: Appointments to the Political Department are 
made by His Excellency the Viceroy by selection from members of the 
Indial' Civil Sen'ice and of the Indian Army holding the King's Commis-
~l  anu also the Provincial Civil Service in eases of special merit. 

Seven Muslims and one Sikh have been appointed since January 1925. 

NUMBER OF HINDUS, MUlLUOIAD.ANS.AND SIltIIS DlPLOYED IN THE OFFICES or 
THE POSTMASTER GENERAL, PuNJAB.AND N. W. F. CIRcLE,.AND THE D ... 
PUTY POSTMASTER GENERAL, R..An.WAY MAIi. SDVICE, AxB.ALA. 

419. *8ardar ]tartar Singh: (0) With reference to answer to ques-
1i(Jn No. 513, dated the 18th February, 192i, will the Government please 
!!tate what steps they have taken to increase the number of Sikhs in those 
offices , 

(b) How many yacancies occurred up till now and how many Sikhs 
have been taken in each oftice T 

The Honourable Mr. A. O. JlcWaUera : The information asked for 
by the Honourable Member is being collected and will be furnished to 
him in due course. 

SIKH INSPEC'I'ORS IN THE R..An.WAY lrI.An. SuVICJ: IN THE Pmu.u. 

4::'0. *Sardar ltartar BiDgh : In view of the fact that there are very 
few Sikh Inspectors in the R. M. S. in the Punjab, will the Government 
please state how many vacancies in this cadre oee1l1'n!d since JanUUT 
Jut and how many Sikhs have been recruited , 

I'be Honourable Mr. A. O. McW&tten: Six vacancies occurred 
and one of them was filled by a Sikh. ' 

TOWN INsplWl'OBI 01' POST OFncu IN THE PuNUB CJ:acu. 

421. *8ardar K.artar 8iDcll: What is the flow number of Town 
Inspectors of Post Offices in the Punjab Circle and how many of· them. 
are Muhammadans, Hindus and Sikhs , 

. 'lhe lIollOUl'&ble 1Ir. A. O. IIcWatMn : The total number of Town 
lDipeetors in the Punjab Postal Circle is 15. Of these, 2 are MlIham-
madans, 11 are mndus and 1 is a Sikh. 
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EKPLOYIlENT or Smss IN TIIIl SUBVEY or INDu. 

422. *8ardar Jtartap BiDgh: (a) What is the total number of SuperiJl. 
tendents, Assistant Superintendents, and Extra Assistant SuperiDteDdenta 
in the Survey of India Department and how many of them are Anglo-
lndians, Muhammadans, Hindus and Sikhs , 

(b) Is it a fact that a couple of Muhammadans ",ere appointed aN 
Probationary Extra Assistant Superintendents on a communal basis T 

( c) Is it a fact that there is no Sikh in this service T 
(d) Do Government propose to take as many Sikhs in future vacancies 

alike Muhammadans as will give them their full representation in this 
service , 

JIr. O. I. Bajpai: (a) A statement giving the information required 
haa been laid on the table of the House. 

(b) Two Muhammadans were appointed last year to secure the 
representation of minority communities. No Sikh was selected as none 
of the three who appeared for the examination qualified. 

(c) Yes. 
(d) Government will consider the claims of Sikhs in conformity 

wit.h the standing orders on tht' subject of communal representation in 
the services. 

8~ gWiag i.fOf'fflGlimt reganliag 1M • .,mber of 8 m~  A .... '" 8.,.. •• 
IerIIk1IU and E:r:IrrJ A .... '" 8 m~ •• 1M 8urvey of India Departmeal. 

Euro· l~ Hindua. Muham. Sikhs. Total. -- peuIL ludiaaa. madaua. 

Superinteodellta . . .. 21 10 3 .. .. M 

Aaliatant Superintendent. .. 13 . . .. .. 13 

EUD Aaliatant Superintenden" .. 51 30 9 .. 90 

-• 
Total .. 34 61 33 9 .. 137 

EKPLOYKENT OF Sum SUPERINTENDENTS IN THE RAILWAY MAIL SERVICE. 

423. *8ardar Jtartar Singh : Is it a fact that out of 19 R. M. S. 
~ i  in India there. is no Sikh T Do Government propose to 

appoint Sikhs in future vacanCIes T 

'lhe BoD01U"&ble Mr. A. O. II ~ ~  The re!ply to the ftrst part 
of the question is in the negative. Qualified Sikhs will be considered 
with other candidates in filling fliturp. vacancies. . 
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NUlIBBB o:r APPoI1'n'JlU:NTS lUDB BY TO Pvm.Ic SBBVWB CoIlJU8SIOB, J:'lO. 

4:24. *8&rd&r.Kana.r Singh: (a) Will GovenlDlent pleue la,. on the 
table a statement showing all the appointment. made 80 far by the Public 
S.rvice Commsision since its creation , 

(b) Will the Government kindly show in the statement the number 
of vacancies offered to the members of the Muhammadui, Christian and Sikh 
eommunities separately in each grade along with other communities , 

'!"he Honourable Mr. J. Orera.r: I think my Honourable friend is 
under some misapprehension as to the position. In the fint place, 'IIle 
functions of the Public Service CommiBsion extend only to making 
recommendations for appointments. The actual appointment. are made 
by Government. In the second place, the respoJUJibility for preventing 
the preponderance of anyone class or community rests with the appoint-
ing authority and not with the Public Service Commi!!8io1l, who give 
preference to candidates of minority communities only when they have 
instructions to do 80. 

I have, however, obtained from the Commission statements which 
give an analysis of the results of the various examinations held by theDl 
and of the nominations made by them, and I shall be glad to send the 
Honourable Member a copy of these statements if he 80 desire. 

BuPPLBIIBNTABY LIsT 01' P.ABSBD CAlfDIDATBS IB8lJBD BY TO Pvm.Ic SuVIo. 
CoJlIlI88l0N. 

4:25. *8ardar KarIiar 8iDgh: (a) Is it a fact that the Publie Serviee 
CoDaDlission issued a supplementary list of pUled MUBlim candidates , 

(b) How many Indian Christians and Sikhs were passed by the Public 
Service Commission on a communal basis at that time or afterwards t 

(c) If the reply to (b) be in the negative, do Government propOse 
to issue a supplementary list of paased candidates from Indian CJuistiana 
and Sikhs to ensure their adequate representation like Muhammadans t 
If not, why not' 

fte Honourable Mr. J. 0re1'U": I understand the Hon01ll"&ble 
Kember's question relates t() recruitment to the Government of India 
Secretariat. The aDswers are: 

(a) Yes. 
(b) None. 
(c) Government will ask the Public Service Commission to fur-

nish a limited supplementary list of Indian Christians and 
Sikhs if and when the need arises. 

EMPLOYMENT OF Sums IN THE OPnCB OF TIIB R.uLWA.T BoARD. 

4:26. *8ardar Kanar IiDgh: (a) Will the GoTernmeJlt please u.y 
why the Railway Board has been mi ~ to recruit its own sUd! in 
the upper, lower and third divisions of the ministerial establisllment 
and why it does not take the help of the Puhlie Service Commission whiela 
is the recruiting agency , 

(b) How many Sikhs have been entert.ained in this ofllce since January 
1927 8S against Muhammadans and Hindus! 

L95LA • 
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Mr. A.. A.. L. Pa.rsons : (a.) Much of the work in the Rail way Boftf'd's 
. oJDce is of a technical ~  Ilnd it is therefore necessary that the Rail-
'iay Board should be free to recruit qualified staff frl?ID Railways: 

(b) 1, 14. and 11 respectively. 

1'0 BUTUl-P.A.TTI-LAaoRE R.w.W.A.Y. 

427. *Bardar Kartar BiDgh: (a) Will the Government please state 
if the Railway Board has received the project report and estimates of 
the proposed Butari-Patti-Lahore Railway from the Nortb.-Westem RailwAf 
and come to any decision in regard to the construction of the line' 

(b) If so, wiU they communicate its decision to the House' 
or 

(c) Will the Government be pleased to state what progress has been 
made in the construction of the Butari-Patti-Lahore Railway , 

Mr. A.. A. L. Parsons : The project report and traffic estimate are 
expected by the Railway Board in October and it will then be decided 
whether the line should be taken up. 

ExPLOYIlENT OF SIJ[B8 IN Cx.u.IC.A.L APPOINTKENTS IN TD POST OFFICB. 

42ft *8arda.r lta.rtar BiDgh : Is it a fact that about two years ago the 
Government issued orders that in recruiting candidates for clerical appoint-
ments in the Post Office special consideration should be given to the 
minority communities' If it is so, is it a fact that the minority community 
in the Punjab is the Sikhs, and is it a fact that MuhammadaDli are specially 
given every third vacancy in a Division in order to carry out the Gove1'll-
ment orders , 

'I'he Honourable 1Ir . .&.. O. IlcWaUen : The Honourable Member ~ 
sumably refers to general orders which were issued by the Government 
of India in the Home Department which provided that, in recruitilJI 
fQf the clerical establishments of the Govemment of India Secretariat 
and offices subordinate thereto, there should be a reservation of one-
third of all permanent vacancies for the redress of communal inequali-. 
ties. These ~  have been circulated and effect is being given to them 
in the Posts and Telegraphs Department. It is a fact that the Sikh com-
munity is one of the mmority communities in the Punjab. The local 
arrangements for recrnitment in the Posts and Telegraphs Department 
are as understood by the Honourable Member, but the whole question is 
being re-examined and the Honourable Member will be advised in due 
course of the orders issued. in connection with it. 

JiiIB>Lo'rDNT 01' SIDS Ai PaoBATlOJilIBY SuPUDITDDDTS 01' PoeT Oft'J,0B8. 

~ .• ~ Kartazo BiD&'h: (a) Is it a fact that i ~ 
graclaatei are entertained in the Post Office as Probationary Superintend-
ents f 

(b) If 80, for what services was one Mr. S. N. Sahibzada, a matriculate, 
taken on 88 a Probationary Superintendent in the P1UI,jab in Febru.ary 
Last t ' 
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(c) Do Governmentpropoae to take a Sikh similarly in the ne.K'l 
vaeaney' If Dott why not t 

!"he Honourable Mr. A. O. lIIcWatterl: (a.) Yt's. 
(b) Though Sahibzada Syed Mahmood iN not a graduate he was COD-

sidered specially suitable for the appointment on the grounds of his 
personal qualifications and good general education. 

(c) The matter restal with the Di'l'ector-General of ~b  aDd Tele-
graphs, with whose discretion Government are not prepared to inter-
fere. 

ExPLOYJ(ENT 01' SUUIB AS SUPEBINTUDBNT8 IN TIlE R.uLw.u }Uu. Suvw&. 
430. ...... Jtuialo 8baP: (G) Do Government propose to take 

a Sikh in the next first vacancy in the R. M. S. SuperiJltendentahip in view 
of the fact that there ia none in this service , 

(b) If not, why 80 , 

Mr. P. G. Bogen: (a) It is not a fact that there is no Sikh Superin-
tendent in the Railway Mail Service. 

(b) Does not arise. 

ExPLOYIlENT a. SUUIB IN THE ORIcl: 01' THE emu AUDlTOB, NOBTB-
WEBTEBN R.&n.WAY. 

431. *8ardar Kanar 8iJIP.: (a) Will the Government please refer 
to an advertisement by the Chief Auditor, North-Western Railway, Lahore, 
dated the 24th July 1928, in the TNOUM, dated the 5th August 1928, 
inviting applications from Muhammadans only ignoring the fact that the 
Sikh representation in his office is equally small and they form the 
minority f 

(b) If the reply ~ (a) be in the aflirmative, do Government propose 
to issue orders that in future vacancies the Sikhs should be recruited 
until they are adequately represented f If not, why not' 

(c) Are Sikhs sufficient in number in that office T 
(d) Will Government be pleased to place on the table a statt'JDent 

stating the reasons why Sikhs are not recruited in that office , 
The Honourable Sir Bhupendra Bath lWitra : Enquiry is being made 

and a reply will be sent to the Honourable Mt'mbt'r in due course. 

APPEAL 01' Ma. SREB SINGH, LATE Cu:IUt, POST OPPICE, PBsHAWAL 

432. *Bardar Kartar Singh: (a) Will the Gonmment be pleased 
to state if Mr. Sher Singh, late clerk, Post OfficeJ.,. Peshawar, submitted OD the 
21st May 1928 an appeal addressed to the virector-General, Posts and 
Telegraphs, India , 

(b) Is it a fact that the said appeal was withheld by the Postmaster-
General, Punjab, vide his No. X. F. S.-13IN., dated the 12th June 1928, on 
the ground that the language of the appeal was disrespectful and improper , 

(0) Will the Government be pleased to point out the portions of the 
appeal taken exception to by the Postmaster-General , 
~~ . 
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(d) Is it a fact that Mr. Sher Singh, late elerk, Peshawar Post OfIice, 
alleged in his appeal, dated 21st May 1928, that tile Poatmuter, Peshawar, 
eoneocted a case against him with the help of some of his mbordiDate8 
in order to win a reward and to get money from the person involved by 
unfair means t 

(e) Is it a fact that Mr. Sher Singh alleged in the same appeal that 
the Postmaster, Peshawar, within a few months of his taking over charge 
disnissed more than half a doten i i l~ with certain motives ill view' 

. (I) H the reply to (e) above is in the aftirmative, will the Government 
be pleased to state the names of the postal officials removed and the names 
of those out of them who appealed to the Postmaster-General and were re-
instated in their posts , 

(g) Is it a faet that Mr. Sher Singh stated ia his .aaid representation 
that the present Postmaster at Peshawar was twice reverted from a Superin-
tendentship on account of his unfitness and miaoonduct , 

~ h) If the reply to (g) above is in the affirmative, will the Govern-
ment be pleased to state the particulars of cases in which the said Post-
masu:r was involved and the name of the Postmaster-General who reported 
his mIsconduct to the Government f 

(i) Is it a fact that the said Mr. Sher Singh stated in his repre-
sentation that the present Postmaster, Peshawar, visited 19 places out of 
which 16 places were visited without the permission of superior authority , 

(j) H the answer to (i) is in the affirmative, will the Government be 
pleased to state the 19 stations referred to in the question and the particulars 
of the 16 places to which the m ~  went on private trips without 
leave f 

(k) In ease the Postmaster went to all the places referred to above 
with due authority, will the Government be pleased to lay on the table the 
leave orders in respect of each occasion of absence f 

(1) Is it a faet that the said Mr. Sher Singh stated in his representation 
that on all the yisits referred to above the mail contractor's ear was used 
free of charge f 

~  Honourable Mr. A. C. lIIcWatten : (a) and (b). Yes. 
(c) Government have not seen the appeal. 
For the rest the Government see no reason to question tile discre-

tion of h~ Postmaster General in withholdillg the appeal, which he has 
reported was couehed in most disrespeetful and improper language. 
Mr. Sher Singh has been informed that he should submit an appeal 
eouehed in clear, coOt'iRe and respectful language. No Buch appeal has 
been received and in the cireumstances the Government are not in a 
position to deal with the further points raised in the question, 'nor do 
they consider any eIquir-ies necessary in such cases where the normal 
I'roeedure for the representation of grievances has not been adopted. 

TOWN IBSPBCrO& OF POST O:rnCES, PEsHAWAR. 

433. *8ardar Kartar 8iDgh: (a) Will the Government be pleased to 
state the length of service of the pl'ellent Town Inspector, Peshawar, and 
the particulars of the postal branehea iD which he worked duriDg his ser-
vice , 



529 

(b) Is it a fact that the present Town Inspector of Peshawar did not 
work in any branch of the post oftl.ce except as a typist prior to his appoint-
ment 88 Town Inspector , 

(c) Is it a fact that one Mr. Sher Singh, late clerk, Peshawar Post 
Office, stated in hi!! representation to the Director-General that half of tbe 
excess drawn by this undeserving official was appropriated monthly by the 
present Postmaster, Peshawar , 

(d) 18 it a fact that the permanent pay of the present Town Inspector 
was Rs. 60 on his appointment as Town Inspector and that he began to 
draw &. 160 from the date of his officiating appointment T 

(e) Will the- Government be pleased to state if they propose making 
any enquiries into this serious allegation against the conduct of the present 
Postmaster' 

The Honourable 1Ir . .A. O. WcWatten : Government have no in-
10lmation and, in the i m ~  explained in my answer to question 
No. 432, do not consider it necessary to make any enquiries. 

REPRESENTATION FBOlI MR. PEsIlAWABI MALL, LATI: ToWN INlJPBC'l'OA 0'; 
POST OFPICES, PESlU. w AIL. 

434. *8anl&r Kartar BiDgh: (a) Is it a fact that Mr. Peshawari Mall, 
late Town Inspector, Peshawar, attached a statement with his representa-
tiOll to the Postmaster-General, Punjab, showing details of borl'Owings of 
the present POstmaster, Peshawar, from Mr. Peshawari Mall T 

(b) Is it a fact that these transactions include borrowing of hard cash 
and details of articles purchased for household use f 

(c) Is it a fact that Mr. Peshawari )Iall stated in his said repre-
sentation tbat the Postmaster, Peshawar. evaded payment of his dues and 
that his demand for his money resulted in his transfer from the- post of 
Town Inspector T 

(d) Is it a fact that Mr. Peshawari Mall stated in his representation 
that he was made to pay a sum of Rs. 54 by the prt'Sent Town Inspector, 
Mr. Acharaj Ram, a most junior official f 

(e) Is it a fact that Mr. Peshawari Mall sent a list of witnesses to 
prove bis allegations but those witnesses were ne.er examined bv the 
Deputy Postmaster-General although he .isited Peshawar twice in thii con-
nection , 

(f) Will the Government be pleased to place on the table the state-
m ~ .rec?rded, if any, by the Deputy Postmaster-General connected with 

~l  lDto the allegations set forth by Mr. Peshawari Mall in his repre-
sentatIon' 

(g) Will thl' Government be pleaSt'd to state thl' result 01 the enquiries 
~y ~  Deputy Postmaster-General on which his finding was based keeping 
lD vIew the fact that no statem('nts were r('('oro!.'d nor were anv witnt"S'!eS 
examined' • 

. '!'he Honourable lWr. A.. O. IIcW&Uera: The ~ m  have not 
~ any represl"ntation from Mr. ~h 8 i Mall to whom it is open 

to ubhse the uRual departmental proeedure if he has any grievanee. 



530 LEGIBLATIV1!: A.88£J1BLY. [11TH SEPT. 1928. 

In the circumstances Government are unable to answer the Honourable 
Member's questions, nor do they consider any special enquiries y~ 

PAY1IENT OF RENT FOR THE BUILDING OOCUPlED BY THlI: OLD CITY POST OFFICE, 
PEsHAWAR, AJ'TER ITS V AOA.TION. 

435. *8ardar Iartar Singh: (a) Is it a ~ that the Peshawar City 
Pust Office was shifted to a new building in the year 1927-28 and, if so, 
frvw what date , 

(b) Is it a fact that the charge of the old City Post Office building 
was not personally given over to the owner by the Postmaster, Peshawar, 
resulting in loss of and damage to several articles belonging to the owner ? 

(c) Is it a fact that the Government had to set right the damages 
and to pay for the articles lObi and, if so, will the Government be pleased 
t() state the total expenditure inclU'l'ed. in this connection , 

(d) Will the Government be pleased to state the rent of the new and 
old Peshawar City Post Office building and is it a fact that from the 
date of occupation of the new building the rent of the old vacated building 
is also being paid by the Government , 

(e) Will the Government be pleased ro state the aggregate amount· 
that will have to be paid for the old building from the date it was vacated , 

(I) Will the Government be pleased to state if according to the terms 
of lease the old City Post Office bujlding could be vacated after a month '8 
notice without being liable for payment of rent for the unexpired periOO. 
of lease T 

(g) If the reply to part (n of the question is in affirmative, will the 
Government be pleased to state the reasons for which the Peshawar City 
Post Office old building was not finally vacated and payment of rent 
stopped , 

(h) Will the Government be pleased to state if the old Peshawar City 
Post Office building was sublet to the proprietor of the building at a monthly 
rent of Rs. 40 and, if so, from what date , 

(i) Is it a fact that the Postmaster, Peshawar, reported to the Post-
master-General that the rent of the old building could not be 88IIeBIIed 
beyond Rs. 35 against Rs. 135 paid by the Government and that the offer 
of Rs. 35 was the highest except that it was the proprietor only who offered 
Rs. 40 in order to take back the p088e8llion of the building and to be paid 
Rs. 95 a month extra for nothing by the Government t 

(j) In view of the fact stated above, do Government propose to stop 
the payment of rent for the old building since it was vacated' 

Mr. P. G. :Rogen : The information is being collected and will be 
furnished to the Honourable Member in due course. 

RENT FOB THE BUILDING OCCUPIED BY THE NEW POST OFFICE, PESHAWAB 
SUDDER BAZAR. 

436. *8ardar Kartar 1IiDP: (a) "ill the Govel'llDlent be pleased to 
£tate the date on which tbe new Post Office, Peshawar Sudder Bazal' was 

ed , ' open . 
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(b) Will the Government be pleased to ucertain and state h~ rent 
of . the building prior to its occupation by the Polrt Office 88 entered In ~  
offi(,1! of the Executive Officer, Pel!hawar, and for which houlOe-tax was bemg 
paid T 

(c) Is it a fact that the rent of the two shops now ~  into ~  
by demolition of the partition wall was Rs. 14 a month agaInst Rs. 30 pllld 
by the Post Office , 
. (if) wit1 the Govemmem be plea8ed to ftf.ate if there ~ any ~ i 

tion for doubling the rem for the simple reason that the proprietor had to 
make small alterations and repairs at a cost not exceeding Ra. 300 , 
( e ) Is it a fact that the proprietor of the building p1'eSeDted to the 

Postmaster, Peshawar, a billiard table the cost wbereof appears debited to 
h~ account of the proprietor and, if 80, was it permissible to accept it 1 

The HOnourable Mr. A. O. JlcWatteri : The information is being 
collected and will be furnished to the Honourable Member in due 
course. 

ALLEGED USB IPOR PBIVATE PUBPOS88 or TO SUVIOU or POSTAL 0Pn0lALB 
BY THE PosTJusona, PuHAWAlL 

437. *8ardar Kanar 8iDgh: (a) Is it a faet that the Director 
General, Posts and Telegraphs, had to issue a warning to his subordinates to 
thl! ~  that "drastic action will be taken agaiD6t officers using postal officials 
for their private services , 

(b) Is it a fact that the representation of Mr. Sher Singh, late elerk, 
Peshawar H. 0., and the appeals of Mr. Peshawari Mall and Ram La! 
and Ghulam Hussain, Postman, Peshawar Post Office, contained allegations 
to tne effect that Dheru and Azadmir, the whole time inferior servants of 
the Post Office, are being used by the Postmaster, Pt'Shawar. as private 
",'rvants, the former as a bearer and the latter as a motor driver ~ 

(c) Is it a fact that Azadmir, one of the two person!; named abo\"e, was 
paid RII. 15 per mensem by the contraeior for motor dri"ring serviee and 
t his sum was accepted by the said official with the knowledge of the Post-
mastl'r and without the permission of the compt'tent authority f 

(d) Is it a fact that Sher Singh alleged in his representation, dated 
21st May 1928, that the said Aradmir conveyed mails on motor to six 
stations during the months of February and llarch 1928 without obtaining 
leave on the dates stated in the allegation and that the signature of Azadmir 
is affixed to the mail list of thp otot'ers which supports the allegation f 

(e) In view of the facts stated above, will the GoYernment be pll'.ased 
to state the action they propose \0 take against the POBtIflaster, Peallawar, in 
the matter' 

Tae Honourable .... A. O. IloW&UetI : As repl'ds (a) it is a fact 
that the Director-Generlll issued a warning to the efllEoet mentioned by 
the Honourable Member. 

For the rest, as retrards the representation of Mr. Sher Singh, I 
would refer the Honourable Member to the ~  given to bis questioa 
No. 432. No appeals have been received by tile Government of India 
from Mr. Peshawari Mall, Ram La! and Ghulam HU88ain, and the Gov-
ernment are not accordingly in possession of the facts concerning the 
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points mentioned by the Honourable Member, nor do they· consider it 
necessary to make special enquiries when the persons concerned have not 
themselves exhausted the ordinary procedure prescribed for represent.. 
ing grievances. 

GoVBBmlBln'SUVANTS AND MKVB1Ul8RIP 01' TIlE ANGLO-mUll AssOOlATIOIf. 

438. *8udar Kanv 8baP: (G) Is it a fact that the All-India 
Anglo-Indian ARSOCiation is one of the political &8IIOCiations in India like 

the Muslim League and the Hindu ~bh  , 
(b) Ia it a fact that a meeting of the Anglo-Indian Association was 

held in Calcutta in connection with the Simon Commission and other 
politi('& rights of the Anglo-Indian community T 

(c) Is it a fact that Government servants are forbidden either from 
being the office bearers of such political associations or from taking any 
utive part except on behalf of the Government , 

(d) Ia it a fact that the present Postmaster, Peshawar. is the See-
!'etary of the loeal branch of the All-India Anglo-Indian Association ond 
that he took an active part in the deliberations of the Calcutta meeting 
referred to above , 

(e) H the reply to part (d) of the question is in the aftlrmativt", will 
the Uovernment be pleased to state the action they propose to takt' against 
the present Postmaster, Peshawar T 

!'he JIoDcnIrabJe 1Ir. A. O. JlcWauan : (a) So far as tht' Government 
of India are aware the Anglo-Indian Association has been constituted 
mainly &8 an aid to the moral and material progress of the community. 
I wonld in this connection draw the attention of the 1I0nourable Member 
to the reply given by Sir Malcolm Hailey on the 8th ?tlarch 1924 to Mr. 
B. C. Roy's question No. 611. 

(b) The Government of India understand that meetings of the Asao-
ciation were held to consider among other things the preparation of a 
memorandum for presentation to the Indian Statutory Commission. 

(c) I would refer the Honourable Member to rules 22 and 23 of the 
Government Servants' Coduct Rules. 

(d) Government have no information and do not consider enquiry 
neceasary. 

(e) Does not arise. 

AnoINTllBlfT oJ''' !UK W AS All AOOOUNT.urr IN THE PESHAWAR POST 
OJ'lPlCE. 

439. *8ardar Kanar Singh: (a) With reference to the reply to 
starred question No. 31 by Mr. B. P. Naidu in September 1927 Session, will 
the Government be plf'..a.sed to state whether the seniority referred to in the 
reply means seniority of position in the gradation list in the same cadre 
irrespective of date of passing the examination , ' 

(b) 1M it a faet that Government do not allow 8uperseaRion by junio1'8 
in the same Postal Clerical Cadre on the plea of priority in p889ing the 
accountants examination T 
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(e) Is it a fact that Mr. Gayan Chand, one of the moat senior clerb 
in the Peshawar Post Office, worked in the Accounts Branch for nearly 15 
years and gave satisfaction in his work , 

(d) Is it a fact that Mr. Gayan Chand passed the accountants' examina. 
tion in 1927 creditably and one Mr. Ram Lal passed in 1926 with grace 
marks , 

(e) Is it a fact that the said Mr. RamLal is a very junior official and 
worked in the Accounts Branch under :Mr. '"layan Chand and was trained by 
the latter' 

(f) Is it a fact that in defiance of the Government orders referred to 
in reply to the question quoted ahow the Postmaster. Peshawar, appointed 
Mr. Ram Lal as accountant in 1928 and kept lIr. Gayan Chand to work 
under him without declaring the latter as inefficient , 

(g) Will the Government be pleased to state if in 1928 there was any 
other certificated accountant in the Peshawar Post Office senior to Mr. Ram 
Lal available to be posted as accountant T 

(It) In view of the unjustified supersessions of seniors by juniors in the 
aame cadre by some officers of the department for want of communication 
of Government orders to them oftieially, do Government propose to com-
municate these orders by a General Letter t.) all Superintendents and l8t 
CIa&! Postmasters to protect the interests of senior men f 

The HODourable Mr. A. O. IIcWatten : (a) i i ~  means seniority 
of position in the gradation list. 

(b) Yes. 
(d) Yes. 
(e) Yes. 
(c), (f), (g) and (1). The information is being collected and will he 

furnished to the Honourable Member when received. -

APPoINTJlENT 01' POSTAL Cl.EBxs AS TOWN INSPECTORS 01' POST OJonca. 

440. *8ardar Kartar Singh: (a) With reference to reply to unstarred 
question No. 124 of last March 8esRion. will the Government be pleased to 
state the pay of postal clerks .hpfore and aftf'r  thpir appointments as 
Town Inspectors in the revised scale of Rs. 160-250 in 1927 as also the 
difference between the two pays referred to above separately in each 
ease f 

~b) Is it a fact that if clerks on a substantive pay of R'l. 145 were 
appomted Town Inspectors in the Rs. 160-250 grade the additional cost 
to Government would have bl'eD far less than what it has been bv the 
appointment of junior postal clerks as Town Inspectors' • 

(c). In vi(>w .of these. i ~ll .. '1tancl'S. do Government propORe to appoint 
the semor df'trervmg offiCials Without waiting for the result of 1st Sf'lection 
gracif' examination in order to reOm'e the cost to the Governmf'nt and to do 
justice to thf' sf'nior officials T 

• The ~bl  1Ir: A. O. McWatters: (a) A ~m  giving the 
mformatJon Will be furDlshed to the Honourable Member. 

(b) It is possible .that in the circumstances mentioned by the Honour-
able Member there m~h  have been some saving in coat. 
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(c) Government. are not prepared to alter the ~ i i  arrangement 
pending the results of the first selection grade examination. 

PROVISION OF A MOTOR GARAGE IN THE PREMISES OF THB POST OFFIOE, 

PESHA W AB, ETC. 

441. *8ardar It&rtar Singh: (a) Is it a fact that the map of the 
~h  Head Post Office does not show any provision for a motor garage 

in the premises of the Post Office Y 

(b) Is it a fact that a room adjacent to the Postmaster's quarters is 
being used as a motor garage ! 

(c) Is it a fact that the present Postmaster fitted doors to the said 
garage and that the 001>1 thereof was borne by the owner of Peshawar City 
Post Office new building in whose accounts the said expenditure would be 
found debited T 

(d) Will the Government be pleased to state if the conduct of the 
Postmaster, Peshawar, in this respect was objectionable and, if 80, what 
aetion they propose to take in the DUitter T 

Mr. P. G. Rogers : The information asked for by the Honourable 
lfember is being obtained and will be furnished to him in due course. 

REJIARI[s OF PRoR880R REILEY REGARDING NEW DELBl. 

446. *Mr. Gaya Prasad Singh : Are Government aware that Professor 
Reiley, who recent.ly visited India to study the architecture of Delhi, told 
a gathering of Manchester Rotarians that" none wanted New Delhi ", and 
he " severely criticised the New Parliament House, which was not com-
parable with the original design, and suggested a gasometer" (vide the 
Englishman, dated the 30th July 1928, page 7) T 

The Honourable Mr. A. O. KcWattera: Yes. 

THE AGE OF CoNSENT ColOlrrtEB. 

(46. *Mr ... It. Acharya: (a) Will the Government be pleased to 
&tate : 

(i) the purpose for which the Age of Consent Committee has been 
appointed ; 

(ii) the special qualifications, if any, of its members ; 

(iii) whether any representations have been received from the 
Presidency of :\Iadras or elsewhere, requesting the Govern-
ment to nominate as member a representative of orthodox 
Hindu opinion on it ; 

(tv) and if the 8.D8Wer to elause (iit) be in the a:ftirm.ative, why the 
Government have not chosen to accede to the request , 



(b) Will the Government be pleased to 8tate whether the Chairman of 
the said Committee, at a recent public meeting held at Simla, spoke strongly 
in favour of the proposed marriagt' reform It'gislation and strongly also 
deprecating orthodox opposition to it T 

The Honourable Mr. 1. Orerar : (a) The H0111e Department Resoln.;. 
tion No. F.-382127, dated the 25th June 1928, a copy of which has been 
placed in the liibrary, stateN the terms of reference to the Committee and 
also the qualifications of the members. Government baV"e reeeiV"ed re-
presentations asking for the nomination of a representative of orthodox 
Hindu opinion, and have accordingly appointed Rai Bahadar Pandit 
Kanhaiya LaI. 

(b) Government understand that the answer to this part of the ques-
tion is in the negative. 

APPOINTIIBNT OJ' A SIJ[JI AS A JUDGE OJ' TlIB HIGIl CoaT, 
LAIlORE. 

447. *Sardar Kartar BiDgh : In view of the fact than no Sikh has ever 
been appointed as High Court Judge in the Punjab, do Government 
propose to appoint a Sikh in the next vacancy' 

The Honourable Mr. J. Crerar : Pennanent appointments to the High 
Courts are made by His MajeKty under lIection 101 of the Goyernment or 
India Act. Courtl! of justice arc not feprt'sE"ntatin' institntions, and the 
main consideration in filling up vat'ancies in high judicial appointments 
must always be that of E"fficiency. Subject to this the claims of Sikhs no 
less than those of'members of other eommnnities receive and will continue 
to receiye due consideration. 

PROVISJON FOB OBPlUN8 A.."fD WIDOW8 OF GoVEBN1.Elt,·T SERVANTS OTBEB 
TIlAN MEKBEltS OF INDIAN CJvu. SDVICE. 

448. *Khan llahadur IIakbdam I1ed Baja Babh Shall: (a) Have 
Government framed any rules to provide maintenance to orphans and 
widows of Government servants, other than members of I. C. S .• who die 
in harness' If so, will the Government be pleased to lay them on the 
table' 

(b) Do Government propose to take steps to provide rules for granting 
maintenance by grant of pension or otherwise on proper lines to the said 
orphans and widows , 

The HODOurable 8ir Bhupendra Bath Ifitn : A Family Pension Fund 
bas reeoently been instituted for pensionllblt' EUl'opean and Anglo-lDdiau 
members of the superior civil services other than the Indian Civil Servie. 
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The benefits derivable from this Fund in the way of family pension will. 
it is intended, be provided by the Hubseriptions of th ... memben! of the 
Fund themselves. The rules of the Fund weN' Jlublisht'd ill the Oar.(ltte 
of India. Part I, dated the 25th of August 1928. a copy of which will be 
found in too Library. Another scht'nw wh:ch has 8 similar ohject in "iew 
and which would apply to other categories of Government sen'snts em-
ployed under the G<lvel'nor Oell('ral in Council is at present undt'r the 
consideration of the Government of India. Detailed calculationf4 con-
nected therewith are being prepared by the Government Actuary and are 
nearly ready. The leading feuture of the pm·tieular scheme to which I 
refer is that provision should be made for the dependants of Government 
~  b~  b i ll~ ~ I  of lump sums for the whole or a por-

hon of the pension whicll is being earned. 

AlmOLE IN THE Timu of IfIIlta BEGABDING THE FOUNDER OF ISLAlI. 

449. *Xban Bahadur Xakbd1lDl 8yed Bajan Balmh Shah: (0) Are 
Government aware that in an issue of J nne last, the English paper Times 
of IMia wrote contemptuously againl'lt the Fonnder of Islam. by which the 
feelings of His Majesty's Muslim subjects have been disturbed , 

(b) Ha,"e Government taken any action against the paper' If not, 
what steps do Government propose to take to bring the paper to its sensei! , 

The BODoarable •. J. Crerar : (a) Nothing of the sort has come to 
the notice of the Government of India. 

(b) Does not arise. 

EKPLOYJIENT 01' MusLIIlS IN THE INDIA1i FOBEST SBBVICE. 

iliO. *Khan Bahadur •• kbdum 8yed Bajan Babh Shah: (a) Will 
the Government please state the total number of employees in each of the 
provinces in the Imperial Forest Service and how many of them are 
Muhammadans ! 

(b) Will the Government please state whether any action is being 
taken by them to maintain the communal rights of the MllSliJpB by 
putting the nnmber of Aiuhammadans in the above service up to the 
mark f 

Mr. G. S. Bajpai : (0) A statement giving the information required 
regarding the Indian Forest Seryice hal! been laid on the table of tIll' Hou"t'. 

(b) A number of vacancies are reserved W be filled by nomination for 
the purpose of adjusting communal inequalities which may arif4e as a re-
sult of the competitiw examination which is the principal awnne for re-
cruitinj! for the Indian Forest Service. In this connection, I would in-
vite the Honourable Member's attention to the statement made by the 
late Sir A1exandn Muddiman in the Council of State on thf" 2nd March 
192!l. 



~ ~ 1M HmIMr oJ J'MIiml'''' s"". o/WI. IIftIl Jluli".Jff4ttM Forul 
SmJiu ojftur, '" __ oa 1111 J-fIIM'V lns. 

Muslim To&al Total 
Province. I. F. B. .lDdian I.F.B. I. F. B. 

ofIieen. ofIioel'l. 08ieen. 

Madru . . .. .. 2 U 56 

Bombay .. .. . . ', ... .. 7 28 

BeugaJ .. · . .. 2 8 D 

Uuited Provinces · . . . · . J 11 36 

Punjab .. .. .. 3 13 33 

Bihar aud on.a · . . . · . .. 7 16 

Burma " .. .. .. 1I 116 

0entraJ Provincel .. .. J 11 If 

AaIam .. .. .. · . " J 11 

Total · . 9 93 332 

EImANCEKBNT OP PENSIONS OP JbKBBBS OP TIlE INDIAN JUDICAL DEPABT-
JIElIlT. 

452. *LieuteDant-Oolonel B. A. I. Gidney: (0) Will Government 
please state if it is a fact that, in the early part of 1925, when Lord 
Birkenhead, Secretary of State for India, sanctioned the proposal sub-
mitted by the UO\'errunent of India to enhance the pensions of depart-
mental officers, he did so on the exprel;S condition that the Indian 
Medical Department be included in this scheme along with the other 
DepartmE'nts , 

(b) If the reply is in the affirmative, will Go"ernment kindly state 
why the orders of the Secretary of State were not carried out , 

Mr. O. II. YOUDg : (a) !\o, Sir. 
(b) Does not arise. 

PBOBATlONABY ASSISTANT TRAPnc SUPBlU.NTBNDJINTS ON THE BUBIU RAIL-
WAYS. 

453. *Lieutenant-Oolonel B. A. I. GidDey: Will Government be-
pleased to state : 

(a) the number of probatiol1&17 .Assistant Traffle SuperinteDtlents 
recently recruited by the Burma Railways through advertise-
ments in the papers' . 

(b) the qualifieati()ns and nati()nality of thoae who were aeoept.d 
and entertained , 
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{c) the nomber efAnalo.lndiua wao applied for ~ p4IIta ad 
their reapeeave qaaWicatioaa , 

(d) if any Anglo-Indi8lUl were aakeel to appear before the Selec-
tion Board' If 10, how many' U not, why not , 

JIr. A. ~ L. p&QODI : I am. making enquiries and will communicate 
the result to the Honourable Member. 

Tnm ScALE OJ' PAY J'QB TIlE NINE TBANSPOBTATION ODIOUS OJ' HZ OLD Ou!)a 
AND RoWI.KRAND R.uLWAYT&ANSJ'EBBEI)TO THE EAST INDIAN RAILWAY. 

464:. *Lie1deD&Zlt-Oolone1 B. A. I. CJidne1: (0) Will GoverflDlent 
be l~ to state if it is a fact 

(i) that there are 9 Transportation IDapeotors belonging to the 
old Oudh and Rohilkhand Railway. who have been abllOrbed 
into the East Indian Railway after the amalgamation of the 
two Railways and who are borne on graded pay , 

( ii) that on all Class I Railways these are the only 9 Inspectol'l 
who are still on graded pay , 

(iii) that all or some of these 9 Inspectors have specially been 
selected as Instructors in the Transportation School, 
ChandausiT 

(it}) that the Government is CODSidering the introduction of a new 
scale of pay for these men which will not materially benefit 
them' 

(b) Do Government propose to take early steps to remedy this inequit. 
able COIlditiol!. and introduoe a more beneficial time seale of pay with Itn 

i i ~  bar as obtains in other Government Departments , 

JIr. A. A. L. Parsons : The information'wiIl be collected from Railway 
Administrations, and will be commumcated to the Honourable Member 
when it is T'eady. 

brrBoDQpnON OF,. SYSTEI( OF RE-EXAlUNATION OF THE STAJ'J' ON THE OuDB 
-. AND RoRU.KHAND SBOTION 01' THE EAsT INDIAN RAILWAY. 

455. *LieuteD&Jlt.Oolonel II . .A.. I. GidJle7: (a) Is it a fact that 
great diseontent and dissatisfaction prevail on the Oudh and Rohilkhand 
Railway section of the East Indian Railway on account of the newly intro-
duced system of re-examination of the staff which is demanded, before pro-
motion to higher grades is allowed, in duties they have been performing for 
many years and for which thetse men possess certificates of having passed the 
Oudh rmd R{)hilkhand Railway examinatioDB' If 80, why haa this system 
been introduced f 

(b) Do Government propoee to take 8tIly act.iOJl to remedy this f If 
not, why not ? 

1Ir . .A.. .A.. L. PanoDJ : (a) The Honourable Member has been millin-
formed, The tme facts are that it is only in exceptional cases when there 
are indications that a man is working inefficiently that he is required to 
pass 81lothe? test in the interests of public ufety. 

(b) Government do not, therefore, propose to take any action. 



PBoMonON 01' EMPLoYE.· {)I' 'l'HBOuDB .d'D RoRlLtOlAlm StcnON OF TIll: 

EAST INDIAN RAILWAY. ' 

4M. i ~ l l H. A. I. GidDey: (a) Is it a fact that as 
f.u higher ~ appointments especially in the ~  DepartInent of tP. 
Oudb and Rohilkhand Railway section of the EMt Indian Railway fall 
vacant they are offered to the men from the Ea .. t Indian Railway seetio!l f 

( b) Is it.a fact that the rights ud clai IDS of even the most senior and 
~ i  men of the Oudh and Rohilkhand Railway section are thereby 
ignored' 

(G) I £ so, do Government propose to take any sieps to safeguard the 
interests of the Oudh and Rohilkhand Railway section employees so that all 
sllch vacaneies occurring in the Oudh and Rohilkhand Railway section be 
given to the Oudh and Rohilkhand Railway section men , 

Mr. A.  A. L. Parsons : It is not a fact that no staff of the former 
Oudh and Rohilkhand Railway have been promote,d to the higher gradea 
4)n this section since its amalgamati()n with the East Indian Railway. In 
fact a considerable number of former Oudh and Rohilkhand Railway men 
in the locomotive subordinate supen'ising staff have been tran.'Jferred to 
former East Indian Railway areas to tb.,;'l' financial benefit. Diffieulty is 
#,xperienced in getting suitable senior locomotive rllDl!ing staff of the 
former Oudh and Rohilkhand Railway to take up subordinate s.!!penising 
posts even on tru\l section owing to their mIleage rates being so favourable 
~ to render them liable to finaneial loss should they make the change. 

Government cannot agree to the suggestion that all vacancies occur-
ring in subordinate supervising posts on the former Oudh ud Rohilkhud 
Railway section should be reserved for men of this Railway. They must 
be prepared to serve anywhere on the East Indian Railway. 

UNSTARRED QUESTIONS AND ANSWERS. 

OOBOVEKENT IN THE CoNDmoW8 OF SnVICE OF MENIALS IN BoMBAY. 

266. Mr. lamnadu •. IIehta : Have Government receivM a petition 
from the GoYernment Peons, and Menial Ser\;ce Union of Bombay for an 
improvement in the conditions of service applieable to this cIaa. of publie 
servants T 

If so, will they say (1) when they reeeiwd the petition. and (2) what 
action they have taken on it. particularb' with regard to the-demands of 
these men for increases in pay and pension ! 

fte Honourable Sir BhupeDdra Bath !litra : Yes. The Honourable 
~ mb  attention is invited to the reply already given to starred ques-
tIon No. 220, asked by Mr. M. R. Jayakar in this Session. 

OLADI AGAIN8T TIlE GEBJUN GoVEBNJ(ENT BY MR. Mi:BEBJI BmCAn OP 
POBTUGUESI: EAST AFRICA . 

. 26?: JIr. ~ m ~ .. ~h  (a). Is it a fact that one Mr. Meherji 
Bhic:aJ1, a Bntlsh Indian subJect, carrymg on business in Portuguese East 
Afnca, a few yeam back, had lodged a claim for reparation on the 22nd 



LmJ8J.Ar1VB AU ..... BLT. [11 rJl Sift. 1928. 

July 1919 with the Controller, Local Clearing Ofi1ee (Enemy Debts), QQv-
ernment of India , 

(b) Is it a fact that the claim was in connection with the 1088 of 150 
eases of soap valued at £158-9-8 ordered by the party and shipped by the 
German s. s. " Etruria" in June 1914 from Lisbon to Lourenco Marquee , 

(c) Is it a fact that the consignment in question did not reach the 
party, as owing to the outbreak of the War, the vessel took refuge in Rio 
de Janeiro and the soap was utilised by the crew of the steamer , 

(d) Is it a fact that the claim was ultimately turned down in April 
1928 on the ground that the loss of the consignment was not directly due 
to enemy action and as such it did not give rise to a claim for reparation 88 
defined in the Treaty with Germany' 

(e) Will Government be pleased to inform me as to what claima are 
included in the Treaty with Germany for reparation f 

JIr. L. Graham. : The answer to (a) is in the aftirmative, except that 
the claim was lodged ~h H. B. M.'s Consul General., Lourenco Marquee, 
and forwarded by him to the ~ i  Claims Department of the Board of 
Trade. 

The answers to (b) and ( c) are in the aftirmative. 
The answer to (d) is in the affirmative, except that the claim waa 

actually rejected on 25th November 1925. 
The communication of 21st April 1928 was a reply to an enquiry 

from the claimant received through the Reparation Claims Department of 
the Board of Trade as to the fate of his claim. 

The am.wer to (e) will be found in Annexure I of Part VIn of the 
Treaty of Versailles, copy of which is attached. 

It will be seen from claw.;e (9) that damage to property must be 
directly in cOD8equence of hostilities or of any operations of war in order 
to give rise to a reparation claim. 

ANNEXURE I. 

Compell8lltion may be claimed from GeI'll18DY; lIDder Art;iele 232 above in nepeet 
of the total damage under the following eategonee :-

( I) n.mage to injured persoDS and to Burviving dependentB by personal injwy 
to or death of civilianB eauaed by act. of war, ineluding bombardment. or 
other attacks on land, on sea, or from the air, and aU the direct con-. 
quence. thereof, and of all operatioDS of war by the two group. of belliger-
ents wherever ariBing. 

(2) Damage ~ b~ GerIlUlny or her allie. to civilian victillUl of act. of cruelty, 
violence or maltreatml'nt (ineluding injuries to Ufe or health .. a eonse-
quenee of imprisoDDUlllt, wite deportation, iIltenuneat or evacuation, of ex-
posure at sea or of being foreed to labour, wherever arising and to the 
wrviving dependents of such vidillUl. 

(3) Damage eauaed by Germany or her allie. in their own territory or in occu-
pied or invaded territory to I'ivilian victimB of all act. injuriouB to health 
or capacity to work, or to honour, 811 well .. to the BUrviviDg depeDd .... 
of 8llch victims. 

(4) Damage eauaed by any kind of maltreatment of prillonl'n of war. 
(5) As damage eaued to the people. of the Allied and ANoeiated Powenl, aU 

penllioIUI and compensation in the nature of l,enBioulI to naval and military 
victims of war (ineludinl memben of the air fone), whether DlUtllatecl, 
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-wounded, lick or invalided, and to the dependeBtII of lUeh vietima, the 
amount due to the Allied and Aaaoeiated Govemmentllbeiag eaJevJated for 
each of thenl as being the capitalized coat of such peuioJIII &ad eompenaa-
tlOB at the date of the eonung into foree of the pneeat Treaty, OD the 
bull of the acalee in force in France at lUeh date. 

(6) The eoat of aaaiatance by the Governments of the Allied aad AMoeiatecl 
POW(,N to prisoners of war and to their familiea and depeadents. 

(7) Allowaneee by the Governmentll of the Allied and A.Moeiated Powers te the 
families and dependents of mobiliaed persou or persoDB IICrring with 
the foreea, the amount due to them for each calendar year in whieh hosti· 
lities oeeurred being calculated for eaeh Government on the baaia of the 
average acale for luch paymentll in foree in Franee during that year. 

(8) Damage eaUBed to civilia .. by beiDg foreed by GennaBY or bel' .me. to 
labour without juat remuneration. 

(9) Damage in Te!lpeet of all property wherever situated beloagiDg to aay of the 
Allied or Aaaoeiated States or their uatioaala, with the exception of .. val 
and military worb or materlaia, which hal been earried off, aeized, Ia· 
jured or deatroyed by the aets of Germaay or her alliee on land, on .. 
or from the air, or damage directly in eonseqUeDee of hoIItilitiee or of aa,. 
operations of war. 

(10) Damage in the form of leviee, fines and other similar exactions impoeed by 
Germaay or her alliea upon the civilian population. 

CLosING OJ' TIlE MALL IN DEBA IsJUIL KHAN TO TIlE hrDIAN PuBuC. 

268. Pandit Birday KathK1IDSl'1l: (a) Is it a fact that the Mall baa 
been or is proposed to be closed to the Indian public in Dera Ismail 
Khan f U so, what are the grounds on which such action has been taken 
or is under contemplation, and under what law have Indians bP.en dis-
criminated against , 

(b) What steps have Government taken to prevent this discrimina-
tion f 

Kr. G ••. YOUDg: (a.) No, Sir. 
The Mall Road in Dera Ismail Khan Cantoriment has been temporarily 

closed to the public by the Cantonment Board under the powers yested in 
them in section 192 of the Cantonments Act owing to the f86t that through 
lack of rain the road surface was breaking Ufo 

An exception was however made in favour of all persons, whether. 
Indian or European,· who actually reside on the Mall Road, and who ob-
viously could not be debarred from its use. 

(b) Does. not arise. 

PENALIsnm OJ' STluItEBS. 
269. Pandit Birday Kloth JtuDzru : Is it a fact that some years ago 

the Government of India proposed to the Secretary of State for India that 
strikes should be made a criminal offence but that Lord Morley rejC'Cted 
the proposal' If so, will Government place a copy of the correspondence 
on the table f 

Mr. A. A. !... Panona : I have not been able to trace any such pro-
posal, though in 1906 there was a suggestion that the withdrawal of rail-
way servants from their duties without notice be penalised. Government 
rell'ret that h ~  are not prepared to lay a copy of the correspondence, 
which took place at that time, on the table. 

L95LA B 
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EDUCATION OF THE CHILDREN OF RAILWAY EMPLOYEES. 

270. P8Ildit Hirday Bath Xu.nzru: (0) Has the question of h~ 
education of the children of railway employees been placed by Govern-
ment in accordance with the promise given by them during the Railway 
Budget debate on the 25th February last. before thl' Central Advisory 
Council for Railways f If so, what are the recommendations made by 
the Advisory Council , 

(b) If the answer is in the negative, will GoYt>rnment state when they 
propose to convene a meeting of the Advisory Council for the considera-
tion of the question , 

Mr. A. A. L. P&r8ona : I will place the question before the Central 
Advisory Council for· Railways at a meeting during ~  courSE' of the pre-
sent month. 

PAY OF TIlE lIEADMASTEBS AND TEACHERS OF INDIAN IbOH OR MIDDLE ScHOOLS 
llAINTAINED BY THE EAsT INDIAN R.u!.WAY. 

271. Pandit Hirday Bath ][unzru: (0) Have any grades or incre-
mental scales been laid down for the salaries of the headmasters and 
teachers of Indian high or middle schools maintained by the East Indian 
Railway except in the ease of the Khagole (PatWl) High School f If not, 
why not f 

(b) Is the enforcement of the scale fixed for the headmaster and 
teachers of the Khagole High School conditional on funds being available , 
Have the East Indian Railway pro\'ided the necessary funds ! 

(c) Is there any other class of subordinate Indian employees on the 
East Indian Railway for whose salary no grades Or incremental scales 
have been fixed f 

(d) Is it a fact that even temporary men engaged for construction 
work have been allowed incremental scales of salaries , 

Mr. A. A. L. Parsons : Enquiry is being made and the resnlt will be 
communicated to the Honourable Member. 

DEATH FROM SNAKE BITE OF DAFPATBAY 8mvL.u., A CABIN MAN EMPLOYED 
ON THE GREAT INDIAN PENINSULA RAn.WAY. . 

272. 1IIr. N. 111. Joshi : Will Government be pleased to state: 
(a) whether on the 16th April 1928 a cabin man by name Daffatray 

Shivlal working at Umbannali 69 Mileage Cabin on the Ores41 
Indian Peninsula Railway met with hill death by snake bite ; 

(b) whether the deeeased had to walk to and from the Cabin at 
odd hours at night to join his duties or to the station to get 
into the train ; 

(c) whether this was due to the non-stoppage of trains at the wltYHide 
. cabins for the convenience of the cabin staff ; 
(d) whether trains were itO stopped till very recently ; 
(c) jf so, the reasonll for discontinuing the old i ~ ~ 



Mr. A. ~  L. ,81'18D1 : Government have no information. The matter 
is within. the competence of the Agent of the Great Indian Peninsula Rail-
way to whom .a copy of the Honourable Member's question h88 been sent. 
I may add that in the opinion of the Railway Board the stoppage of trains 
at wayside cabius is certainly undesirable. 

WOBIING HouRS OF THE GREAT hmlAN PENINSULA RAn.WAY STAFF ElIPLOY-
ED AT GaoaPADI lIEAB POONA. 

273. Mr. R .•• 10Ihi: WiU Government be pleased to state : 
(a) what are the working hours of the Great Indian Peninsula Rail-

way staff working at Ghorpadi near Poona ; 

(b) ~  number of men working at Ohorpadi ; 
(c) whether it is a fact that one of the platforms at Ghorpadi is 

without any shed and the staff have to work in the sun and 
rain without any protection ; 

(d) whether the work of loading and unloading is ~ simultane-
ously ; 

(e) whether it is a fact that the transhipment derks at Ghorpadi 
have not been provided with any table, chair, stool or any 
other material on which they could make the usual entries of 
goodK loaded and unloaded ; 

ef) whether the Iiltaff working at Ghorpadi have been provided with 
quarters ; 

(g) if not, whether they have to stay at Poona 88 there are no 
houses available at Ghorpadi ; 

(1t) "'hether the stail' at Ghorpaoi have to be away from their hlJm('S 
from early morning till late in h~ evening; 

(i) whether any furnished tiffin-rooms have been providt'd there 
fo1' the use of the staff ; 

(j) whether the tiffin-rooms at Ghorpadi are m ~ encbures 
CODStructed of old corrugated iron-sheets, without any 
windows, plinth or flooring ; 

(k) what is the minimum quantity of daily "ork that baa to be done 
by each transhipment-clerk and each coaly 8t Ghorpadi ~ 

Mr. A. A. L. P&rIODI : Government have no information. A copy of 
the Honourable Member's question will be lient to the .\gent, 0 reat Indian 

i 8~l  Railway, who will no doubt remove any defects there m ~  be 
in the arrangements at Ghorpadi. 

DISCHARGE OJ' TEJO'ORARY CLDKs EKPLOYED AT WADI BONDER, GREAT 
IRDUlI PlUmrsuu RA.u.wAY. 

274. 111' ..... 10IId : Wlll Qo"ermnent be pleued to state: 
(a) 'whether it is a fact that there are many clerks who ha ve l>eton 

&erVillg in the Greal IDdian Peninsula Railway at Waoi 
~~  d 
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BundeI' in Bombay under the Goods Superintendent tor 
several years but who have not been confirmed ; 

(b) if [-'0, what is the number of such clerks with years of service 
to their credit ; 

(c) whether it is a fact that in July 1928 the services of dve of such 
clerks were dispensed with without giving even" day'8 notice 
and without any fault of theirs ; 

(d) if EO, whether there were many. clerks junior to thOHe whOHe aer-
,il'es were thus dispensed with ; 

(6) whether it is a fact that it is proposed to dispense with the ser-
vices of many more such temporary clerks who have put in 
!;I'rvice of ten years and below ; 

(f) whether it is a fact that with this object in view they were unusu-
ally examined. in subjects such as mathematics and dicta-
tion' 

OPFEluNG OF PERKAli'ENT ExPLOYJIENT TO PAID CANDIDATES WORKING AT 
WADI BUNDER, GREAT INDIAN PENINSULA RAILWAY • 

.27fi. Mr. H ... Josbi : Will Government be pleased to state: 
(a) whether it is a fact that the paid candidates serving at Wadi 

BundeI' on the Great Indian Peninsula Railway in Bombay 
have not been made permanent even after some of them ha,'p' 
served for three years T 

(b) if so, what are the reasons for the same T 

PRoIlOTION OF PAID CANDI!lATES WORKING AT WADI BUNDER, GREAT INDIAN 
PENINSULA RAILWAY. 

276. Mr. H .•. Joshi : Will Government be pleased to state : 
(a) whether it is a fact that the paid candidates working at Wadi 

BundeI' on the Great Indian Peninsula Railway were given 
a promotion of &S. 5 after having served for six months ; 

(b) whether this system or rule has been changed ; if so, when and 
for what reasons ; 

(c) whether the staff were informed. of discontinuing such promo-
tion ; 

(d) if not, why not' 

DIsTINCTION IN THE RATES OF PAY OF CLEBlt8 EJIPLOYED AT WADI BUNDJU&, 
GREAT INDIAN PENINSULA RAILWAY. 

277. Mr. H .•. Joshi : (a) Will Government be pleased to stlLte 
whether it is a fact that at ~  ~i ~  Goods Dep01; of the .Great 
Indian Peninsula Railway a dIShnctIon m the rates of pay IS made 10 the 



ease of the clerks such lUI cashiers, loaders, weighers, raters, etc., doing 
precisely the same kind of work and having their responsibilities, the 
nature of work and hours of attendance in no way different f 

(b) If so, whether some of these officials though junior in service are 
drawing more pay than others who bave longer yean; of faithful service 
to their credit and possess equal li i i ~ i l or otherwise f 

(c) If so, what are the reasoru; for keeping MUch dilrtinctions in the 
pay' 

Cd) Will the Government be pleased to Htate whether the principle 
of equal pay for equal work is not and cannot be recognised and given p1feet 
to in the case of the of6eials serving at Wadi BUDder under the Great 
Indian Peninsula Railway Administration f 

PAY OF THE STAFF EJ(PLOYED AT WADI BONDER, GREAT INDLU PI!:luN8ULA. 
. RAILWAY. 

278. Mr. N. M. Joshi ; Will Government be pleased to state ; 

(a) what are the scales of pay of the of6cials working at Camae 
Bunder of the Bombay, Baroda Hnd Central India Railway 
and of those working at Wadi Bunder Goods DepOt of the 
Great Indian Peninsula Railway; 

(b) whether it is a fact that there is no difference in the nature of 
work, hours of attendance or the responsibilities in the C81e 
of these officials at Carnac Bunder and Wadi Bunder ; 

(c) whether it is a fact that the seale of pay of the Wadi BUDder 
sWf is even lower than that of the staff of the East Indian 
Railway working at the Howrah Goods Depot despite the 
heayy cost of living in Bombay ; 

(d) whether it is a fact that at Wadi Bunder there are orJy 71 per 
cent. posts yi ~ a pay of Rs. 100 or above while this per-
centage is far greater in all other railway otBces in Bombay, 
&ueh as ; 

Bombay, Baroda and Central India Railway at C. C. 46 
Depot. 

East Indian Railway at Howrah Depot 45 

Great Indian Peninsula C. T. M. Of6ce 44 

Great Indian Peninsula Audit Office 39 

Great Indian Peninsula General Store Office 29 

Bombay, Baroda and Central India C. T. M.'8 Of6ce . . 53 

Bombay. Baroda and Central India Audit Office 53 

and 80 on ; 
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~) whether it is a fact that there are so many officials w(Jrkm, at 
Wadi Bunder who hne put in 15 years of good service to 
their credit but are drawing a aalar). of Rs. 50 or 60 only 
per month; 

(f) whether the officials at Wadi Bunder have been requesting for 
II. b i~ increase in their paT ; 

(g) if so, what aetion has been taken in the matter t 

1Ir. A. A. L. ~ I  With your permission, Sir, I propose to 
answer questions Nos. 274 to 278 and 282 together. Government regret 
that they are not preplU'l'd to impose on tbe Railway Administration 
h~ 'WorIt of compiling the information necessary to answer the ~ 

able Member's question. 

ADKISSION OF THE PuBLIC TO THE SHED OFFICES AT WADI BONDER, GBE.&.T 
INDIAN PENINSULA RAILWAY. 

279. Mr. N ... Joshi: Will Government be pleased to state: 

(0) whether they are aware that the m m~  of the public are freely 
allowed to enter in the Shed Offices at Wadi Bunder, thereby 
causing unnecessary trouble and annoyance to tbe typists and 
hindering them in the due performance of their work ; 

(b) whether it is a fact that on more than one occasion the typists 
at Wadi BUDder were assaulted and moleat* by the memo 
hero; of the puhlic ; • 

(e) if 80, what precautions have been taken to prevent the repeti. 
tion of such occurrences iB future , 

Mr. A. A. L. Parsons: (a) No members of the public are allowed 
~ enter the office where typists work. 

(b) A Delal made a forced entry into the office on one occasion 
only. 

(e) In view of reply to (a) above, the question does not arise. 

RZCOVBBY OF Los8'E81N THE CASE OF SHORTAGE 01' PACKAGJ'.8 J'BOX THE STUI' 
OF THE GREAT INDIAN PENINSULA RAILWAY. 

280. Mr. N. :M. Joshi : Will Government be pleased to state: 

(a) whether the staff of the Great Indian Peninsula Railway have 
given debits of heavy sums for the alleged shortages found 
at destination or junction stations in the "Seals Intact 
W Ilflons ';; 

(b) whether any enquiries are maile to trace the short packagea and, 
lf 110. what enQuiries are made ; 



(c) 

(dj 

(e) 

(f) 

UNSTABBED QU.IITIOfiS AND ANIWEBS. N7 

whether it is a fact that in several such cues of shortages, th& 
jUDction atatioDS report suc.h shortages "Jaile the ~ 
found their way onward in excess ; 

whether it is a fact that packages w4ich "re sent to unclaimed 
Goods OfBces happen to be those which are reported to be 
short ; 

whether it is a fact that in vie" of the fact that a strict watch 
hat; been maintained by the Watch and Ward Department 
everywhere no theft or fraud is ever possible to be cOJlllDitted 
by the staff ; 
~ h  it i., a f,ct that tbe staff is made to make good the 
losses on this score without provine their responsibility in any 
way ; if 80, do they propose to iM8ue orders to stop recovery 
of 1()l;Se8 frora the staff ; if not, h~  not T 

Mr. A. A. L. PanODI : Government have no knowledge of the facta 
and regret that they canDot undertake to enquire ipto these matter&, 
which are entirely within the competence of the Agent of the Railway. 

LoADING OP WAGONS AT WADI BUNDEB, GREAT u,"DIAN PE!"'Dl8ULA RAILWAY. 

281. Mr. N. M. Joshi: \till Gonrnment be pleased to <;tllte : 

(a) whether it is a fact that at Wadi Bundei'. Great Indian Peaia· 
sula Railway, the wagons which are utilised for leading 8ft 
examined by the Carriage and W &.gon Department, shed 
foreman and the loaders ; 

(b) whether it i~ a fact that in cases where any deficiency is noted 
ewing to defect in the wagons, the loader alone is held respon-
sible and punished ; if so, why 80 f 

Mr. A. A. L. Parsons: Government have no information but are 
sending a copy of the Honourable Member's question to the Agent, 
Great Indian Peninsula Railway, for such action as may appear to him 
to be necessary. 

Omu GooDS hrSPECTOB AT WADI BUNDEIl, GREAT n."D1AN PunmULA RAJL. 
WAY. 

282.t Mr. B M. Joabi : Will Government be pleaaed to lltate : 

(a) when the post of Chief Goods Inspector was created at Wadi 
Bunder. Great Indian Pt'ninsula Railway, and for what 
reasons and with what duties ; 

(b) what is the work which the Chief Inspector does ; 

(c) whether it is 8 faet that this pNif was ~ l  when the Railway 
wa.'! feeling thl:' l ~ Ii y of reducing the ~ of running 
the Dt'pot in "jew of thE' depression in traffic f 

tP'or &nalle,. to this question, lIE'(' anllwer to unstarred queetion No. 274. 
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NUIOlD OF TELEGRAPHISTS NOMINATED TO TIlE TESTING BRANOH IN THE 
BoMBAY CsNTRAL TELEGRAPH OPFIOB TO LEARN TESTING, ETC. 

288. Mr. N ... .Joshi : Will Government be pleased to place on the 
table a statement of figures up to 31st July 1928, as required in the follow-
ing table' 

--

(1) Nmnber of Telegraphista 
IIODIiDated to the Testing Branch 
in the Bombay Centnl 'J.'eIe.. 
graph Office, to learn testing 
work, under Article 51 of Poa1B 
and Tel9gl'llpba Manual (Traffic-
~ 8)  Volume XI. Pane I 
aad II. during tile last 10 yearll. 

(2) Number of such Tele. 
graphillt8 ~ as incompet-
ent' or othenrille unsuitable duro 
ing'the above-mentioned period. 

(3) Number of Telegraph 
lIasten appOinted in charge of 
the TesIIina:Bn.noh of the C. 
T. 0 .. 1Iom.y. during the last 
10y_. 

('> Nmnber of Telegrapb )[,11-
ten 10 apFointed, reverted. as 
incompetent. 

(5) Number of Telegraphi8te 
tzansferred to the Engineering 
Branch (outdoor) from C. T. 0 .• 
Bombay. during the last 10 ,..,.. 

(6) Number of Teletrraphi8te 
reverted from the outdoor En. 
~ Branch. Bombay. as 
1ID8IIitable. during the above. 
_tioned period. 

ADgIo. 
Indians. 

'i 
1 

CI" 

~ i :0 j .,. 
'" ~ ~ 

Chriat- Pando i&D8. 

'i 'i 
1 1 .,. , .,. 'i ::.. ::.. i =i 1 ] IS 

0" co 
~ ..c:I 

'" ~ ~ ~ z 

Jewa. Koha. Hindu. medaaa. 

i J i = 0" i 0" 'i r:r ~ >. >. 1 .... 
1 1 1 :0 

j .,. ] co 'a co g g ..c:I a 
~ ~ 0 z z z 

The Honourable 1Ir. A. O. McW&tten: The time and labour in-
volved in collecting the information would, in the opinion of the Gov-
ernment, be out of all proportion to the value of the information when 
collected. 



UNSTABRElJ QUESTIONS AND ANSWEBS. 

LINX WITH THE CoALFIELDS IN ~  

284. Khan Bahadur larfaraz B1III&in Khan: (a) Has the attention 
of Government been drawn to the paragraph published in the iMue of the 
Statesman of the 21st August 1928, page 13, under the heading" Link with 
Bengal's Coalftelds-Chord Railway-Preliminary work of scheme com· 
pleted " f 

(b) If 80, will Government please state if the statements made therein 
are correct , 

(c) If correct, will they please state by what time the railway line is 
~  to be completed and opened for traffic f • 

Mr. A. A. L. P&rIOD8: (a) Yes. 
(b) The statements made are substantially correct. 
(c) The end of 1930 or beginning of 1931. 

REMOVAL OF OFFICERS OF THE INCOME-TAX DEPARTMENT FOR FAILURE TO PA.88 
THE DEPARTMENTAL EXAlIINATtOX'. . 

285. Maulvi &di-uz-Zaman: (a) Will the Government be pleased to 
bute how many offieers of the Income-tax Department in each i ~ 
have been rl:'moved from service for failure to pas.'1 the departmental exami-
uation since the reorganisation of the Department in 1922 ? 

(b) Will the Government be further pleased to state if there is any 
duly constituted Examination Board to supervise the conduet of the 
examination or is the matter entirely left to the sweet will Of the t'xaminer T 

(C) Are the Government aware that there is a most growing belief in 
the country that the departmental examination of the Income-tax Depart-
ment is being now made stiffer beyond any justification with a view to 
materialise the policy of retrenchment afoot in the Department , 

Cd) Do the Government propose to investigate into the present system 
of thl:' examination and training and to r{'mOOy the defects, if any. at an 
early date' 

The Honourable Sir Bhupendra Nath lIIBra: (a.) The information 
will be obtained and communicatfad t(l the Honourable Member. 

(b) Tht>l'(' is no Examination Board for the examinat.ion of officers 
of tht> I m l ~ Df'partment. 

(c) No. 
(d) Govt>rnment do not considt'r that an investigation is nect'SSllry. 

ISSUE OF WEEK-END RETURN TICKETS BY THE BENGAL AND NORTH-'WBsTEB.!r 
RAn.WAY. 

286. Mr. Gaya Pruad 8ingh: (a) .Are Government aware that the 
Bengal . and North-Western Railway ('ompRllY det'S not issue week-end 
return tIckets to any class of passengers T 

(b) Do Government propos(' to introduce this system; and if 80, 
sinN' when ~ 
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Mr. A. • .&.. L. hNoat: (6) TN. 
(0) Government have no iJlformation. They will send a copy of the 

Honourable ~ mb 8 question to the Agent of the nltoilway, with wl10m 
the decision rests. 

LUGGAGE RULES OF THE EAsT INDIAN R.uLWAY. 

287. 1Ir . .&.IDa.r.a&h D1ltt : Is it a fact tbat great hardship is experi-
enced by passengers who cannot book their luggage for want of time owing 
to operation of rules 2 and 14 of the Luggage Rules mentioned in the East 
Indian Railway time-table T Is there any proposal to amend the rules so 
as to-relieve them of the penalty? If so, in what way , 

Mr. A.. A.. L. Parsons : Government are aware that there is !'lome 
dissatisfaction with the existintr rules. The question whether the rule 
should be altered to admit of the free allowance being given if the 
luggage is not booked at the starting station is under the consideration 
of the Indian Railway Conference Association. 

WORKING CoNDmON8 OF THE RAILWAY EnLOYEBS ON EACH OF THE STATE 
RAILWAYS. 

288. Mr. V. V. Jogiah : Will the Government be pleased to collect 
and lay on the table the following information regarding the working 
conditions of the railway employees on each of;- the State Railways 
separately , 

1. Into what groups, categories or sections are the workers on the 
~il y  divided T 

2. What characterises each of these groups , 
3. What is the correlation as to wages between the highest and 

tne lowest of these groupe , 
4. What systems of labour remuneration are generally employed 

on the Railways and particularly in: 
(a) The principal workshops, 
(b) The railway yards, 
(c) For locomotive crews. 
(d) For train crews, 
( e) For traffic crews, 
(f) For telegraphists, 
(g) For road repair works, 
(11) For administration office employees, 
(i) For lower subordinates designated as menials , 
5. How are the rates of remuneration fixed for piece-workers and 

time-workers f 
6. Are the rates of train runa taken into consideration in fixing 

the rates of remuneration for loeomoth'e and train crews and 
traftie m ~ T 

7. What purely bonus systems are in existence (enumerate them) , 
On what principles are they based and what percentage of 
additional earnings do they yield f 

8. How are the locomotive and train crews paid for waiting time , 



661 

Mr. A. A. L. PanoDl : I propose to reply to questiou ~  288, 289, 
290, 291, 292, 293, 294, 295, 299. 300, 301, 302, 303, 304, 305, ~  
308, 310, 311, 312, and 317 together. Government are not prepar«;d In 
response to the Honourable Member'H demand, to impORe ~  the Ratlway 
Board and Railway Administrations generally the ~l  and ~ly 
labour of collecting and tabulating the extremely volummou. .. mformahon 
which the repHe! to these questions would entail. 

TOTAL NU¥HB OP FJDULB WORQRS ANlI P:USONS UJrDQ 12 Yuas OF 
AGE EKPLOYED ON UOII OF THE STATE RAILWAYS. 

t289. Mr. V. V. lo£ia,h : What is. the total number of female work-
er£ and persons under 12 years of age respectively employe4 on each of 
the State Railways , 

NUMBER OF POSTS .\88IGNED TO EACH GRADE OF EACH OF THE DIFFERENT 
CATEGORIES OF EKPLoYJD:!rT ON EAC1I 0)' TIlE STATE R.uLWAYJJ. 

t290. Mr. V. V . .Jogtah : What is .the number of posts a88igned to 
each grade of each of the different categories of employment on each of 
the State Railways , 

POSTS EXCLUSIVELY FILLED BY EUROPEA.'iS AND ANGLO-INDIA.'iS ON EACH 
OF TID: STATE RAILWAYS. 

t291. 1Ir. V. V. lofiah : What grades of what posts have been ex-
clllsively filled hitherto by Europeans only and by both Europeans and 

~l l i  only on each of the State Railways' 

NUKBEB OF ~8 AND ANGLO-INDIANS IDO'LOYED ON .BACH OF TO 
STATE RAILWAYS. 

t292. 111'. V. V . .TotJiah : What is the existing number of J:uropeans 
and ~l I i  employed on each of the dUferent grades of tile 
different categories of employment on each of the State Railways 1 
NmmEa or EXPLOYEES EKPLOYED llELOW THE AUTHORI8ED VINUfUJ( OF TIIB 

DIFJ'DENT GIL4DES or I>IFPEBENT CATEGORIES OF EMPLOYJlE)lT ON 
EACR OF THE STATE RAILWAYS. 

t293. Mr. V. V. Joaiab: How many employees ape employed be-
low the authorised minimum of the different grades of different cate-
gorif'.8 of f'mployment on each of the State Railways T 

WORKERS EKPLOYED ON DAILY RATES OF PAY ON EACH OF THE STATZ 
RAILWAYS. 

. t294. Mr. V. V . .Jogiah: (a) Is it a fact that employees perform-
~  the same nature of work. in dift't'rent Statt' Railways are E'mployed on 

different scales. of pay T Is It a fact that employees performing the same 
naturE' of dutIes are emploYf'd on 8il~  rates as well 8S on monthly 
rates of pay 1 If RO, will thE' Government bf' pleased to state the ~ 
for this ditrerence T 

tFor answer to this queFition, _ nnswer to unat-'ured q_tiOD No. 288. 
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(b) ATe the Government aware that the employees who have put in 
equal length of service on daily rates of pay have inferior privileges 
tf) those who are remunerated on the monthly rated system T Are the 
O{)vernment aware that the l l y ~ on daily rates of pay are treated 11M 
easual labourers althoup:h they may have put in more than three years , 
PLA.CING OF SOD EMPLOYEES OF THE ENGINEERING WORKSHOPS ON THE 

BENGAL NAGPUR RAILWAY ON DAILY RATES OF PAY. 

t295. Mr. V. V. Jogiah: Is it a fact that some engineering WOl'k-
~h  employees who were on the monthly rated system on the Bengal 
Nagpur Railway have been put on the daily rated system at Sini with 
the consequent loss of their privileges in respect of leave, holidays, 
foreign passes, etc.! Will the Government be pleased to state how maDY 
such changes in the y m~ of remuneration have been made on tac 

.. arious State Railways in India within the last five years , 

JInm,rov WAGES OF EACH CLAss OF WORKEBS ON THE STATE RAILWAYS. 

296. lIIr. V. V. Jogia.h : Will Government be pl('ased to state whether 
they have institutf'rl or propose to institute any enquiry as to the amount 
of minimum wages required by each class of workers on the State Railways r 

Mr. A. A.. L. Parsons : The answer is in the negative. 

REGULATION OF THE WAGES AND .ALLoWANCES OF RAILWAY EMPLOYE1!'.B. 

297. Mr. V. V. Jogia.h : Has the attention of the Goyernment been 
drawn to the working class cost of living index prepared by the 
Labour Office of the Gowrnment of Bombay e"ery month. in considering 
the adequacy of the wages paid to the staff 011 the State Railways' Do 
the Government propose to direct that similar cost of living indices 
hhould be prepared for all important railway centres in India with a 
"iew to regulate the wages and allowances of the railway employees , 

Mr. A. A.. L. Pat'BODB : Government are aware of the cost of living 
indices prepared by the Labour Office of the Government of Bombay. 
The figures there given are not taken specifically into account in deter-
mining the rates of pay to be offered for various classes of employment 
on State-managed Railways, and Government do not consider that the 
eompilation suggested in the la'it part of the question would be of 
great use for the purpose suggested. 

WAGES OF RAILWAY ExPLOYEES. 

298. Mr. V. V. logia.h : Are the Government aware : 
(a) that the wages of the railway workers are not flxf'rl with any 

reference to cheapest or dearest localities ; . 
(b) that there are no basic rates of pay with li i ~ scales for each 

class of employment according to the different localities T 
Mr. A. A. L. P&l"IOD8 : The wages of a good many classes of railway 

employees are fixed with regard to local conditions. In "iew of the 
varying conditions in different parts of India OoYernment do not 
consider that there would be any ad\'Bntage in attempting to fix a 
basic rate of pay for each class of employees. 

tFor aWWH ;0 this question, .. ~ answer to uDstarred' 'luelltioD No. 288. 
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CUSSIFlCA.TION OF TIME RECORDER ATI'END.ANT8 AND SEAL CBECURS AS 
MENLu.s ON THE BENGAL NAGPUR RAILWAY. 

t299. 111'. V. V . .Jogiah : b it Ii fact that time recorder at1endanta 
and seal checkers who possess a knowledge of English are classified as 
menials and given their scales of pay on the Bengal Nagpur Railway' 
Will the Government be pleased to state what other staff whose nature 
of duties require a knowledge of English and ability to prepare intelli-
gent statements are designated as menials and given those scales of pay on 
each of the State Railways T 

GRANT OF CERTAIN OLA88ES OJ' ALLow ANCBS TO EMPLoYEES ON UCI[ or 'l'IIII 
STATE RAILWAYS. 

t300. 111'. V. V . .Jogiah: (a) What stair are given the followiDg 
allowances, on what basis and in what places on each of the State 
Bailways' 

Over-lime allowance. 
Relieving allowanee. 
Travelling allowance. 
Local allowance. 
Mileage allowance. 
House allowance. 
Clothing allowance. 
Day aHowance. 
Night aHowance. 
Regular attendanee bonus. 

(b) Is it a fact· that low paid m l y~  who perform the same nature 
of duties in the same places or stations are not all granted any of the 
allowances mentioned in the preceding question' 

REMUNERATION OF RAILWAY EMPLOYEES AT HIGHEB RA.TES FOR NIGHT DUTY, 
ETC. 

t301. 111'. V. V. Jogiah: l~ th .. Government aware that on most 
Railways duties performed during nights or after fixed hours of duty 
:!re not remunerated by higher rates T In wbat Railways is this griev-
ance .not pre"alent and for what categories of employment f 

PAY OF CLERKs ON STATE IluLWAYS. 

t302. 111'. V. V. Jogiah: Are the Goverriment aware that clerical 
employees on State Railways are placed on inferior scales of pay as 
compared wifth those of other Government establishments, like Postal 
Departments , 

MONTHLY WAGES BILL OF THE STAFF EllPLOYED IN BACH OJ'THE DlFFEREIft' 
GRADES OJ' DIFFERENT CLASSES OF EMPLOYEES ON EACH OJ' THE STATE 
RAILWAYS. 

t303. ~  V: V· Jogiah : What is h~ amount of the average montla-
ly wages blll pald to the staff employed 10 each of the different grades of 
different classes of employees on each of the State il ~  f 

tFoi-nnswer to thill question, see &D9wer to \Ul8tarred question No. 288. 
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POSTS ON DIFFBBENT STATE &.w.WAYS FILLED UP BY SEJilOBITY, DIBEOT 
REORUITHENT, ETC. 

t3W. 1Ir. V. V. Jogiah: (a) What are those gl'ades in each class 
of employmt'nt which art' thrown open to emploYfles on the basis of 
st'niority only T 

(b) What are those grades the vacancies in which art' filled up only 
on the occurrence of permanent vacancies t 

(e) What are those grades filled up by direct recruitment on the 
results of competitive tests only? What are the grades thrown open 
only to the employees in the lower grades on the basis of competitive 
tests T 

(d) What are those posts filled up by direct recruitment without 
competitive tests, and without the sole consideration of claims of seniority 
without any fault in working T 

NmmER OF EMpLOYEES IN EACH OF THE GRADES OF DIFFEBbT CuSSES OF 
EMPLOYlfENT ON STATE RAILWAYS WHO REACHED THEIR lliXDum THREE 
OR MORE YEARS AGO, ETC. 

t305. Mr. V. V. Jogiah: (a) Will thp. Government bt' pleased to 
state the. number of employees in each of the grades of different classes of 
t'mployment. who reached tht'ir maximum three or more years ago, with-
out further i ~  1 

(b) Will the Government be pleased to state the number of employt'es 
in each of the grades of different classes of employment. whose annual 
grade increaBes or promotions have be!'n stopped during the last three 
years respectively for slack or inefficient work, on each of the State 
Railways! 

I ~ OF E1IPLOYEES AS A PuNISHMENT ON EACH OF THE STATE RAILWAYS. 

t306. Mr. V. V. Joaiah: (a) How many employees have been re.-
duced as a punishment measure in spite of appeals, within the laBt thl'fOe 
yt'ars on each of the State Railways ! 

(b) Is it a fact that when Railway employees are withheld their 
increments, their future increments are also in most cases adversely 
affected' 

NmmER OF DAYS ELAPSING BETWEEN THE CoNCLUSION OF THE PEmOD OF 
WORK AND THE ACTU4L PAYMENT OF WAGES ON lUCH OF THE STATE 
BAILWAYS. 

307. Mr. V. V . .Toaiah : What is the maximum and minimum number 
of days normally elapsing between tht' conclusion of the period of work 
and the actual payment of wages, among the different staff on each of 
the State Railways , 

Mr. A. A. L. PanoDi : A statement is being prepared shewing with 
8S much accuracy as pOfiSible the number of days which normally 
elapse between tbe conelusion of the period of work and the actual 
payment of wages of ditferent classes of staff on each of the State 
Railways. It will be sent to the Honourable 'Member in due course. 

' .. 
tFor answer to this queltion, lee BUlI'er to unatarred queati01l No. 288. 



UNSTAhRED qUJI8'l'IOl'f8 AND AW8WBRS. 

FACILITIES FOR THE GRANT 011' ADVANCES AND RATIO 58 TO EHPLOYEB8 OF THE 
STATE RAILWAYS. 

t308. Mr. V. V. Jogiab.: What facilities are granted to the ~
pJoyees on State Railways for easily obtaining advances and rations, In 
cases of hardship f 

INFLICTION 0'11' Fn\ES 0'5 AND DEDUCTIO'5S FROM THE WAGES 0'11' EllPLOYEE8 
ON THE STATE RAlLWAYS. 

309. JIr. V. V . .Josiah: Do, ~h  m ~  to i~ ~ ~  any 
legislation regarding the ~b l  ~  or the regulatlon of inflictIon of 
fines and deductions on the ~  RaIlways employees , 

Mr. A. A. L. PIftOJII : Government have under their consideration 
the question of introducing legislation for the control and regulation 
of fines. It is not their intention to introduce any special legislation 
for railway employees. 

FINES REALISED DURING THE LAST THREE YEARS FROM EUROPEANS, ANGLO-

INDIANS AND INDIANS EMPLOYED ON EACH O'J'THE STATE RAILWAYS, 

t310. Mr. V. V . .Jogiah: (a) Will the Government be pleased to 
!>tate the total amount of fines realised from European, Anglo-Indian and' 
other Indian employeeR respectively during the past three years on e.ach of 
the State Railways T 

(b) How much of the fines so collected were from the European 
Supervising Staff and how much amounts from' the fine fund were spent 
for the sake of non-Indian Staff exclusively f 

FO'RMS 0'11' SERVICE BoNDS O'R i\OREEJlENTS EXECUTED BY THE DU'F1I!RENT 

EMPLOYEES O'N EACH OF THE STATE RAILWAYS. 

t311. 1Ir. V.  V. Jogtall: (a) Will the Government be pleased to 
lay on the table the diifeN'nt forms of service bonds, or agreements reqoired 
to be executed by different employees on each of the State Railways T 

(b) Is it a fact that the terms of service agreements are 80 framed as 
to leave'the employees without any protection in a court of law from the 
. employers against unjost dismissals f 

FuRNISHING 0'11' CHARoE SHEETS TO ElIPLonE8 OF STATE RAn.WAYB BEFORE 

REDUCTIO'N. REKO'V AL OR DISlUSSAL. 

t312. 1Ir. V.  V. Jogiah: «(I) Are the State Railway employees be-
fore they are reduced, removed, dismil!l8ed. or otherwise <JeriousJy punished 
furnished as a rule with charge sheets, their cases enquired into and oppor-
tllnitil's given t() them for examining witne!!8e5 for aDd ~  pel"8Onallv or 
through the representatives of the &eCuaed emplO)'ees f • 

(b) Is it a faet that no rules i ~ the infliction of pnnil!lbment8 
on State Railway employees are in force unlike Rule No. 14 of the HOlDe 
Department, dated June 1924 , 

tFor ~  to this qU('$tiOD. ~  answt'r to uDstaJ'rffi OUt'8tiOD !fo. 288, 
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(c) How many employees during each of the last three ycarlS have 

been discharged against their appeals for reasons not connected with 
reduction of establishment, on each of the State Railways , 

(d) How many employees forfeited their service gratuity and both 
service gratuity and provident fund bonus, respectively. during the last 
three years T 

LEA VB RtJ'LBS OF THE SUBORDINATE AND MENIAL STAn ON BACH 01' DB 
STATE RAILWAYS, ETC. 

313. 111'. V. V . .Jogiah: 1. What leave rules govern the subordinate 
and the menial employees on each of the State Railways T 

2. Is it a fact that the Government have "'been proposing to revise 
the State Railway rules but have been postponing the revision for lOme 
reason or other , 

3. Is it a fact that racial discrimination exists in respect of leave 
rules in some of the State Railways! Is it the case with Government 
!ieTVants ! 

4. What is the existing leave reserve allowed for each different 
class of employees , 

5. What holidays art' allowed for different classes of employees ~ 

Mr. A. A. L. Panona: (1) On the North-Western and Eastern 
Bengal Railways the Fundamental Rules apply. These rules also apply 
to the former employees of the Oudh and Rohilkhand Railway now 
working on the East Indian Railway, and to all employees engaged on 
the East Indian and Great Indian Peninsula Railways after thOl!le 
Railways were taken owr for State management. Employees of the 
East Indian and Great Indian Peninsula Railways, who have now come 
into Government service, remain under the rules framed by thuMe Com-
panies. 

(2) Yes ; but the revision has taken longer than was expected be-
cause it was found necessary to revise at the same time the rules gov-
erning other conditions of service. 

(3) The Fundamental Leave Rules (which apply to all Government 
servants whose pay is debitable to civil estimates) provide that Gov-
ernment sen'ants of non-Asiatic domicile are subject to special rules 
which are generally more favourable than the ordinary leave rules. 

(4) and (5). The leave reserves for, and holidays allowed to, 
different employees vary according to the different classes of employee!l. 
and Government regret that they are not prepared to undertake the 
exhaustive investigation which would be necessary to give an ansWeT 
to the Honourable Member's question. 

NUlmEB OF HOSPITALS JLUNTAlNKD BY EACH OF THE STATE RAILWAYS, ETC. 

314. lIIr. V. V· .Jogiah: 1. How many hospitals are maintained by 
each of the State Railways for the benefit of their employees' Of thelle 
how many are zenana hospitals ! 

2. Is it a fact that medical certificates i i ~  by competent registered 
medical practitioners without the countersignature of a railway doctor . 
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are considered invalid by the Railway Administrations' If so, do the 
Government propose to remove this anomaly T 

3. Have the Government ever made or propose to make uy enquiry 
~  occupational di8eases of the railway men T Is it a fact that loco-
motive men are subject to special diSeases? Has the attention of the Gov-
erhnient b'efin dra*ii to the recent enquiry conducted by the medical officers 
on the State Railways in Sweden into the 8everal diHeases and ailments 
incidental to the occupation of railway employees , 

4. At what intervals, are what employees subjected to periodical medi-
("a1 examinations' 

5. Is any confolideratioJl taken, before discharging a medically unfit 
employee, of the fact of his having contracted any defect in vision or any 
silment due to the nature of the duties performed, 80'll8 to find him suit-
able employment and suitably compensate him , 

6. What steps have been taken by the Railway Board towards the 
adoption of a uniform hOHpital policy on Indian Railways and i bl~ 

cxpal18ion of facilities for indoor treatment to railway employees T 

7. Will the Government be pleased ~ lay on the table a report of the 
'l\'ork done by the Standing Committee of the railway medical officers r 

111'. A. A. L. Panou: (1) Tne information is being collected and 
will be supplied to the Honourable Member in due course. 

(2) Yes. There is no anomaly in the practice. 

(3) The answer to the first part of the question is in the negative. 
Government are not prepared to ~ an opinion on the second part. 
They have not seen any report of the enquiry itated ro have been made 
iit Sweden. 

(4) The rules with regard to periodical medical examinations are now 
under revision. A copy of the revised ruleR when issued will be sent to 
the Honourable Member. 

(5) Yes. 

(6) It would not be correct ~ say that the Railway Board have 
adopted a uniform hospital policy on Indian railwaya but as the result 
of . a .. special enquiry inro this subject by a senior medical ~  in 1925 
certalD broad principles were adopted for application to an new pro-
posals for hospital accommodation on the State RailwaV8 with a view to. 
emmring adequate medical t1'f'!atment for all classes of the staif. 

(7) A memorandum is being prepal-ed and a copy will be Sf'ut to 
the Honourable Member in due course. 

CENSUS 01' THE CHILDREN OF 8cBOOL-GOING AGE OF THE EMPLOYEU OW 
BAeB 0]1' THE STATE RAILWAYS. 

315. Mr. V.  V. lo,iah: Have the Government taken any census of 
the children of Rehool-going afle of the railway employees on eaeh of the 
State Railways T If the reply be in the affirmative. will the GoverDment be 
pleased to lay on the table a report of the census taken' 

' .. 111' . .A.. A. L. Panolla : The ~  to the fll'st part is in the ~ 
hve. and the second does not arIse. 
L95LA 



LEGISLA.TIVE ASSDBLY. [11TH SEPT. 1928· 

NUMBER OF EDUCATIONAL INSTITUTIONS STARTED BY EACH OF THE STATE 
RAILWAYS. 

316. 111'. V. V. Jogiah: What are the total number of educational 
jnstitutions started b;y each of the State Railways , 

Mr. A. A. L. P&l'8ODI : I would refer the Honourable Member to th. 
statistics given in Appendices I and III of the report on the expenditure 
of the Railways on the education of the children of employees in 1925-26, 
a copy of which is in the Library. 
TOTAL NUMBER OF RAILWAY QUARTERS OCCUPIED BY THE INDIAN, ANGLO-

INDIAN AND EUROPEAN EMPLOYEES ON EACH OF THE STATE RAIL-
WAYS. 

t317. Mr. V. 'V'. Jogiah: 1. What is the total number of railway 
quarters occupied by the Indian, Anglo-Indian and European employees 
respectively on each of the State Railways' 

2. What different types of quarters are provided on each of the 
State Railways and what are the characteristics of these ~  r 

3. Do the Government propose- to house all the employees with suitable 
quarters in new of the limited number of employees on the Railways! 

4. Is it a fact that rooms provided for gangmen on the Bengal-Nagpur 
Railway haw an area of only 64 square feet and is it also a faet that 
quarters provided for the subordinate stall at Khargpur hav(' an area 
of 12' X 8' and 16' X 10' respectively , 

STATION Co.M:.M:lTl'EES ON STATE RAILWAYS. 

318. 1Ir. V. V. Jopah: 1. How many Station Committees are in 
existence on each of the State Railway!! in India and how many railway 
employees come within the jurisdiction of these Committees' What is 
their constitution , 

2. Do the Government propose to amt'nd the constitution of these 
Station Committees so as to bring them within the scope of the Local Self-
(}overnment Acts of the respective Provinces ! 

111'. A. A. L. Pancma : So far as the Railway Board are aware there 
are no station committees in the sense intended by the Honourable 
Member on the State-managed Railways in India. The remaining parts 
of his question do not therefore arise. 
OoNDONATION 01' BRBAOR OJ SUVlCE 01' SUBOBDOJATB EIIPLOYEZS ON STATE 

RAILWAYS. 

319. 1Ir. V. V. Jociah: What is the maximum period of break in 
st'rvice an Agent of a State Railway is authorised to condone for the pur-
pose of gratuity , 

111'. A.. A. L. P&nou: The maximum period is one year in the 
ease of break in service of subordinate employees caused by an UD-
conditional resignation for the employee's own pvposes, if ncb break 
oecurred before September 1911 when the gratuity rules 'Were flnt 
introduced. In case of breaks after that date, Agentfl have no power 
to condone such as are doe to unconditional reMignation or dismissal ; 
but in other cireumstance., they have full powers. 

tFor aII8Wer ro thi8 qUt'IItiOD, eee aDllwer ro uDlltarred queetioD No. 288. 
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AlIENDIlENT 01' THE GRATUITY BULES OF STATE BAlLWAYS. 

320. Mr. V. V. Jogiah: Is it a fact that railway employee. have DO 
right to claim their service gratuity as a right 1 If so, do the ~  
propose to amend the State Railway Gratuity Rules so as to remove this 
hardship' 

Mr. A. A. L. Panona : The reply to the first part of the question 
is in the affirmative, and to the second in the negative. Government do 
not consider that the existing rule causes any hardship. 

BULES GOVERNING THE 188UE 01' UNII'OBlI, FBu PA.88E8, ETC., TO THB STAft' 
ON THB VARIOUS STATE RAlLWAYs. 

321. Mr. V. V. Jogiah: What rules govern the issue of i ~ 
clothing, free passes and P. T. Os. to the staff on the various i ~ RaIl-
ways T 

Mr. A. A. L. PU'IODI: Government are not aware of the rules 
governing the issue of uniforms on the various State-managed Railways, 
a matter which is left to the individual Railway Administrations. The 
rules governing the Il'rant of frt'e pass{-s to the staff also vary on 
different Railways. though they are requi.-ed to be in accordance with 
the provisions of Appendix 3 of the State Railway Open Line Code, 
Vol. II. Privilege Ticket Orders are governed by rules framed by the 
Indian Railway Conference ~ i i  a copy of which I will Elhow 
the Honourable Member if he will call at my office. 

CONSTITUTION OF A CBNnLu. WAGES BOARD, ETC. 

322. Mr. V. V. lo,iah : Has the attention of the Government been 
drawn to the frequent resolutions passed. by the All-India Trade Union 
Congress and All-India Railwaymen's Federation urging upon the Govern-
ment to amend the Indian Railways Act inserting provisions for the 
constitution in India of a Central Wages Board for settling disputes con-
cerning wages and for making it obligatory on Railway Administrationa 
to establish joint Industrial Councils on the lines of the English Railway 
Act of 1921, with necessary modi6eations' Will the Government be 
pleased to state what action they propose to take in this matter' 

Mr. A. ~  L. P&r'IODI : Government have not been able to trace the 
resolutions mentioned by the Honourable Member. 

WITHDRAWAL 01' RECOGNITION :noll RAILWAY UmoNs. 

323. 111'. V. V. logiah : Will the Government be pleased to state 
\vhat Railway Unions have had their recognition withdrawn by the Agents 
of the respective Railways and for what reasons' 

111'. A.. A.. L. P&I'IODI : The Railway Board are not in possesaion of the 
wormation. But they are making enquiries and will communicate with 
the Honourable Member in due course. 

OnlmiG 01' EKPLOYIONT BUREAUS ON EACH OJ'TBB STAB RAILWAYS. 
~  Mr. V. V. lorl&b : Will tbe Government be pleased to state 

whether they propose to take steps to open employment burea1lR on eaeh 
~  ri 
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of the Statt' Rail*ayS sb as to obt.ain re-eDlployme'ilt for "'orkers brought 
under reduction of establishment or retrenchment Y • 

E. *- A. L. Pats. : It is the general practice of Railways to rive 
prefere.iice to inen ~h  h8vt" been discharged. providt"d their previoUi 
service has been satisfactory. in filling subsequent vacant posts the wOl'l 
of which the discharged men are competent to perform. ° Tbt' Rlllilway 
Board are prepared to consider whether any improvements of organisa-
tion are required to assure that this practice is adhered to. 

RECOGNITION OF RAILWAY UNIONS. 

325. Mr. V. v . .togi&h : Will the Governnient be pleased to state 
the number of Railway Unions which are not recognised by the respective 
Railway Administrations in spite of being reristered UDder the IndiaD 
Trade Unions Act , 

Mr . .L A. L. Parsons : The Railway Board are not in ii ~i  of the 
information. But they are making enquiries and will communicate with 
the Hooourable Member in due course. 

GBNEIU.L BBANCB OF TllB CENTBAL STATIONERY OPFICE. 
326. lIIr. e.tteilclta Chnclr& IIitra : (0) Will the Hononrable Mem-

ber in chatte of the Industries arid Labonr Department be pleased to state 
whefher it iR 8 ~  that the reply to part (a) of nnstaried question No. 202 
at page 1064 of the Lf!gislative Assembly Debates of the 7th March 19!8 
is an extract furnished from the Office Manual of the Central Stationery 
OffiC€ t 

(b) Is it a fact tblit the General Branch of the Sui'tioiierj- Otftee baa 
aU &toDJI:o been under Ii Head Assistant and has very recently been under' 
senior al!iiiStant T 

(c) If the IllWWer k"\ (b) above be in the affirmative, will the Honour-
able Member be pleuOO to state what he meant by the words' general 
h ~ of toe oilree etttahlishment ' and' under biB direct supervision' used m rel>ly to question referied to in ( Q) above , 

'lhe HonOurable •. A. O.Itc.auera : (a) Yes. 
(b) GO"ernment are riot in poSseSsion of the information requifed. 
( c) Does not arise. 

Dtmu 01' THE ~ i ib  OF rilE GENdU. ilW6i, cbftAL STATION-
BY OFFl'a. 

3"'; ilir. *-.tteDdra Oha.ndn. iI1triL: (4) Is it a fact that tbe nWii 
duty of the General Branch of the Stationery Office is (i) to rt-ceh'eahcl 
issue letteN anel (it) to deal with establishJhent cues , 

(b) If the amwer to (a) above be in the athrmative, will the 1l l~  
M mb ~ ~~ l  to state the nature of the cases which are dealt Witli by 
tht" Stlt>eritrte!ldent personally! ' 0 

, o( c). 1)1} Government propose to transier the 'work of dealing- ~i  b1lls 
for paYloent of supplies, vouchers for supplies and deliverY "oueheN to 
the Head Accountant from the Superintendent' If not, why not f 
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n, i9J,lourable lfr· ~  p. ~ ~I I  (a) ~  

(b) The Honourable Member is referred to the anRwer given by the 
Honourable Sir B. ~  Mitra to hi", UD",tarred quelttiol) No. ~ 9Jl 7th 
March, 1928, for a general account of the Superintenoent'li dllties. Gov-
ernment are not in possession of more detailed information. 

(c) The allocation of work of this kind is a matter for the head of 
the office, and Government do not propose to interfer(" 

ALLOCATION OJ! WORK TO HEAD AsSISTANTS 01' DIITEBBNT BRANCHES OF 1'11'. 
CENTRAL STATIONERY OITICE. 

&28. Mr. Satyendra Ohandra lOb : (a) Do Government propose to, 
transft'r to the Head Assistant of the C and S Section work connected with 
tlhipping (i04!11ml"nts T If not, why not ! ' 

(h) no lTovernment propose to entrll8t tbe Head 88i ~ of the 
rellpedive BrslIehes of the Stationery Office with the work of issuillg remind-
ers al1(1 b i ~ requisitions! If not, why not , 

'l'he BOIloarable Mr. A.. 0, McWatters: (a) and (b). The answer 
is in the negative. The allocation of work to Head Assistant" is a matter 
for the head of the office. 

RULES REQULATDiG PRoMOTIONS AND GRANT 01' Luv:&. 

329. Mr. Satyendra Ohandra Kitra ; (a) Is it a ~  ~  l m ~ 

tionl!' for promotions and sanction for leave are guided by a ~  of rules 
and )li i ~ ! 

(b) If the answer to (Q.) above be in the affirmative, will the Honour-
ahle Member lit> pleased to say whether the Head A.'!8istant or the seni'lr 
&8IIlt;tllnt of the General Branch of the Stationery Office ~ required tq ~  , 
these rules and regulations' ' 

The BOD01I1'&ble Mr. A.. O .• ~  The u.uorUWion is beiDg 
coUec-ted and will be supplied to the Honourable ~ mb  

A'l"I'ENDANCE RBGI8TEBS 01' THB MENIALB OJ' 11111: CxlrraAL 8:UTlOQBJ' 
~~ '" 

880. Mr. Batyen.u., 0IaaDdra 1Iitn: (a) Is it a faet that the 
attendanee regi),lters of all Branches of the Stationery Office are under the 
lupen'jsioJl of tbe He.c1 ..ls$i.tauts of the nspeetive Branches , 

(b) Is it R fRel that the attendance registers of the meniall> of the Sta-
tiODel')' Office ill under the snpervision of the ~ BraDAila of the Sta-
tionery Office ! 

(r) Is it a fact that the Head Assistants of the h~ are authorised 
and ooDlpetf'nt to reeHtv irregular attendance in their i h~ , . . .. . 

(d) If tb£' ~ 8 to qnestions (a), (11) ,911 (c) b ~ ~ ~ th. 
am, ~ h  will tlle iI, onourable MeJPber be p, l~ ,t(1 ~~  tJA. e ~ •. ~ f"r 
l l~ i l~~ those ,tfend,nce registers to the ~ i~~ i  Qf b ~ ~ 
~~ ~1 . 
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GENBBAL SUPBBV18ION 01' THE BRANCHES 01' THE CENTaAL STATIONERY OPFlCE, 
ETC. 

331. 1Ir. 8atyendra Ohandra llim : (a) Is it a fact that the Head 
Assistants of the Branehes of the Stationery Office are responsible for the 
work and the correct observance of the office procedure within their retipee-
tive Branches and are· authorised to submit work direct to the officers of 
that Department ? 

(b) Do Gowrnment propose to relieve the Superintendent of the Sta-
tionery Office of his duty of general supervision over all Branches' If not, 
why not ~ 

(c) Is it a fact that the Head .Assistant or the senior assistant of the 
General Branch of the Stationery Office marks all letters and cases received 
in that office and arranges for their distribution to the different Branches 
01 that office ? 

(d) If the answer to part (c) above be in the aftirmative, will the 
Honourable :Member be pleased to state what class of letters and cases are 
distributed to the Branches by the Superintendent as stated in the reply 
to unstarred <Iut'.stion Ko. ::?02 of the 7th March 1928. and furnish the 
nwnber of such cases and letters received and distributed e"ery day on an 

~ , 
(e) Will the Honourable Member be pleased to state whether it is Il 

fact that an account of all service stamps utilised in the Centrnl Stationery 
Office is maintained in the General Branch of that office , 

The Honourable Mr. A. O. McWatten : I propose to answer questions 
Nos. 330 and 331 together. Government are not in possession of the 
information required, which relates to matters of administrative detail 
lying within the competence of the head of the office. 

AlM>LlTION OJ' THE POST 01' 8UPEBINTENDENT 01' THE CENTRAL STA TIONEBY 
OFPICE. 

332. Mr. Satyendra Oha.ndra Etra: Do Government propose to 
appoint a committee to enquire whether the post of the Superintendent of 
the Stationery Office can be abolished by distributing his general duties to 
the Branches T If not, why not T 

'!'he Honourable Mr. A. C. McWatters : Government do not consider 
the appointment of such a committee to be necessary. 

PBBsENTATION OJ' TIll!: AccoUNTS OF RAILWAY-OWllBD CoLLIE1UE8 ON A 
CoJDUBOIAL B.AS18. 

383. Mr. J[. O. If..,: (a) Will Government be pleased to ltate 
what action they are going to take, and when, in re-casting the accounts 
of the railway-owned collieries on a commercial basis , 

(b) If so, when can the accounts of the railway-owned collieries be 
expected t<I be available, presented on a commercial basis T 

(c) Meanwhile will Government furnish figures showing the approxi-
mate cost of production per ton in the different railway collieries based on a 
commercial basis including such items as depreciation allowance for ex-
haustion of minerals T 
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1Ir. A ..... L. Pano.: (a) Government are now considering the re-
('ommendations of Sir Arthur Dickinson in this behalf and hope to come 
to a conclusion on them in the course of the winter. 

(b) It is hoped that it will be possible to present the accounts for 
1929-30 on a commercial ball is, in which case they should be ready in 
May, 1930. . 

(c) A reference is invited to Appendix B in Volume II of the Report 
by the Railway Board on Indian Railways for 1926-27. The figures there 
gIven for working expenses include an allowance for a sinking fund for 
the eventual extinction of the capital coat of the collieries when the mines 
are completely worked onto 

CONSUKPTION OF CoAL BY TIlE BOGAL NAGPUK RAILWAY. ETC. 

. 334. Mr. K. O .• eogy : Will Government be pleased to state what iA 
the present consumption of coal by the Bengal Nagpur Railway, and what 
proportion of the supply of such coal is met from the output of the collieries 
owned by this Railway' Are the consumption of coal by the Bengal Nagpur 
Railway, and the output of their collieries already opened for working, 
likely to increase in course of the next 5 years ; and if so, to what extent , 

Mr. A.. A.. L. PanoDI : I am making enquiries and will communicate 
the result to the Honourable Member in due course. 

PuBcBASE OF CoAL FROII THE MARKET BY THE BENGAL NAGPUB RAILWAY. 

335. Mr. K. O. lfeogy : Is it a facti that an undertaking was gh'en by 
~ m  that in the matter of coal consumption of the Railways, 50 per 
cent. of the requirementll will be met by purchase from the market' If so, 
wby is tlie Bengal Nagpur Railway not working upon the percentage' Do 
Government propoNe to ensure larger purchases of coal by that Railway 
from the market than at present T 

Mr. A. A.. L. PanoDl: No such undertaking has been given. The 
Honourable Member is probably referring to a statement whicb 
was made by the Honourable the Railway Member on the 14th 
April, 1927, to a deputation of the Indian llining Federation accompanied 
by representatives of the Illdian lI4Ung Association, whom he told that 
the instMlctionl' at the time to the Chief Mining Engineer were to adjust 
the development of the railway collieries in such a way that 50 per cent. 
of the railway demand was purehased and 50 per cent. supplied by the 

l ~  collieries. This statement of course referrt'd to the collierit'S of 
State-managed Railways; it did not, and could not, bind the Bengal Xag-
pur Railway Company to adopt any similar practiee, and ~  are 
not in a position, nor do they wish, to fetter the discl'etion of the Bengal 
Nagpur Railway Company in this respect. 

EXEKPTION OF THE PRoFITS OF RAILWAY CoLLIERIES IN BIlL\R AlIT» ORIssA 
FROII AssE8SXENT UNDO CluPn:a Y OF THE CEss ACT. 

336. Mr. 1[. O. Neogy: Is it a fact that the railway collieries in 
Bihar and Orissa are exempt from assessment of their profits under Chapter 
V of the Cess Act (Bengal Act IX of 1880) T If so, will Government state 
the grounds of such immunity T . 
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Mr. A.. A. L. Parsou : The answer to the first part of the qu.esUen is 
in the negative, and the seoond part does not al'ise. 

ABANOONKENT OF CERTAIN PARTLy-DEVELOPED RAn.WAY CoLLIERIES. 

337. Mr.][. O. Beogy: (a) Did Goyernment receive from the Indian 
:Mining Federation of Calcutta any reprt'Sentation suggesting the abandon· 
ment of certain partly-developed railway collierie. .. ' If so. what action do 
GoTel'nment propose to take on the suggestion made T 

(b -' Will Government state what has been. according to the latest a vail· 
able figures. the amount of capital expended on the railway collieries in the 
Talchar fields and in Religari-Dari T 

Mr. A. A. L. ParaoDS; (a) Yes. Goyernment do not propose to 
abandon any of the collieries acquired. 

(b) I am collecting the information and will communicate with the • 
Honourable Member on receipt. 

CoNSUJlPTlON OF CoAL BY CLASS I RAILWAYS. 

338. JIr. It. O. Neogy: Will Government be pleased to state the 
amount of coal consumed by Class I Indian Railways during the years 
1919·20 to 1927-28. both years inclusive, and what proportion of coal out 
of the total consumption was each year h ~ . from the market during 
these years , 

1Ir. A. A. L. Panona : I am sending the Honourable Member a state-
ment showing for the years 1921-22 to 1927-28 inclusive the coal consum-
ed by locomotives and the coal issued by railway collieries. The figures 
for the years 1919-20 and 1920-21 are not readily ~il bl  The. differ· 
ence between these two figures may be taken approxnnately to represent 
purchases from the market, and the statement shows the percentage which 
these purchases bear in each year to the total consumption. I should 
explain that the figures of consumption do not include coal consumed for 
other than locomotive purposes, for instance, for pumping engines. work· 
shops, etc., since these figures were not tabulated prior to 1927-28. It 
would be reasonable to assume that coal consumed for these purposes 
l"f'presenta about 8 per cent. of the total consumption, and that the quan1li-
ties of market purchases are larger to this extent. 

NUJ(BD 0' PEBSONS DPLOYED Ili RA.n.WAY CoLLIJ:BIB8 ON OBTAIN SPEOlnED 
SALABIES, ETC. 

339. 1Ir. It. O . ...,. : Will Government be pleased to state how 
many persons are employed in the collieries owned by the State and the 
Guaranteed Railways drawing a monthly salary of Bs. 1,000 and ahov .. 
between Rs. 500 to Rs. 1,000 and &S. 250 to Rs. 500 T Of these three grades 
of appointment., how many are held at present by Europeans, Indians ~  
Anglo-Indians, respectively, under each grade' How many appointments 
were made during the last two years under each of theSe grade!; and how 
many of these appointments went to Indians f 

tIr ..... A.. L. hnoDi : The information desired by the Honourable 
Kember lias been called for and will be cOqlDlunicated to him on its reo 
ceipt. .. 



VNSTARRED QUESTIONS, AND AN8WBB8. 

UliWOBOD RESOUBCES OJ' COAL OJ' 13, 14, 15, 17 AND 18 8EAJI LEn WO&-
ABLE IN THE J HARIA Co,unELDS. 

340. Mr. It. O. Neogy : Will Government be pleased to state what 
are the unworked resources of coal of 13, 14, 15, 17 and 18 seam !!till left 
workable in the .Jharia coalfields t What is the authority an which the 
~ im 8 given are based t 

The Honourable Mr. A. O. McWatters: The required information has 
been called for and will be supplied to tht' lIonourablt' lIelllht'r if it is 
available. 

PROVISION OF A RAISED PLATFOIUf AND SUITABLE WAITING AcoollllJ(O-
DATION AT MuoJU. ON THE EAST INDIAN RAILWAY, 

341. 111'. Jt. O .• eogy : 18 it a fact that in an important coalfield 
Rtation, Mugma, on the East Indian Railway. the public interested has been 
asking for the last 7 years for the provision of a :.'aised platform and suitable 
waiting accommodation t 18 it a fact that the platform and the waiting 
accommodation were sanctioned by the East Indian Railway i~  in 
August 1926 and again in November 1927 t U so, have the facilities sanc-
tioned been already provided, and if not, why not T 

Mr. A. A. L, PanoDi : Tht' information is being obtained and will be 
furnished to the Honourable Member on receipt. 

DIeooIlo"JNUAlCCE or TIlE STUllER SEBVICES JLUN1' AINED BY THE EUTER. .. 
, lb:NGAL Rw.wAY. 

342. Mr, ~  ~ : (a) Is it a fact that for 80me time the Eastern 
Bengal Railway Used to ron its own steamers in competition with the 

~  and goods traffic sen'ict'S of the India General Steam Navigation 
Company and the Rivers Steam Navigation Company in Bengal and 
A8I!am f 

(b) If so. will Government makt' a statement giving a short account 
of this practice of the Eastern Bengal Railway. and of any other Railway 
in India which may have undertaken similar navigation service in inland 
waters f ' 

(c) Did the ¥oresaid navigation companies ever make any representa-
tions to Government regardingtht'ir i~ i i  with 'tht' l!a&-tern Bengal 
Railway T If so. when, to what effect, and with what resUlts, were such 

~ i  made T 
(d) Wel't' any agreements ever made bt'tween the said Companies and 

the Eastern aenl{al il~ y ~ i  ~  and earnm"p of tlIe ~ i  
steamer ~ i  f If so, when and to what effect were these ~ Il I1  
made' ' 

, (e) What lire the circum!4tanceN in which tht' steamer sen'ices main-
tabled . by, ~h  .astern Bengal Railway can:\" to bt> discontinued in the 
di"er.ent l~l areas t 

, 111'. A. A. L. ParIODI : Steps are being taken to collect such in forma-
tio» ~  i. avai:al'tle and 1 WIll COllllilllllicatc it liner to the 'Honourable Member. . . .-.... . .. "., -,. - ... ,. -'-" 
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REIIOVAL OP TIll: IxpE1UA..L REOORD DBPARTIDNT FROII CALCUTTA TO DELHI. 

t343. Mr. Satyendra Ohandra Mitra. : (a) Will the Government 
please state the approximate date by which the l'cmoval of the Imperial 
Record Department from Calcutta to Delhi wii; btl cuwpleted , 

(b) Will the Governmcllt please state whatl is the amount of the 
annual rent for the buildings in which the Imperial Record Department, 
Calcutta, is now located , 

(c) Is it a fact that the retired Superintendents of the various 
departments of the Government of India enjoying pension have been 
employed for the weeding of the Crown records' 

(d) Is it a fact that three upper grade assistan'ti; and two lower 
grade clerks of the Imperial H.ccord Department are now engaged in 
the classification of the Company l ~  Is it a fact that Sir Montagu 
Butler, in his capacity as the Secretary of the Government of India 
in the Department of Education, Health and Lands, held that elassification 
of Company recOldl; iii moce difficult than the wOl'k of weeding' 

(e) If the answers to the above qUOf'tions tc iI. the affirmative, do 
Government propose to raise the pay of the permanent Government 
servant8 eommensurate with their responsibilities' 

DunEs OP CLEB.u IN THE Lown GBADE OJ' THE IJIPEBUL REOORD DEPART-
UNT. 

t344. Mr. Batyendra Chandra lima : (a) Is it a fact that the clerks 
in the lower grade of the Imperial Record Deparrnu>nt have often to con-
duct searches among the old records for tracing information required. 
by the Government in their dealing!; wHh thl' Indian Powers or for other 
purposes' 

(1,) Are the Government aware that these searches require consi-
derable historical knowledge and acumen and constant application on 
the part of the workers and that a search sometimes lasts for months 
together' 

(e) Is it a fact that a heavy amount of correspondence with dtlfer-
ent Governments, Universities and private individuals has to be conduct-
ed in the Imperial Record Department in connection with the annual 
sittings of the Indian Historical Records Commission and that this ,york 
is done by a lower division clerk T 
REVISION OF THE PAY OF THE CLEmeAL EsTABLlSHlIENT OJ' THE IKPBRIAL 

REcoILD DKPABTKBNT. 
345. JIr. 8a.tyendra Chandra IIUra: (!I) Will the Government please 

state how many graduates ther!' are among the df'rks in the lower grade 
of the Imperial Record Department, what jl> the pt'riod of their service 
and what is their present pay T 

(b) Are there any rules for promoting the clerks of the lower grade 
to ·vacancies in the upper grade Y How many vacancies normally oeeur 
in the upper grade annually and how many are expected to oeClU' a,nnually 
in the next 6 years Y 

tFor answer to thi. qnestion, see anlwer to unstarred question No. 3.5. 



UNSTABBED QUES'tIOJ(S .ANI) .AN8WlUUf. 

(c) Is it a fact that the scales of pay of RH. 50-3-125 and RH. 120-
10-260 were sanctioned for 'the Imperial Record Department in 1920 
on the analogy of the scales of pay in the secretariat 01llees of the Gov-
ernment of Bengal and other offices of the Government of India located 
in Calcutta , 

(d) Is it a fact that the scale!; of pay in most of the offices of the 
Imperial Government in Calcutta except the Imperial Record Depart-
ment have since been tevised , 

(e) Is it a fact that the scale of pay in the Imperial Record Depart-
ment, New Delhi, is lower than that of any attached or subordinate offices 
of the Government of India located in Delhi f 

(n If the answers to the alto\ e questions be ill the affirmative, will 
the Go\'el"DI!lent kindly state the t'eaaoDS for this differential treatment of 
the staff of the Imperial Record Department and do the Government pro-
pose to revise their scales of pay T 

Mr. G. 8. Bajpai: Tbe information is being collected and will be 
supplied to the Honourable Member latt;t'. 

PAY .urn GRADING OJ' MAIL GuARDS OJ' TO RA.n.WAT MAu. 8 I ~ 

346. Mr. Bat.ycndra Ohandra Mitra: (a) Is it a fact that the scale 
of pay of R. M. S. mail guards was higher lhlln that oi the overseers and 
branch postmasters , 

(b) Is it a fact that the pay of the overseers and branch postDUUJfen; 
have been subsequently increased but no corresponding iDerement has been 
given to the R. M. 1:;. mail 1!Illll"ds f If so, why I Do the Government 
propose to increase their pay f 

(c) Is it a fact that R. M. S. mail guards arc now ranked with 
postmen' If so, do the Government propose to put them ill a higher rank 
than that of a postman , 

The BOD01U'&bIe Mr. A. O. IkWatten : (a) No. 
(b) Yea, because the duties of mail guards are on the Whole less 

onerous and less responsible tban thO!>e .f departmental branch post-
masters and overseers. Government do not propose to increase the pay 
of mail guards. . 

(c) Yes. Government do not propose to put them in a higher !'ank 
than that of a postman. 

PETITION RELATING TO THE SPECIAL MARRIAGE M ~ 
M ~ ) BILL. 

8eoretary of the .A.aembly : Sir, under Standing Order 78 I have t.o 
12 l'\ report that a petition signed by the Joint Honorary 
• 0011'. Secretary on behalf of the Parsi Federal Council has 

been received relating to the Bill further to amend the Speeial Marriage 
Act, 1872, which was introduced in the Legislative Assembly on the 9th 
February, 1928. . 
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PETITIONS RELATING TO THE HINDU CHILD MARRIAGE BILL. 

8ecreta.ry of ill, 4aaeJ;Db1y : Sir, under Standing Order 78, I have 
to report that a petition <SIgned h~  12.320 persons hae been received relat-
ing to the Bill to regulate marriages of children amongst the Hindus 
which was introrlueed in the Lt'!!,islatiw l mhl~  011 the 1,,1', February, 
1927. 

RESOLUTION RE THE HAJ PILGRIM TRAFFIC. 

Lal& Lajpat Rai (ChailIDIl.,) : The House will now resume discussion 
of the pilgrim Resolution moved by Haji Abdoola Haroon. 

Mr. Pual Ibrahim B.ahim.tulla (Bombay Central Di\'ision : Muham-
madan Rural) : Sir, I rise to offer my grateful thanks, and I am sure all 
the Muslim MemLer-s will lagrl;e with me when I say that our grateful 
thanks are due to the Honourable Sir Muhammad Habibullah for having 
taken the trouble to come over here and personally teU us the vie\vs of 
Government on the Resolution of my friend Mr. Haji ApdC?_ola Haroon. 
As regards the speech of the Honourable Member it can safely bl' divided 
into two parts. The first part is that the HonourablE' Member has not 
received sufficient representations or proofs or complaints. whatl'ver you 
Hke to call them, and therefore his nt'St intention was that the debate on 
this Resolution in this House should be forwarded to the i~ i l Gov-
ernments and whateveT correspondence he inav have would be laid on 
the table. "The second part of his speech was thai' if there was a strong 
feeling amongst the Muslim Members of this mbl~ and that they 
w{)uld ~  nothing short of the appointment of a Committee, he on 
his part and Oil behalf of the Goverl,UIlent of India would be prepared to 
aecept their decision on certain conditions. I han gathered from the 
Honourable Member's speech that hf" has laid down three conditions. The 
firllt condition is in regard to the funds. If the Standing Financl' Com-
mittee vote the funds, there will not he Rny llifli<:ulty. The second con-
dition is that the terms and personnel 8hould be strictly according to the 
views of the Government of India; and the third condition the Honourable 
Member has laid down is that the ~ h i i  of ~h  ~mi  sllould. be 
·confined only to arrangements made in India. He has pomted out that 
if these three conditions are agreed upon by Honourable Members bere 
he for his part will be prepared to accept the Resolution as it stands. 
Then, Sir, following the s,uggeation which you made on the la,t occaaioD 
that, as the Government were not opposing the appointment of tbe COAD-
mittee, a few ~ 8li  m~ l1  should ~  the lIqD.Qurable ?tleroher and 
arrive at a conclUsion by\"hich this Resolution would be ,dopteq •• ~ 
Members of tbi's House met the Honourable Member; 'I am glad to inform 
'you, Sir, that we have arrived at a conclusion by which this Rellolution 
will be accepted. The Qnly i i ~ y ~  ~ m l  found. Sir, ~ 
regarding the word ,1 open ", which is in the third hne of the Resolutton 
and about which I have tabled an amf"nJ'lJent wiJich I now move. The 
di1lieulty of GQVerJl,tDe,w, was t.bat while they reqnize tpe iJJl]?oxtance 
~  tp.ia ~  ~h l  they ,do. not want that i 8b~ l  be l~  

i1! ea,',' merit ~  upou,t oU. i.tIJ. !lIthn,!!, th. ey have .ex,. Plame,d. to us" a, d. iiIi. -
~1 by ~~~ tJ1"ey ,..j.Q. ~  Qe able to :'!Deet the ~ l  ~ ~~ l fuUJ 
awl of )I~l~ i ~ I 8 1y if tf;)' ".,ccepted ~  oPt?1 inquiry: If I m~y 
-explain a httle further, it was In regard to the tlllrd con4itlOll t11+t ~  
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difficulty ~  It was not at all the intf'ntion of the Move.r or thoKe who 
agree ~i h him ,haT the Committee should rl'oceerl to KamaraJI or ,Jedc1ah 
or placeK like thn!!e for per!!onal im'PHtigat .onK. What they felt was, 
and I think rig'htIy, that they IIhould not he debarred from investigating 
the jlril'vances of the Hajis from Bomhay, Karachi and the other ports 
rill};! lip 1\l ihe ('('ntrf'S of il~ im  ll!lllleJy, lit(' lUicvances (,f the 
pilg'rimH on hoard th(· Hteamf-rs :lnd at t h .. Jamling' placeK and quarantine 
statioIJl>i, etc. As regardl>i thill, if a full irJvcHtigation wa!!. ~  the 
IIonourable Member pointed out in his speech, that Ramaran being 
foreign territory there might be somf' diffieulty. in having an open in-
quiry. Therefore, Sir, we have accepted the suggestion of the Honour-
able Memhf'r and I am moving an ariu-lldnient that the w()i-d " open ,. 
should be omittffi. But I want to make it very clear to thiH HouKe that 
we did not mean that the inqniry will he ht-ld i'n Camera throujrhout. It 
will be Jeft to the discretion of Goyernment. If tbey think there will 
be i i ~  and that tht'rt' should not II{' an open inqniry, we will be 
quite prepart'd to IIC('t'pt a ~ l i  of Government and we will not have 
an inquir;y as regards that particular portion. I think in this connection 
J may also thank Mr. Hajpai for the very able way in which he conducted 
tht' proeeeding-s of the meetin!? and for his deer> &ympathy for the Hajis. As 
regard!; the first part of the speech, I han pointed out to the Honour-
able Member, and I may say that complaints bu,e been received not only 
by the Honourable )Iemher but by llis Excellency the Viceroy Wi welL 
A l ~ m was Hent ~  to IIis Ex<:ellency a copy of whn:h I have 
here: 

•• Publil' mE't'ting of 1100 natrl4Zi rl'tUrDM til'il't boldel'll and other notabJe il i II ~ 

held at Jeddah on tbl' 28th Augnat. Resolved ro approaeb Your Excellency for, 
tiMly, immMiate I'l'patriation of all "itrl4Zi pilgrims a1l'l'ady long detained here by lIrst 
shill in harbour; IIl'l'ODdly, to introduce compulsory depoait ayatem instead of return 
i~ l  8~ 8 m iu {utUft'. It ill tht' bt'8t remt>dy to minimise pilgrim hardships ben'." 

And tht're have been other public meetings, copies of resolutions of wbich 
I have here. I have also received telegrams from all over expressing 
in detail till' sufferinJ(s which the Hajis art' uudergoing. I hope, there-
fort', I have satisfil'd the Honourable Member and my colleagues here 8& 
regards the real ~ i ll  of tne Hajis, and I hope, Sir, that there will 
be nry little difficulty in accepting the Resolution 88 amended by me. 

(At thill Ktage Lalit Lajpat F ii vacated thc Chair which was resumed 
by ni-. ~i  

Then tbere :8 one other suggesti<m, Sir, of the Honourable Member, 
arid tbat is'1o have a permant'nt Department&! Advisory Committee. I 
think this lIons\-should wt-'lrome that sn;r;!!'l"bon. and I hope Govern-
ment will put it into practic!'. be(,.8use t.hat will bring the Honourable 
Membf'r and the Governmt'nt of India into direct.touchwrith those p{'(lple 
who are Wf'1l conYf'rsant with tht' affairs and grieTauct's of pilgrims . 

. As rt'gards the question, Sir, about tbt' Raj Committees already in 
eXIstence and about their working, I undt'rstand f"om the ~ b tbat 
the Government of India kno\\' nothing. I come from Bombay and I may 
say h 8i i l~  that h ~  art' nothing but a faree and -hardly any 
~ I  take place, about which the public are &wart', no responsibility 
IS. attached to that ~  and ~~ Committee meetings take l ~ 

with no ~  to.do ~ h ~ 1  ~  :ut'mbt'r of that Committee got's ~ 
80n811y to ~ i l ll  Into thl' g'l"iH8Ilct's of tlit' Hajis. 1 think, Sir. that 
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[Mr. Fazal Ibrahim Rahimtulla.] 
unless so.m..e constitution is framed by the Government of India laying 
down a certain poliey and certain methods by which this Committee could 
work, I do not think 91 useful purpose will be served by continuing 
these Committees. I hope this will be one of the terms of reference, the 
methods to be laid down for these Haj Committees if they are to con-
tinue thear existence. 

In conclusion I can say, Sir, on behalf of my M.uslim brethern-and 
I am sure they will agree with me-that we will be satisfied with nothing 
short of the appointment of this Committee, and I hope the Honourable 
Memberwitl accept the suggestion which I am making of appointing a 
committee at a very early date. 

Mr. G. 8. Bajpai (Secretary, Department of Education, Health and 
Lands) : I regret, Sir, that the Honourable Sir Muhammad Habibullah 
is not able to be. present in the House to-day to deal with this Resolution. 
He has to be in another place and that renders his absence from thia 
House unavoidable. 

JIr. Preaident : Is the other plaee meeting to-day T 
lIr. G. 8. Bajpai : Yes, Sir. AB regards the amendment which the 

Honourable Member from Bombay has moved, I am in a position to state 
on behalf of Government that with that amendment we are prepared to 
accept the Resolution. I do not think that it is necessary for me now to 
state in detail what the grievances of the Hajis art\. or to anticipate what 
the activities of the Committee will be. Kow that the pr;nciple of ap-
pointing a .committee has been accepted, I think we had better leave the 
grievances as well as the best method of dealing with those grievances 
to the Committee. The Honourable Member from Bombay who Rpoke 
just now pointed out the conditions which the Honourable Sir Muhammad 
Habibullalt laid down the other day as conditions precedent to our accept-
ance of the Resolution for the appointment of a committee of enquiry. 
As regards the first, namely, that the Government will have a measure of 
discretion both as to the terms of reference and the personnel, there never 
was any difference of opinion. As regards the second condition, namely, 
that the funds .for the appointment of the Committee must first be voted 
by the Legislature before the C().JIlDlittee can function or be appointed, 
&8 regards that condition also, there W&8 no difference. The difference 
really related to the scope of the survey of the Committee and Honour-
able Muslim Members were perhaps under a misapprehension &8 to our 
real intentiona in that behalf. They thought that the scope of investi-
gations of the Committee would be limited rigidly to arrangements in 
India. But, as Mr. Fazal Tbrahim Rahimtulla La!> pointed out, we met 
the other day .1ltside the House and we made it clear on behalf of Gov-
ernment that it W&8 not the intention of Government to impose any luela 
rigid lim,itatioJL At the same time, we asked Muslim Members who met 
us the other day to realise that it is delicate ~  that we are treading 
on when we try to go into the adequacy or otherwise of arrangements in 
territories which really are the territories of another power and not the 
territories of the Government of India ; and so we said, Sir, that investi-
gation into that part of the grievances of the Hajis will have to be con-
dncted with due diacretion and with proper regard for diplomatic and iu.-
ternational propriety. The Honourable Muslim Members who met Sir 



THE BU PlLGBDlTJt..lBIC. 671 

Muhammad Habibullah the other day readily accepted this condition. 
My only excuse, Sir, for stating in brief the conditions which the Honour-
able Sir Muhammad Habibullah laid down tl;{l other day and the exact 
implications of those conditions. is that I do not wi.'Jh that hereafter there 
should be any misunderstanding as regards the attitude of Government 
llnd as regards an:' action that they m ~ take beren(te:-.. I. ~m ~ y ~ 
Sir, if I may sound a personal ~ at thIS stage, that the I l ~ I  of Gov-
ernment in this matter has met WIth the approval of the Mw;hm Membel'8 
of thl> House and that they are convinced that the solicitude of Govern-
ment for improving the conditions under which Hajis perform this reli-
gious ~  is as great, as profound and as deep as that of any Muslim 
Member of this House. 
Nawab Sir 8a.bibada Abdul Qaiyum (North-West Frontier lJ»ro-

vince: N"ominated Non-Official) : May I enquire, Sir, if the allotment of 
funds is a conditior. precedent to the appvintment vf the Committee T 
Is this a usual condition and is it going to be a condition for every Com-
mittee hereafter 1 
Mr. G. 8. Bajpai : I am not, Sir, in a position to state the principle 

on behalf of Gov('rnment, but it seems to me that it is only a rational 
safeguard to postulate, namely, that if your Committee is to funetioD, 
the L('gislature must vote the funds for it. 
Nawab Sir Bahibzada Abdul Qai11Jlll : Is it the 1l81l&1 custom or pre-

cp!dent: to allot funds before Committee. Ilre appointed or whether ('om-
mittees  have be('n appointed and funds asked for later on T And is it 
going to be a general custom in the future, or is it meant for this particu-
lar Committee' 
Mr. G. 8. Bajpai : Our practice, Sir; in the Department which I h ~ 

the honour to represent is to secure as far as possible the approval of 
the Standing F1inance mmi ~  to any proposal for the appointment of 
a Committee before we aetually proceed to appc.int tLut Committee. The 
Honourable Memb('r who spoke just now and who is also a member of 
the Standing Finance Committee had testimony of it the other day. be-
caus(' in connectiun with Cl Committt'p. which we intend appointing to 
go into the affairs of the Forest Research Institute at Debra Dun, we 
placed the proposal before the Standing Finance Committee before we 
took steps towlll'ds the actual appomtment of the Committee ; but, lest 
there be any misapprehension on this point or lest any misgiving on this 
point arise in the minds of the Muslim Members of the Houae, I wish to 
make it perfectly elear that Government do not anticipate any difficulty 
either from the Standing F'inance Committee or from the Legislature in 
80 far as securing funds for this Committee is concerned. 
Nawab Sir 8ahibzada. Abdul Qaiyum : I suppose it will be the custom 

in the. futUre and that this custom will be followed in appointing All 
Committees. 

111'. K. A.hmed (Bajshahi Division: ltlnhammadan Rural) : What 
about the Royal Agricultural Commission , 

111'. G. 8. Bajpai : That was a Royal COlWllission not a Committee 
appointed by the Government of India. ' 

111'. PreaideDt : The question is : 
I. ,!bat the ~  • open , befol'\' the word •• ellquUy " iD the tIai.rd Jiae of the 

]!eaOlutlOD IN GDutted .• , 

~h  motion was adopted. 
~ 
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•. Preldd.eIlt : The question is : 
•• That the following Resolution, as amendE'd, be adopted : 
• Tliis A88elDblv. mm il~ to tbe Governor General in C',ouncil that a lIuxec1 

Committee of 01&('3818 aiia non·oftieial Mi i~ m  with Il dear non·oftieial majority "e 
lIppointed to hold .11\ 1'lIquiry and take e"iuE'lIee, with n view to investigate the o!ntinr 
quatiOli of the iacilitiE'8 for pilgrirua proceeding tn the Bedju from Calcutta, Bomb.,. 
~~  ~ ~~  puta, ~  dupes, ~~ . pOWe1'll of ~ .• ~ ~  ~  l>iJcr:ima aDd the ~ 
COmmltteea anil all matters pertaining to the pilgllm ti-dle, and to inake the neee..ary 
~ mm i 1l8 for providing bettf'r arrangt'menta for the pilgrims and mitigating 
their hardshipe and int'oDvenil'nl'E'8 " ., 

The motion was adopted. 

R'Es'OLmioN RE PAY OP Jut>GES OF ~ HIGH COURTS. 

iIr . .&. II. Gh'Uila.Vi (Dacca biviSion : Mlihamtnadan Rural) : Birr 
I beg to moye the Resolution which stands in my name and which r\lllS 
as follows: 

.. This .x_mbly fE'eoulInei:ub to tlit' Govemor General ID COunt'il that itej>e bo 
tnken for improving the 9t'81e of BKJary of aD High Court Judges," 

Sir, &urprise has been expressed in certain quarters at my spoDllOring 
the Resolution and curiosity has not been idle in ita quest for motives and 
reaSons for my doing so. Sir, at the very ontset I must tell the House that 
I have no personal axe to grind. I am neither a Judge nor a Muru;if, nor 
eyer i ~  be l ~ ~  I aIL 1l ~  the ,hrother or brother·in-Iaw, son or ~8  
in-law, father or father-in-law of a Judge. I am not a barrister, vUil!!T 
advocate practising before a Judge_ I am a landholder and a me:iehaii, 
who has very little to do with a Judge of the High Court, but who, as a 
member of the public, Is profoundly cOnvinced that British rule in India 
like any other rule in the world, depends for its stability ~  i l8 ~ 
on the strength and impartiality of the highest courts of justice in tlie landr 

There is an ontcry agairnrt the Chief Justice of the Patna High Couri. 
There has been an outcry against the Chief JtMtice of the Punjab High 
~  Questions are asked in the House whether the eternal Miss Mayo 

ill responsible for the aberration of a Jodge. There are insinuations and 
innuendoes that ptejudiees and ~ i 8 are imbibed by Judpl 
hobnobbing in clubs with h~ i~h 8 of Anglo-India. Bot no one pa,,* 
to in'tllire why the days, h~ gooa old dllYS, are gone by of tbt! stnrdy race 
of Judges jealotlS of the dignity of thmr ollee who lived in eplendid ilOlatioB 
and never eared to be ",;thin 1Ililefl of the Government House, not to spetk 
of the clubs in which ROIbe of h~  Judgetl of to-day 8~ aom)W!lleci to t!ke 
1'0<'ms to live in. 
(At this'stage Mr. President vacated the Chair which was taken bY 

Mr. Deputy President, Maulvi Muhammad Yakub.) 
The fact of the matter is that the a,ltered ,conditions of to-da}; affecting 

!he position, dignity and, emolum,eDt of the ~ do ~  offer 8 ~i ii  
mnucement to ftTtrt-rate men to aOOept a Judgeflhip .. Iil iby ReSolutIOn 1 
deal with only one aspect of the caWe, namely, hOW the salaries of ~ 
baying been adversely affected by the altmld aonditioDB of ~8y 81lonld 
be jncreased or at any rate b l1~h  up to the pre-war level. Let me make 
my point clear by giying the House a brief history of the salarietl of the 
Judg't'f! of the High Courts. I • 
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In 1886, the salary of a Judge was originally fixed'ItB8; 50,000 a year 
in the Calcutta High Court, and RH. 45,000 in other High Courts. In 
1881, Lord Cranbrook equalised the pay of European Puisne Judges of all 
High Courts by reducing it to Rs. 48,200 a year. In 1883, Lord Kimberly 
abolished the i i~  dilrtinction between European and Indian Judges in 
this respect and fixed the pay of all JudgeH, Indians and EnropeaD8, at 
Rs. 45,000 a year, or Rs. 3,750 a month. In 1899, Lord George Hamilton, 
the then Secretary of State for India, raised the pay to RH. 4,000 a month, 
the figure at which it now stands. After referring to the great dissatisfac-
tion which pre\'ailed among the Judges of the 'Calcutta High Court and to 
the pay of the Member of the Board of ReTenue Bnd of the Secretaries, Lord 
Gewge Hamilton observed as follows : 

" The. rai8ing of the ularies of the Puisne Judges geuerally from Be. 3,150 to 
Re. 4,000 a month 8eems, therefore, to me a dNirable Dea.lre, .. leDdiDg to remove ill· 
equalitiell which have an invidioull appearance between oiIieN of like im ~ aDd 
dignity in the Judicial and Exeeutive line respeetively, and in IIOme degree compensating 
for the greater expeDllivene118 of living which i8 generally admitted. to have been a 
marked feature ot ret'cnt years in the President'y tOWDS." 

Now, while the reasons put forward by the Secretary of State for 
India in 1899 for an increase in the "alary of High Court Judges still hold 
good, the conditions which obtained in 1899 are certainly not those whieh 
obtain in 1928. The expenses of life in the Presidency towns and the princi-
pal cities of India have risen by leaps and bounds. The cost of living Rinee 
1899, when the ~  of a Judge was fixed at B.s. 4.000 a month, has enor-
mowdy increased, it being 67 per cent. above the pre-war time. The in-
equalities and the invidious appearance which Lord George Hamilton had 
sought to remOTe in 1899 have re-appeared in a more accentuated and 
aggravated form since the Reforms. A Judge of the High Court occupied 
a position second only to that of the Head of the Administration of the Pro-
vince. Now, in the Warrant of Precedence a Judge of the High C.ourt 
occupies a position below that of a Member of the Executive Council and a 
Minister of the Province for whom it was thought necessary to provide 8 
salary of Rs. 64,000 a year or RS. 5,333-5-4 a month in consideration of 
labour which, by common report, is not more arduous than that of Judges. 
Successive reforms by the creation of the posts of Members of the Executive 
Council and Ministers enjoying a salary of Rs. 64,000 a year have impaired 
the status and prestige of Judges, not only in the eyes of the public. but 
a Judgeship has ceased to be an attractive prize and a fit gNl for prof. 
Kional ambition and the ambition of young men adopting a judicial career. 
Instances are not unknown (and may be found even in tbisvery HomP 
to·day) of legal luminaries who, though proof against the attraetions of the 
Bench, succumb to the glamour and glory of an Executive oftlee witli a 
salary of Rs. 64,000 to boot. 

Mr. E. O. Boy (Bengal: Nominated Non-01Beial) : Without a pen-
sion , 

BIr. A. B. OhuDavi: Yes, thouflh without a pension. Since 1899, 
when Lord George Hamilton, by reference to the pay of the Member of tht' 
Board of Revenue and the salaries of offieers in the Executive line., deemed 
it a desirable me89Ure to increase the salary of. High Court Judge, there 
has come into existence almost in every pro\oinee half a dozen executive 
oftlMfl carrying emoluments higher than thoee 'Of High Court Judges, and 
sinee 1899 there has been an increase of pay and Rllowanee in almost every 
branch of the public services. The salaries of Munsi1fs, Subordinate Judges 

~  & 
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'and District Judges have been increased, but the Commit;Sions and the Com-
mittees since 1899 have left the Judges of the High Court severely alone. 
In 1899, there was no such thing as the super-tax. The salary of a Judge 
less income-tax prior to the birth of the super-tax ~m hi  like 
Rs. ~  a month, but after the introduction of the sUllcr-tax it COllies to 
something like a ... 3.500 a month. Thus we see that, although thrre is ~  
increase of l ~ all-round. the High Court Judges have not had an 10-
crease, but a decrease in l ~  It is notorious that since 1899 therr has been 
an enormous increaSE' in the cost of living : the rise in house rent had to be 
checked by legislation. The price of all necessaries and the wages of ser-
Yants have increased beyond all proportions and the incomes and emolu-
ments of the professional, mercantile and other non-official classes ha* 
rist'n beyond conception. It has consequently become increasingly difficult 
for a High Court Judge to live in a manner befitting that position and the 
i i ~ of the high office. There is a movement. Sir. ~ h  to increase 

the salaries of Judges. The salaries of Judges haw been recently increased 
in America. Besides. in America, the salaries of .J udges are income-tax 
free. (.4.11 Honourable J/rmbl'l' : .. ""'hat is the salary there!") That 
I do not exactlv know. At an\' rate the\' are incomc-tax free. Sir, there 
is ample i i~  ion in the l ~  cirCUI;lstlinces of to-day for the Goven!-
Dlent of India to take steps to introduce a reasonable increase in the salary 
of High Court Judgcs commensurate with their dignity and importance and 
for the Secretary of State for India with his experienre as a lawyer and 
judge to follow the example of his predeces.<;or in office. Lord Georgt' 
IIamilton. 

Sir, I think I have made my point clear and I have been ablr to makr 
out a good case for the consideration of this House. 

JIIIr. K. C. Neogy (Daeca Division: ~l h mm  Rural) : Sir, 
I am one of those who haw suspected the motives of my Honourable frif'nd 
in moving this particular Resolution. but my suspicion was not that ht, harl 
any claim to any relationship as father-in-law with any of the prrsent 
Jud!!es of any Honourable High ('ourt. I thought that pcrhaps m\' 
HOllourable friend was developing an ambition of hecomin:z a Labou'r 
Leader in this House. I almost thought J should warn my Honourabh. 
friend. ~I  Joshi, to look to his laurels; beeause. if my ~ bl  friend 
:Mr. Ghuznavi comes forward with such proposals, with such :zril'\'all(,{'S 
of a wry depressed class of public servants, then I am afraid my Honour-
able friend }Ir. Joshi may lose his job in this HOllSf'. ~Iy Honollrahlr 
friend. as I !!8id. was developing an ambition to become a Labour Leader. 
He found that the postal peons, the railway ticket collectol'!> had already 
come under the protecting' win!!!! of my Honourable frif'nd Mr .• Toshi and 
so he set about trying to 'find a suitable subject to takf' up in the l~~ in 
order to establish his claim as a Labour Leader. Only the oth('r day we 
were discussing the grievances of a rather equally depressed class of public 
sen'ants, the Imperial duftarieR. who also happen to be under fhp If'adf'r-
ship of my Honourable friend Mr .• Toshi. Now my 1I0nourabll' frirnd 
:Mr. Ghuznavi comes forward and placf's bf'forf' 11S the harrowing tali's of 
~  8 ~ privations of the Honourable .Judges of the differpnt High 

Courts. SIr, I flatter myself that I have a sort of dependable memOM' but 
T ?() ~  ~ m  to haye come acroSR any such qUI'Rtion ever having been 
ralsrd In thIS Hom;/' (lnrln!! the lal't rig-ht years that I have been 8 Mrmber 
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of the Assembly. It may be that the learned Judges.ban only lately 
banded themselves into a trade union and appointed my Honourable frieDd. 
ali their spokesman. Sir, that is a comfortable thought to me, becsu.ee I 
have no sympathy with Communistic ideals, and I should very much dis-
like the idea of the learned Judges falling a prey to the ministrations of 
Mr. Spratt, declaring a strike or resorting to sabotage, to which reference 
was made only yesterday by my Honourable friend Sir Hari Singh Gour. 
I very much hope that my Honourable friend's connexion with the latest 
trade union will keep the J Udge8 out of harm '8 way and that we will have 
no oceasion to add •• judicial unrest " to ~ i  and indU)ltrial unrest, 
which is one of the conditions laid down for taking action under the new 
security Bill which has been fathered by the Honourable the Home Member. 
Sir, as I S&!d, during the last eight years nobody ever thought of bringing 
up this question. The Honourable Members have exereised their ingenuity 
on all sorts of questions, but never did it strike any Honourable Member 
in thio; House to bring up this particular question. My Honourable friend 
wa!; talking of the economic difficulties of the learned Judges. May I 
remind my Honourable friend that only a few years ago an eminent Com-
mission waS appointed to go into the famine conditions that were supposi!Ct 
to be prevailing among the higher Ch·il Services in this country, Need I 
say that I am referring to the Lee Commission f Well, if my Honourable 
friend were to look up the Report of the Lee Commission, he would find 
that even that Commission, charge<! as they were with the duty of finding 
all sorts of excuses for raising the salaries and emoluments of the higher 
ofiicers of the Government of India, did nnt find it possible to make any 
recommendation on the lines suggested by my Honourable friend. I have 
to admit that the question of the Judges' salaries did not arise in a direct 
manner, so far as the terms of reference of that Commission were concernoo, 
but inasmuch as a proportion of the Indian Civil Service men hne to be 
found seats on the Benches of High Courts, this question indirectly arose 
for the consideration of that Commission. If my Honourable friend will 
turn to page 109 of the Lce Commission Report, he will find a note signed 
by all the English members of the Commission, where they say that they 
cannot recommend any increase they were referring in that connexion to 
th(' remittance concessions which they were recommending for officers draw-
ing a pay up to Rs. 4,000, and there they say : 

•• We cannot, however, recommend any int'rease for Judges of the High Court 01" 
Membera of Council whose salarieB are fixt!d by Statute." 

That is the view which they took. If my Honourable friend will turn 
tp the note of the Indian members of that Commission he will find that they 
took quite another view. They did not think it right to make any recom-
mendation which would discriminate between the Indian and the European 
members of the jUdiciary. They particularly referred to the fact that it 
was only when a man was in the middle stage of his service that he stood 
in need of relief. This is what they say : 

•• The general trend of evidence given bt'fore UB is that hardahip is felt mainly ia 
the middle married grades and that the oftieers in the euliest and IatHt stages are not 
hard hit." 
Apart from that, my Honourable friend will find, if he turns to page 42, 
that the Commission considered the special pension of £1,200 per annum, 
after a short period of service extending only to l1i ye.ars, as quite adequate 
for the Judges of the High Court. Therefore, in putting forward this 
claim to-day, my Honourable friend is trying to be more royalist than the 

L95LA &2 
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i ~ him l  bt'e8use, it' can never be said that if there was ~ 1 
tion which could be brought forward for the raising' of the salaries of these 
high officials, a man like Sir Reginald Craddock would have omitted to 
mention it in his spt"CiaI note. 
Now, Sir, I turn to section 104 of the Government of India Act under 

which the salaries and emoluments of the Judges. of High Courts are fixed. 
My Honourable friend will find that it is provided there that the Secretary 
of State may fix the salaries, allowances, and so on : 
.. and may alter them, but any such alteration shall not alfl'Ct the salary of any 
Judge appointed before thE' date thereof." 

So that, even if there were any increase, the present incumbents will not 
~ benefited at all, because I do not think there will be any disposition 011 
the part of any Honourable Member present here to question this interpre-
tation of the expression " affect". Whether the salary _ is raised or 
lowered, it comes within the description of the word "affected ", and 
therefore if the salary is increased, it will not benefit the existing incum-
bents. Thus, Sir, the trade union to which I have made reference -does not 
stand to gain anything by any change which may be made 88 a result of 
the recommendations which this House may adopt. I thought, Sir, my 
Honourable friend was a very great friend of Sir John Simon. I remem-
ber to have seen a complimentary telegram addressed to him by that 
Honourable gentleman broadcast in Delhi. My advice to him would be 
to approach his distinguished friend in this matter and lay the case of the 
Honourable Judges. or rather instruct the members of the trade uDion or 
the Honourable Judges to pla<:e their case before the Simon CommiSKion. 
I am very much afraid that my Honourable friend has mistaken his forum. 

Sir, my Honourable friend was referring to the salaries enjoyed by 
the Executi>e Councillors and Ministel'8. Mv Honourable friend 
Mr. Roy has already pointed out that so far as non-omcial Indiana appointed 
as Executive Councillors are concerned, they do not enjoy any pensions on 
the termination of their office. 

1Ir. A. B. Oh1lD&vi: What about the official members t 

Ilr. )[. O. Ifeogy : I am coming to that. I may remind my Honour-
able friend of one particular instance from which he will see that it is not 
exactly the salary that is the main attraction of a JUdgeship. My Honour-
able friend, I daresay, knows Sir Ali Imam. He was a Member of the 
Executive Council of the Governor General. Shortly after relinquUthing 
this appointment, if I am not very much mistaken, he accepted a Judge-
ship of the Patna High Court on a salary of Rs. 4,000 a month. 

Mr. A. B. Gbamavi : For only a month or two. 

111'. )[. O. IfeosY: It may be so, but it shows that there was nothing 
derogatory in the salary attached to a Judgeship, a point of which my 
Honourable friend was seeking to make too much. 

Now, Sir, coming to Minister&, I know of instances in which Ministers 
have been voted only a rupee per month as salary. I do not think the 
analogy of Mi i ~  salaries was avery strong argument to bring forward 
in asking for an increase in the Judges' salaries. 

111'. )[. AbJnecl : That is what tlle Swaraj Government in future may 
thiDk. 
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111'. K. O. -eGO' : My Honourable friend Mr. K. Ahmed has come to 
my help. Supposing it were open to a distinguished lawyer either to be-
come a Judge of a High Court or a Member of the Executive Council, or a 
}{inister in a Province. What woQld be his choice in this matter f If he 
accepted a Judgeship, he would be sitting on that high perch and mT 
Honourable friend Mr. K. Ahmed would be making his humble and respect-
ful submissions from the Bar. Look at the other picture. There is my 
llonourable friend the Home Member, drawing a salary, I do not know, 
of how many thousands, and I see him every day that I am here, trembling 
in his shoes in trying to answer my Honourable friend Mr. K. Abmed's 
supplementary questions. If a choi('.e were given to a learned lawyer, I 
can t'88ily imagine that he would readily agree to forego Bs. 2,000 a month 
rather than faee the onslaught of my Honourable friend's supplementary 
questions. 

Now, Sir, my Honourable friend Mr. Ghuznavi was referring to the 
splendid isolation in which Judges used to live in the olden days, and he 
was referring with grp.at disapprobation to the practice which some of the 
Judges have of HYing in clubs in close association with executive oftieen. 
I am prefectly at one with him in condemning this practice. But may I 
remind my Honourable frienrl that the present Chief Justice of the Calcutta 
High Court, in spite of the fact that he gets a salary of Ra. 6,000 a month 
which is Ra. 1,000 more than is admissible to the Chief Justices of other 
High Courts, lived for a considerable period in a particular club sacred to 
the die·hard Britisher-ot'ficial and non-ot'ficial and it was only when this 
objection was brought to his notice by certain members of the Bar that he 
agreed to hire a house in Calcutta f So that, Sir, even if you were to raise 
the salary of the Judges to Ra. 6,000, there is nothing to prevent them from 
living in elubs. 

1Ir. A. H. Ghusnari: Instead of raising the salary you can give them 
a houae allowance. . 

1Ir. 1[. O. N8OIY: It comes to about the same thing. My Honour· 
able friend was giving the figures of 1866. I have not made any anti· 
q1.larian research of that kind, but this much I think I can safely say that 
80 many clubs were not in existence in those days. 

AD Honourable MaLber : Question. 
111' . .&. H. Ghusnavi : Clubs were in existence in 1866. 
Sir Victor 8&uoon (Bombay Millowners' ABsociation : Indian Com-

merce) : Even in 1832. 
111'. 1[. O. Neagy: Well, Sir, whatever it is, it all depends upon 

personal temperament. It does not depend upon the salary. You may 
pay Rs. 10,000 a month to a Judge, but that will not ensure the Judge 
being altogether impartial and independent. 

111'. Gaya PraI&d Singh (Mw:a1farpur cvm Champaran: Non-
Muhammadan) : Quite 80. 

Mr. E. O. Keagy: But here my Honourable friend seems to be 
thinking only of the European members. I should like my Honourable 

i ~ to tell me of any instance in which an Indian Judge has usually 
In'ed In a club. (The Honourable l\IelIlber m~  his seat for a while.) 
May I take it that he has no such instance to giw t 



878 LmIBUTIVB .AS8JD1BLT. [11TH SZPT. 1928. 

1Ir. A. H. QhUDavi : I believe Yr. Hasan Imam lived ~ aelub. I 
can give you a number of such instances. I will provide you with a liAt 
to-morrow. 

1Ir. ~  O. Keagy: I will go into that with my Honourable friend 
to-morrow. 

1Ir. Ama.r Bath DuU (Burdwan Division: Non-Muhammadan 
Rural) : Then the debate may be adjourned till to-morrow. 

1Ir. K. O. Beogy : Now, my Honourable friend wants this House to 
make a recommendation to the Government of India that the salaries of the 
Judges should be increased. But does my Honourable friend realise that 
the bill has got to be footed by the Provincial Governments and not by the 
Government of India' Because, even in the case of the Calcutta High 
Court, which is under the administrative control of the Government of 
India, all its expenses have to be borne by the Government of Bengal. It 
will not, therefore, do for my Honourable friend to ask the Government 
of India to be charitable at the cost of the Provincial Governments. I 
dare say, my Honourable friend realises the very difficult financial posi-
tion of the province from which he and I come, and I hope he will hesitate 
before making a recommendation of this kind for the acceptance of the 
Government of India. 

The Honourable 1Ir. J. Orerar (Home Member) : Mr. Deputy Presi-
dent. my intervention in this discussion will be of the briefest, as I intend 
to confine myself to explaining very shortly the attitude of the Govern-
ment rowards this Resolution, and I do not intend to enter into the 
merits. Much of what the Honourable the Mover has said has a cogency 
and a force which, I think, will be admitted by Honourable Members 
whatever opinion they may hold upon the particular proposition which 
is put before them. No one will deny the immense importance. to the 
country of the adequate discharge by distinguished lawyen of the great 
and responsible duties which fall upon the Judges of the High Courts. 
No one will deny that to secure services of that high order the country 
,,-ill not lose by paying what is adequate. No one will deny, in view of 
the important duties which the Judges of the High Courts perform, 
that it is desirable that their emoluments should be so fixed that they may 
be enabled to maintain the dignity which ought to attach to their high 
office. I am sure these are propoflitions with which none of us will dis-
agree. I am not, however, prepared on behalf of the Government of 
India to announce to the l~  any definite attitude towards this Reso-
suI non. If the House deflires to paHli an opinion upon this matter we 
shall be very glad to be in pOHsession of that opinion. But, we could 
not come to any conclusion without consultation with the Local Govern-
ments, because, a8 Mr. Neogy pointed out, the salaries of the Judges of 
the High Courts are defrayed from provincial revenues. It would be 
unfair, therefore, to proceed to any conclusions ; the Government of India 
would not feel itself justified in making any recommendations to the 
Secretary' of State, who. as has been pointed ont, is the final authority 
in this matter, without a close consultation with Local Governments. If, 
however, this House is disposed to paM I! an affirmative decision upon this 
~ l i  I shall be glad to send a copy of the debate to the Local 

Governments. who are concerned. and enquire their views in the matter. 
My attitude, therefore, is that the Government of India are not at present 
in a position, nor could they be without the enquiry to wbich I have 
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referred, t.o eome to any definite conclusions in the matter. But if the 
House desIres to. expreSl! an affirmative conclusion; we shall be very glad 
to take the ~ I  whIch I have indicated, namely, to consult Local 
Governments 1D the matter. . 

Sir lamea SimPSOD (Associated Chambers of Commerce: Nominated 
Non-Ofti:ial) : Sir, I have pleasure in supporting this Resolution, and on 
~ h l  of m! Honourable colleagues who sit on these Benches I would jw.-t 
hke to sa! m a !ew words that we fully approve of and endorse h~ pro-
posal for lmprovmg the IKmle of HIllary of all High Court Judges. I under-' 
8 ~  ~y Honourable. friend Mr. Neogy is, in the midst of hi<; many 
al'tl\'ltJes, cO.nnected WIth the Law. I would take it after the sparkling 
spp.ech to which he has treated the House this morning that he has abandoned 
all ambitions to be raised to the dignified ease of the High Court Bench 
and that he prefers to continue in the spectacular limelight of the Labour 
~  (Mr. K. C. Neogy : " I have no such ambition.") My Honour-
able colleagues here and myself consider that the Honourable the Mover 
has fully made out his case and has ~  that this increase is long over-
due. If there is one body of our public servants who command our ut-
most respect and who possess our implicit confidence, it is the Judges of 
the High Courts and we ought to be prepared to pay them sufficiently in 
order to get the best class of men. The Leader of the House has told us 
that this is a matter for Local m~  and that they must foot the bill 
And I dare say that it would also be necessary to consult the Secretary of 
State. I would invite the House to pass this Resolution unanimously so 
that the Leader of the House may send it down to Local Governments with 
the strong approval of this House and also stamped with the strong ap-
proval of his own Government. ~ 

I have mueh pleasure in supporting this Resolution. 
Sir Karl SiDgh Oour (Central Provinces Hindi Divisions: Non 

Muhammadan) : Sir. after the very ominous speech delivered by th 
Honourlible the H«pne Member, committing the Government of India t . 
nothing and throwlDg the burden upon this House, it becomes the serious 
duty of this House to considl'r whether this Resolution should be support-
ed and what would be the consequences of supporting this Resolution. 
Honourable Members are aware that all provincl's more or less have been 
"'orking at a heavy deficit during the last four or fiv,", years and year 
after year we have been treated to provincial and inf.er-provineial dis-
cussions about the revision of the Meston Award. Now. law and justice 
have always been a reserved prO\'incial subject, and if we were to pass a 
Resolution by adopting the Honourable the Mover's suggestion, the result 
of that would be an increase in the court-fees throughout the provinces 
concerned, and I ask Honourable Members here very seriously to con-
sider whether they are in a position to face a rebuff, and pay extra court-
fees upon litigation. The prt'sf'nt state of court-iees is about the highest 
in the whole 'world, which is H per cent.. and 5 per cent. \lpOn higher 
values. 

If you increase the salary of the Judges, you will be muicted in still 
higher court-fN>s wh;ch is a provincia: subject. 

1 P. II. Another point that Honourable Members must 
bear in mind before they support this Resolution is this. Honourabl .... 
Members must remember that if they raise the salary of thl' ~  thl'1 
must, of necessity. have to increase the salary of the judicial l'stablishments. 
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You cannot rais(> the salary of a man ~ m Rs. 4,000 to Rs. 4,500 or 
Rs. 5,000 without raising the salary of the Registrar, the DeputY' Registrar 
and the clerical establishments. If ~  raise the salary of the High Court 
Judge, the Home Mt'mbt'r who controls him will immediately demand a 
hight'r salary because he will say that his duties are of a more onerous 
and responsible charact-('r. Then comes the Governor himself. He will 

~ " Look at myself. What 4 is to 8, 5 is flO 10. Therefore, you have 
to raise my salary too. I am also hard hit. It is not merely the Judges 
who haye to keep up a costly establishment. We have equally to keep 
up a costly establishment Rnd entertain the public." This is. tile thin 
end of the wedge. We have been stoutly resisting the recommendations 
of the Lee Commission. In spite of-our recommendations. the country 
has been saddled with heavy taxation. 

111'.1[. O. Neogy : In this matter the Lee Commission refused to make 
8 recommendation. 

Sir Bari BiDgh Oour: That Commission, while making all sorts of 
recommendations in favour of raising the salaries of certain superior 
sernces, deliberately refrained from making any recommendation in 
fln·our of the raising of the salary of the High Court Judge. It is 
only about three or four years ago that the case of the High Court Judges 
was placed before an extremely sympathetic, and I might almost say, 
magnanimous committee--a committee with no responsibility whatever 
to the tax-payer of this country beyond saddling upon it the heavy· addi-
tional taxation which was the nE't result of its alarmist recommendations. 

ColoDel I. D. Orawford (Bengal: European) : Will the Honourable 
ME'mber give me an idea of what a proficient Barrister gets at ihe Bar T I 

Sir Bari Singh Oour: The Honourable Colonel Crawford has put me 
a question. What about the merchant princes who earn millions. may I 
ask! There are members of the Bar who earn millions, but that iR a 
precarious calling. When you are on the Bench, you occupy a position of 
power, of dignit:r and, I might almost say, of compllrative ease. You 
cannot compare the emoluments of public services with the earnings in 
tradE' and in the professions. Therefore, the comparison cannot possibly 
be made. 

Oolouel I. D. Crawford: Can you get a good Barrister to take up a 
position Oll .. he Bench , 

Sir Bali BiDgh Oour ; My friend has put me a very pertinent ques-
tion. My answer is " Yes". I shall ask my friend another question. 
Do you think that a small paltry increase in the salary would make a 
difference to a successful barrister T If you increase it to Rs. 4.250 or 
even Re. 4,500, would that be a sufficient compensation! Some interrupt-
or asked the Honourable the Mover of this Resolution what was the salary 
of the Judges of the United States of America. He was not able to answer 
that qUE'stlon, but I can. I have got the Statesman's Year Book. You will 
find from it that the Judges of the Federal High Courts draw a lIalary 
of $5,000 per year or about Rs. 18,000 a year. The salary in the Supreme 
Court liI $20,000. Now ~  are going to have a Supreme Court here , 
(Ati H01tO'Urable Member: " Are we T") The scheme of the .Associated 
Chambers of Commerce and other sehemes have recommended a Supreme 
Court for India. If you now raise the aalary of the Judges of the High 
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~  you will alHo have to raise the salary of the Judges of the Supreme 
Court. America is the richest country in the world. The salary of the 
Judges there is in many cases lefili than the salaries in India. India is 
notoriously one of thc poorest countries in the world. I therefore 8IJk 
Honourable Members here most seriously to pause before they cast their 
vote in favour of this Resolution. I have every sympathy with the Judges 
of the High Court but, at the lIIlme time, remember that our IIYDlpathy ~ 
the Judges of the High Court should not make WI oblivious of the poor 
tax.payer who is ah'f>ady ground d()wn under taxation. Litigation is no 
longer and never wa.'1 a luxury and the p8.S8ing of a Resolution of this 
-charaeter would be a denial of litigation as it would inevitlably lead to a 
large inereai't' in the court·fees leviable under the Court-fees Act. Thert>-
fflre. I mOMt reluctantly but very emphatically oppose this motion. 

Mr. Amar .ath Dutt : Sir, I riMe to oppose the Resolution of my 
Honourable friend Mr. Ghuznavi and my reasons mainly are that the 
High Court Judges perform dutiell which do not require more salary 
than they already get and I may say that in a poor country like this, the 
salary of no official, be he a member of the Bench or be he a member of 
the Exeeutive Council 8hould be more than Rs. 1,000 a month. I shall 
place before you facts in order to convinee you that no increase of salary 
of the Judges is nece8H&ry. I ask you to consider the method of recruit-
ment of High Court Judges. They are either recruited from the Civil 
S('rvice or from the Hubordinate judicial lIenice or from the members of 
the Bar. I IIhall first take up the ease of the members of the Bar. It 
is optional to the members of the Bar to accept or not a seat on the 
Beneh. If they think that they cannot forego their income of Rs. 20,000 
or Ra. 30,000 a month and to do tneir duty to the country they· need not 
('ome down ttl accept a salary of Rs. 4.000 a month. Only conscientious 
and dutiful men will accept the office at a sacrifice. As regards the sub-
ordinate judicial sen;ce the It'S-OJ said the better. Their salaries range 
from lu. 800 to &. 1.200 per mensem. The Subordinate Judges do not: 
get more than that. and when the Subordinate Judge gets an Assistant 
Sessions .Judgeship or an officiating District and Sessions Judgeship for 
s(.mt' time. he is elevated to the Bench of the High Court on a salary of 
Rli. 4.000. A man who having failed to ~ a decent income at the 
Bar joms the subordinate judicial 8enice on Rs. 200 or &S. 300, and it is 
sufficient if he gets more than Rs. 1,000 or &S. 1,200 at the time of his 
:retirement>. He did not expect more than that. And when he gets 
Rs. 4.000 it is more than enough for him. As regards the members of the 
-Civil Ser"ice who are recruited to this branch of the service, if they 
choose to .,,0 to the executive sitle of the ser\"iL-e, it is open to them. Why do 
thevat an .chOOAe the Bench, the comfort of the Bench I should say, in,,;tead 
cf the worry Bnd t roublt' of an ext'eutive officer? If they do so. I beg 
to submit th;y ought also to accept the I8 ~  which h8!> bt't'n fixed, and which 
nUlY be lower in futtm.' years-timt' and ~i ~  pennitting I i~m  
to Httain Swaraj. I 8Dl I'urprised to find that in thIS matter the Resolut!6n 
hus come from 11 J!entleman who· has no ronnt'Ction either with the Belich 
or with the Bar. and onl' may be led to think that it· is a "ery disinterested 
Resolution and for that certainl" he d('sen'es our best wishes; and no 
one can ascribe an" motive to h'im that he has either a son or a father 
or a father-in-law 'in whom he is interested. as my Honourable friend, 
Mr. Neogy, suggested. 
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:Kr. 1[. O. Neogy : I never suggested that. 
Mr. Amar N&th Dutt : But my suspicion is that there must be lIome-

thing behlnd it which has made my Honourable friend come forward 
with a Resolution like this. It may be the prompting of Bome friend on 
h~ ·Bench. it may be that some one in whom he is interested may have a 

case on the Beneh and that case before a Judge who is in want: it may 
be to help people like these. But, Sir, one of the grounds that have been put 
forward for an increase in the salary is this, that they should be placed 
above all temptaflions. Now am I to understand that Judges who sit on 
the Bench are the victims of temptation, and are there instances that 
owing to their want they have accepted bribes f Since the establishment, 
of the High Courts, Sir. we have not come across any case of a High 
Court Judge who has been tempted to accept a bribe. 

Dr. A. 8uhrawardy (Burdwan and Presidency Divisions: Muham-
madan Rural) : Nobody has suggested that. 

Mr. Am&r N8th Dutt : So I think they are above temptation, and 
therefore this ground of placing them above temptation does not apply. 
But there is one temptation above which they ought to be placed but 
above ~ hi h they cannot be placed by an alien GovernmenP. That is this, 
namely, going out of their way to help the Executive and terrorizing 
j>llblic men, as WRS the case the other day in the Patna High Court. (Hear, 
h'?ar.) We have i ~ of Judges who forget their high office ..... . 

The Honourable Mr. J. Crerar : On a point of order, Sir. Is the 
Honourable Member in order in referring to the conduct of a Judge of a 
court of law in 'that manner ! 

Mr. Deputy President: He is not referring to the conduct of a Judge 
88 a judicial officer. 

'!he Honourable Mr. J. Crerar : I understand that he was referring 
to Ii statement made by a Judge. 

111'. Deputy PJSclent : He did not refer to such a statement at all. 
Mr. Ama.r Nath Dutt : And attempt to suppress criticisms of de-

eided cases. Sir, this is the type of men whom my Honourable friend 
wants to befriend and whose salaries he wants to increase. I appeal to 
every Indian to see that that type of Judge!; are suppressed and their 
aalaries made such that they may not be tempted to accept such offices. 
(Laughter.) 

Now, Sir, I would have been very glad if my friend, the Mover of 
t.ht' Resolution had taken up the cause of the lowerpaid clerks of the 
High Courts, but he would not do that. It is not necessary for him to 
GO that. He comes to the rescue of the Rs. 4,000 men, but not to the rescne 
of the Rs. 40 or Rs. 60 men. 

Then look at the work of the"e High Court Judge:;;. How many days 
in the week do they work' They work only five 1 y~ in the week, and 
that for only i ~ hours. 

An Honourable Member: Borne of them !;Ieep. 
Mr. Amar Natb Dutt : Some of them were asked whether they would 

work on Saturdays and they refused. You will also note that often where 
two Judge!; lSit in order to decide a ease, one of them sleeps and the other 
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at times only heckles the lawyers, and then comes to judgments ~hi h 
arc nt times far inferior to those of the members. of the subordlDate 
judiciary, aN will he seen from the various reports of the Privy Co.ond 
where t·he judgments of Hil!h ('ourts hayc been set aside and the Judg-
mentl! of the subordinate judicillry hIP'" he en restored. . 

Mr. C. 8. Ranga Iyer (Rohilkund and Kumaon DivisioDB: Non-
Muhammadan Rural) : On a point of order. Is it proper for the Honour-
able gentleman to paRS an indict·ment of that kind in this House Y 

Mr. Deputy President : Mr. Amar Nath Dott. 
Mr. Amar Nath Dutt : Sir, this is relevant in this way. My argu-

ment if! that the claSH of men who are recruited to the Bench do not 
deserve even Rs. 4,000 and therefore I was discUl;sing the question of the 
quality of their work. My friend on the other side says that the salary 
of Judges in every ot>her country has been increased, but he has been 
quite discreet in not giying UR the am01IDt of salary that .Judge!; in other 
countries of the world get. Sir, you will be pleased to see that such 
eminent lawyers as Sir Hari Singh Gour. m~ Honourable friend. Mr. 

~y ..... 
Mr. o.ya Prasad 8ingh : And yourself. 
Mr. Amar Nath Dutt : That is, those who are lawyers are opposing 

tbis Resolution while l ~ m  are supporting this Resolution. Even the 
Honourable the Home Member has kept his mind open in this matter, 
Rnd it is Yery right and proper for him and I appreciate his disinterested 
attitude in this mattl'r. But one thin/! shows which way the wind blows. 
" that it is for you to say t.hat you want things like this and then we shall 
go on with the recommendation which will increase their salary ", or 
something like this. So. Sir, it is our paramount duty in this House to 
oppose this Re;.,olution and shoW' to the Government that really we are not 
in favour of a Resolut·ion like this and convince thereby the Home Member 
and the Goyernmf'nt that therf' need be no such inquiry as he proposes 
to make from the Proyincial Governments whether or not the salaries 
shouhl he increasl'd : and in doing so I would request the Government at 
lellst not to vote in this mat-ter RO as to show that they are really dis-
interested. They should not put in pleas of disinterestedness and then 
throw the whole blame upon us when it is passed and say, " You passed 
a Resolution like this ..... " 

Mr. K. O. Neogy : If the question is raised at all, it! should be eon-
sidered whether the Judges' salaries Mould not be reduced. 

Mr. Amar Nath Dutt : So I hope that the Honourable thf.' Home 
Kember will send a 'whip to all the official Members not to vote on this 
Beaolution and that he will allow the matter to be decided according to 
the \'otes of the 1l01l·offi('ial representatives of this Housf.'. 

'!"he Honourable Mr. J. Crerar: Sir, ,,,ith your permission, I should 
like to state at this stage. that, in ,-iew of the attitude which I took 
in the matter. namf'Jy. that Governmf.'nt oould not commit itself to any 
definite conclusion, it is the intention that odicial Members should not 
vote in any division on this Resolution. . , 

*1Ir. C. 8. ltanp Iyer : Sir, it is with a certain amount of nen-OllS-
ness that I listenf.'d to the speech of the prf.'vioUR speaker whf.'n he 
launched an attack on thf.' Hi/lh Court .Tudges. when hf' launched aD 

*Speeeh Dot l'orl'('eted by the Honourahk> Mt'mber. 
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attacK on their inefficiency, on their incompetence, on their insomnia or 
rather on .their sleepiness. Sir, I thought the Honourable gentleman was 
not in a responsible Legislature ; I thought he was indulging in a sort of 
drawing room conversation after an excellent dinner. Sir, that is a speech 
that I strongly repudiate. I repudiate the reflections on the High Court 
Judges of India. Sir, the High Court Judlles of India have performed 
their duty in a manner of which_ ;lndia and Great Britain and the 
Empire and the civilized world may be proud. Sir, the Judges of 
India are, alike on the point of impartiality and on the point of compe-
tence, worthy of their place in any part of the world. All those 
r,>fiections, COmilll! us thcy come from this side of the How;e, must. be 
repudiated by me because I do not think they reflect the opinion of 
everybody on this side of the House. 

An BODDurable IIember : What about Justice Terrell t 
Mr. O. B. knga Iyer : I hear a voice from Orissa which is in the 

neighbourhood of Bihar. Sir, a prophet is not always honoured in his 
own country. I do not have the privilege of knowing Mr. Justice 
Terrell. I have read the judgment of Mr. Justice Terrell; J have aiso 
read rather carefully the statements that appeared, the observations that 
were made by certain learned advocates in a particular case. Sir, the 
judgment has been delivered, comments have been made in the news-
papers. I for my part am not here to pass any ~ m  on Justice 
Terrell. I for my part am of opinion that Justice Terrell is perfectly 
entitled to make whatever obsen-ation he thinks fit in his capacity as a 
.ludgt'. If, h ~h a certllin lack of tllct, if by necessity he made 
certain observations on certain aspects of life. I am sure the Honour-
able Member from Bihar will be satisfied that he has also been criti-
eised in the Press as well as elsewhere. Whether I share in that 
criticism or not is not a matter which is germane to the issue. 

Mr_ Qaya Prua4 amp: You are just like the Home Member, non-
committal in your attitude. 

Mr. O. B. B&Dp. Iyer : ~ h  Honourable Member from Bihar is 
expl'ell8ing his opinion against my unwillingne8H to make a pronounce-
ment on Justice Terrell. Suppose Justice Terrell were as bad &8 two 
gentlemen from Bihar or from the neighbourhood of Bihar would like 
t.o make out; suppose he were guilty of all that they would like to say. 
I would like t{) ask, doefl one swallow make a summer , Suppose J ulltice 
Terrell were &8 bad as he is painted, can you lIay the same of all the 
High Court Judges in this country T I for my pllrt refuse to make that 
statement ; I for "my part refuse to draw general conclusions from a 
single particular incident ; I for my part even refuse to take notice of 
that particular incident because that does not help the view point that 
I want to present to this House. 

In regard to the increase of the salary of the High Court Judges' 
I am at one with my Honourable friend from N'agpur. I do not think, 
Sir, that India can afTordto increase the pay of the High Court Judges; 
not because they are not competent. I would have been tempted to 
support the Honourable Member from Bengal if instead of !lalary he 
bad $aid "house allowance' '. But I am to-day dealing with the 
Resolution &8 it appears on the paper. I would certainly be willing 
to make it convenient for High Court ,Judges to live not in dnhs but in 
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their own bungalows. But, unfortunately, I s6e':no' sneh" amendment on 
the paper, ~ I have to deal with the Resolution aa it appears on 
the paper. Sir, I do think the High ~ are among.the ~  
hard-worked people. I do think they are entltled to consideratIOn. 
But unfortunately taking the totality of circumstances into con-
i ~ i  : taking the fact o£ lifil as it exists in India: considering 

the difference in the standard of life between highly paid officers and 
low paid officers : I ~i  t.here sh:ou1d be a ~ increase of. all 
standards of life. I thInk this questIon should not be 1I1Olated. I think 
the whole question has to be gone into, beginning, say, with labour. 
And here I was delighted to listen to the observation of my friend from 
Madras who 'referred to the spectacular lime-light in which Labour 
leaders mo\·cd. I do not know jf the Honourable the :Mover of thil'l 
Resolution appeared in that light, because I did not listen to the whole 
of the speech. But I would like to treat even High Court Judges as 
coming under the category of honest labour. I want the whole ques-
tion of labour-from the humble labourer +'0 the highly paid labourer, 
the impartial labourer, the High Court Judge-I want the whole ques-
tion to be gone into, becilUse there is a good deal of discontent in the 
country, even in the higher services. I know that members of the 
higher services do find it difficult to maintain their standard of life, 
and even the members of the lower services find it difficult to main-
tain their standard of life. I think, Sir, the whole question has to be 
gone into by the Government and the excellent attitude that has 
been taken on this subject by the Home Member-I do not share the 
opinion of my friend from :-Jagpur who described it as menacing: I 
should call it a very excellent attitude-the attitude taken by the 
Home Member encourages me in thinking that the whole question will . 
be gone into. Incidentally, I may point out, n()t by way of embarras-
sing the Mover of the Resolution as much as by way of presenting a 
fact to this House, that the Chief Justice of Australia, who is also the 
Lieutenant Governor, gets £2.500 a year. And when Australia does 
not pay any higher than we do, it may be urged with a certain amount 
of reason why there should be an increB:Se of the pay of High Court 
Judges here without also taking into consideration at the same time 
the question of increasing the standard of life of all those who are 
working in the .Judicial Department. From the bottom to the top, 
I think the whole question has to be considered as to the advisabiliiy 
of increasing the pay" of everybody concerned. If the Government 
would go into that question in that manner I think they would con-
siderably satisfy the discontented people in the Judicial Service. Sir, 
the author of that. fascinating book " The Lost Dominion ", who was, 
I think. a learned Judge himself, said that members Qf the Indian Civil 
Service are banished into that penal settlement called the Judicial 
Service. That observation. Sir, though anonymously made, tends to 
lend colour to h~ statement of the Honourable the Mover of the Re.iOlu-
tion that there is discontent throughout the service" It is a matter for 
the consideration of the Government whether their salary should not 
be increased. 

One or two questions put by the Honourable and gallant Member 
who is not present in his seat may be answered. He referred Sir to 
the fact that a barrister drawR a larger income from his practice than 
a High Court Judge gets by way of salary. But, Sir, is it not the 
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ease even in England' Was it Bot a fact, Sir, that that atinguiahed 
iJllrrister, Sir Rufus Isaacs, was drawing a much more fabulous in-
eome as a practising barrister than when he went to the gadi of the 
Lord Chief Justice of England' That is the ease all the world over 
and I think barristers will not be found wanting to make that sacrifice 
for the prestige of their own profession, for, Sir, I think it is a legitimate 
ambition of every barrister to conclude his legal career as a Judge. 
With these observations, Sir, I bring my speech to a close. 

The Assembly then adjourned for Lunch till Twenty-Five Minutes 
to Three of the Clock. 

The Assembly re-assembled after Lunch at Twenty-Five Minutes \.0 
Three of the Clock, Mr. President in the Chair. 

1lUD&hi Iawar Saran (Lucknow Division: Non-Muhammadan 
Rural) : hir, I had no intention of intervening in this debate, but 
certain remarks which have been made by some of my Honourable 
frienus leal'e me no option but to ask your permission to make one or 
two submissions in regard to them. It is to be deeply regretted that 
certain Honourable gentlemen have considered it right and proper ~  
east reflections on High Court Judges and on High Courts generally. 
It is perfectly easy for any Honourable gentleman either to support 
this Resolution or to oppose it without exposing himself to the charge 
of not avPIoaching the quest!on in the proper spirit. I venture to ~ b
mit, Sir, that a tradition ought to be created that, as far as possible, 
High ~ and High Court Judges should not be lightly draWL intu 
the debakfo on the floor of this House. I venture to submit that no 
one will i ~ prepared to assert that on the whole the High Courts in 
India have not discharged their duty satisfactorily and properly. It 
may bc t11clt et:rtain Judges in a fit of forgetfulness permit them-
selves to make extra-judicial statements. I wish to assure the House 
that I depiore those statements as much as anybody else, but they 
do not jUbiify anyone attacking the High Courts and the High Coort 
Judges as h whole in the m&m;1er in which they have been attacked ..... . 

Mr. Bam Narayan ltingh (Chota Nagpur Division: Non-Muham-
madac) : Wh.:, not T 
ltluwJrl laWar Baran: My Honourable friend says, "Why not". 

For the simple reason that if you in tbL'I House try to detract from the 
posltion and tnc dignity of the High Court, you really do all that 
lies in SOlJr p<I','er to shake the confidence of the people in the justlce 
that 15 heing administered to the various partiell that appear belore the 
High c';ourt without fear or without tavour. That is the reas(\n why 
we suoulti not "ttack them. Yes, those of us who are by tempera-
ment, fOll.! (Jf attacking, might very well attack the Members of the 
Fxecuthe Council to their heart's content, and I shall have no oOJec-
tlOn \.0 ~  But I submit, Sir, that the High  Court Judges oi.lOuiu 
be h,ft alonp. I do not think it is necessary for me to dwell .. t 
greater length on tbiJ; aspeet of the ,matter. It is enough that I have 
recflrdul my protest against the kind of remarks that certain Honour-
ablf-Member£; have permitted themselves to make on the floor of the 
House. 
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Now, the question is, shall we increase the salary of the High 
Court Judges' The reason of some of my Honourable friends is 
that, if we increase the salary, we may be able to induce really the top 
men to ~ High Court Judgeships. Sir, 1 venture to think that that 
is nol a sound argument. If you take a top man, the increase of the 
-.;alary, say from Hs. 4,000 to Rs. 5,000 or even Rs. 6,000, will not be 
tnough to induce him to accept a High Court .Judgeship. A High Court 
Judgeship is accepted either for the comparative rest which it affords 
to the man who accepts it. or certain men are drawn to the po!.t by 
the dignity of the position which a Hi/lh ('ourt .Judge rightly enjoys, 
or thel"e are again men who take up High Court Judgeships at great 
pecuniary Hacrifice in order to discharge what they consider to be their 
duty. 1 therefore submit, Sir, that a mere increase in the salary ty 
the paltry sum of Rs. 1.000 or even Rs. 1.500 will not be enough to 
induce a man like Pandit l\loti Lal Xehru or Sir Tej Bahadur Sapru or 
mcn of that class to take it up. 

Then, 1 am tol<1,-1 was not present here, I am sorry,-that the 
Honollrahle the Home Member-l am not attacking him-has giYen a 
warning to us that the bills of the salaries of High ('ourt Judges ha\e 
to be paid by the Provincial Governments. and I have it on the autho-
rity of my friend :\1r. :\eogy that in Bengal where the Chief ,Justice 
gets a salary of Rs. 6.000--other Chief ,J llstices, I think. get only 
l:s. ~1 hOl!se was being built for him as his official residence. and 
when the matter came up before the Bengal Council. they turned down 
the proposal with the result. as my friend t(·ll!'; me. that the roof 
cnuld not Il{' put Oil the walls. and that tilt' land. together with the 
II!ltinislH'd building. ha(1 to he sold If that is the attitude of th.' 
Provincial Councils. I wish tn ask lilY Honourable friends here to be 
very careful before they pass this ~ l i  My lI h~  friend 
also told lIle that ill that eaSt' GOHrnnwnt did not think it proper to 
certify that particular itelll which they coul(l have yery easily done. 
Certification. Sir. as ~  know. is a matter now of no very great dlffi-
l·ulty. Certifications COlllt' very easily. and if the Gon'rnor of Ben!!al 
had heell com'inced of the ur!!ent nel'es,;ity and importance of the 
item which had hel'lJ rejectt'd hy the Loeal Council. DIll' n'ntures to 
think t hat till' (;1l\'l'rIlor of Bl·ngal woul(l haye certified this am'.IIll'. 
'Whl'n I say that cl'l'tifieations coml' t'asih'. an Honourable friend on 
tlit' other s'ide shak"s his head. I l ~ my friend who sit-; on.-,the 
official Benches exped,; them to come with greater frequency and only 
then he will feel that thl'rt' is not ~  great difficulty about et'!"tifica-
tion. 

f ~ l  think. Sir. as far as this Resolution is concerned, 
Honourable mYnhl'l's of thi!'; House will. before ,"oting on it. take into 
consilil'ration the fact that. while We make the proposal. it is realiy the 
Provincial Governments which haw got to. par. and if the ProvinCIal 
Governments are reluctant to ~  then our Resoluti.m, like all other 
Re;,olutions, will r!'main a!'; a pious wish expressed b:-.- this ~  

I. Sir, oppose the Resolution. 
Mr. Ram Narayan Singh: Sir. I oppose this R .. solution and beg of 

the Housl' to rl'ject it. ~ y Honourable friend Sir Munshi Iswar Saran 

Munshi Iswar Saran : I am not a Kuight, 
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Mr. R&m. N&I'aya.n Singh: I withdruw ir. .My Honourable friend 
Munshi Iswar Saran said that a tradition must be created in the country 
so that the High Court Judges may be above all criticism. But I think, 
Sir, this is impossible as long as the i~h Court ~ are ~ i  
from a foreign country. What is tht' position of this country to-day, 
Eyen a briefless harri!>ter in the Patent Office in London may be appoint-
ed as the Chief Justice of a High Court in this country, if he happen!! to 
be in the good book of the Secretary of State for India. Sir, when it is 
said that High Court Judges must not he criticised and attacked, they 
must be aboye all suspicion,.:. The HOllourahie the MoYer has said, .. on 
justice depends any Government organization ". 

That is all right ; but where is the justi('e in this country? I think 
the High Courts are established in this ~  not to administer justice 
but to terrorise people so that they will not act ~ i  the Government. 
{An Honourable Jlember : " ::\0 "y. 'Yell, I quote certain pas .. "ages from 
the judgment (If a High Court Judge, and you will see whether the judg· 
ment is ""ritten by a qualifird man or hy 4uitt' all ordiwu'Y man in f h(' 
street. Sir. this is a ll ~  from t Iw i ~m  of' a H ig-h ('ourt ~ ... : 

" The subjeet of the charge is a silly Iittl" nrtirle in an insignificant Iitti\! p"p"r 
written by a silly noisy little man. ' • 

This is one pasS<I::;r,'. Then thl'l'f' is ,mot her passag'f' : 
" It is, in short, a biological produet and is not the rE'Sult of polith'nl ('onditiolls ... 

The Honourable Mr. J. Crerar: Sir. on a point of I ll'llt'!·. is tIl!' 
Honourable lIember in order! 

Mr. President: I think the motion deals with Hi!!h ('ouft .Judges 
in their ju.dicial capacity alone. 

Mr. Ram Narayan Singh: Sir. I bow to ~  ruling. But I do not 
understand why. when there are people in th(· Housl' who haYe lwt'll 
ali owed to talk in fuYonr of High Court .Judges. h~ am I not entitl!·'! 10 
say something whieh m ~  be agairu;t them 'I 

Mr. President: Becausf' you lIa\'e pa""t'd eertaill li ~ Orders. 
Mr. R&m. Narayan Singh: How(,H'r. Sir. I IUay nry well say tl1at 

such a judgment. thouf!h written by a High Conrt Judge. is a silly little 
product of a silly little mind. If this is the judgment of a i~h Court 
Jut:!re, I think t!1e man ought to be dismis.<;ed at once if there if; ;.ny jus-
tice in the country and if the Government cares to do justi('(' to the 
people. I may refer my IIoDouralJle friends here to loW; jud:wwnt 
written by the Chief Justice of thf' Patna lIi!!h ('OUl·t irlliltle )!ahabir 
sedition case, which they might han' rf'ad. 

Sir, I qave nothing m(,re to add. but J ~  that tht' hidl sahtries in 
this country are already a disgraceful affair so far as the conditioa of 
the masses of the people is eoncf'rneci. Millions of people are stan'ing 
in this countrv. I sa\', se\'eral millinl1s c.f tlt/'m are li"inl! 'lIl ,'oots IINI 
leaves nf ~ from the jungle, an(l l ~  I fin(l that several tho\1sands are 
being pnckete(l b~  (,(leh mpmher of 111 .. ~lil l ll ~  p\'pry month. ~i  
this is all a disgraceful affair, and I do not think thf're iF; any justification 
to inl'l'ras(' tIll' salary of the i~h Court .Juclges who Ilre already getting 
mm·h morp thlln thev deserve. With thf'se l'f·mllrkFi I hf'$l' of the HOURf' 
to reject this Rf'solu'tion. . 
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Mr. S. 8rinivaaa Iyengar ~l  City; NOll-Muhammadan 
Urban) ; Mr. President, I wish to take part in thiH debate because I have 
some expeJ'ience of the High Court and I do think that this motion is 
wholly gratuitous and should not have heen brought before this House. 
I do not see why the present salary of the Judges of the High Court is 
not adequate. We are all lOen who have some business habits and we 
know what expenses we have got to meet and we have got to keep up a 
certain standard of comfort. We know these things, and with a full 
sense of responsibilit:r, with 8S full a sense of responsibility as sometimes 
flows from the Treasury Bench, I assure the House that the present 
salary of the Hlgh Court Judges is ample, and there is not the slightest 
nert'SSlty for increasing it by a single rupee or a single pie. 

The whole question really is, whether the best men are attracted by 
the existing salary. . That itt 110t a question that is answered by raising 
the salary by a tho\lsand or two thousand rupees. If by the best men 
yoq mean the men who get the biggest incomes at the Bar, they certainly 
will not be attracted by raising the salary by one or two thousand rupees. 
Their income must be four or five times, and sometimes even ten times, 
that of High Court Judges. That sort of men will not be attracted. 
I do not know either that it follows that the men who get the best in-
come at the Bar are necessarily the best men to be recruited for High Oourt 
JUdgeships. I have .known that the best advocates are not necessarily 
the best Judges, and the men with the best incomes do not necessarily 
make the best Judges, and thercfore it is not to be supposed that there 
is anv connection betwl'en the income which a man makes at the Bar 
and ilis capacity to discharge worthily the functions of a High Court 
Judge. The whole thing is misconceived. The fallacy is that if you 
raise the salary by a thousand or two· thousand rupees, you will straight 
sway get better Judges. It depends entirely on the selections. If the 
Honourable Mover of this Resolution is dissatisfied with the actual selec-
tion of the Judges, then he must find the cause elsewhere,-that the 
patronage is not in proper hands or that the patronagl' is not properly 
~ i  or that there must be some other reaSon, such as that the 
appointments are made not necessarily on grounds of efficiency but on 
other grounds. These are questions on which there has been consider-
able divergency of opinion.-and opinions·' have been expressed both in 
this House and elsewhere, but I do not wish to take part in that discus-
sion because I do concede that there are many good Judges. some bad 
Judges and some indifferent Judges. It will·not do to cast a ~ i  
on Judges generally and I do not propose to take that line. But taking 
the proper line in this matter. I do suggest tht this is a most ill-timed 
motion, when we want money for various purposes and when it is not a 
question of gift or generosity, but a question of whether it is really neees-
sary to pay Judges more. r say the existing salary (\f Rs. 4,000 is very 
much .more, not only than a Judge deserves, but than an Executive 
Councillor deserves, or any man in India deserves. I think there should 
be a maximum salary for anv S'f.ate oftlcial. I do not want that it should 
be £22! a month or its. 300, ~  in sOviet RuSsia but r do suggest- it should 
be fixed at Rs. 1.000. And when Indianisil60n sets in. unless Indians 
agree to a reduction of salary, it is not possible to eliminate the difficul-
ties· of the position. You want Europeans to get more salaries in order 
that you may get morl' salaries; thus an unwholesome competition is 
kepf up. This is not the way to do it. Therefore, Sir, the whole thing 
~  • 
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is reallv whether the best men are not attracted by the present salary. 
I say as good a man as you can get can be got for Re .. 4,000. But if you 
are dissatisfied with a Judge here and a Judge there, the reasons ought 
probably to be found elsewhere and not in the matter of salary. If you 
reduce the salary by a thousand rupees you will get the very same men and 
equally good men. I am perfectly certain that if a Bill is brought in and 
the n8larics of Judges are reduced, say by a thousand rupt!cs, aU the 
existing Judges will not retire and will not send in their i ~l  
That after all is the test. Because the Government tt'll us the competi-
tion rate is the proper rate : you cau ~  men ior t'he pay ~I  arc otter-
ing. Well, you can get men for the present salary, and without casting 
the slightest disrespect on the m ~  eminent Judges in the various 
Courts, and without referring t{) any flaws in the constitution of nny parti-
cular High ~ I may say that the Honourable Member iR not right 
in making himself their champion. It is true he entered into an elabo-
rate and eloquent plea of how he had no personal axe of his own to grind, 
but why on earth he takes up this attitude, I cannot understand. 

The time of the Assembly ought to be very much better spent than 
in devoting it 'to a consideration of this most injudicious question whether 
the salary of Judges of High Courts ought to be increased or not. Judges in 
the land ought to be independent. They ought to kno.w that once they 
accept the appointment there is neither promotion, neither increase nor 
decrease in the salaries. Many constitutions of the world have accept-
ed the principle that there should be neither reduction nor increase in 
the salaries of Judges of High Courts. They ought to know that their 
salaries are stable. That is the way in which the judiciary ought to be 
recruited and maintained. It is wholly wrong to give to the Judges the 
idea that their salaries can be increased by means of a motion made in 
this Legislature. They will then go round and ask Members to move 
motions any they will canvas votes. That is a moat inappropriate kind 
of thing to do. I do not know whether the Judges themllelves relish 
this motion. I suppose they will disown that they want their f>&laries 
to be increased. I do not suppose they made any application to the 
Honourable the Finance Member or to the Honourable the Home Mem-
ber or to the Viceroy for the purpose of an increase in their salary. 
Therefore it cannot be said that they have a grievance and unless this 
grievance is redressed, they will go on strike and the ~ i i l administra· 
tion will come to a standstill, I therefore, Sir, without entering into 
the numerous and very pertinent observations which HOme of my friends 
on my side have made and without expressing either disagreement or agree-
ment with those obserntioDS, wish to conclude by appealing to 1Ihe H01l8eto 
resist this sort of motion which is merely made-I do not know for what pur-
pose-which is merely made at the instance of some Judge or other of 
the High Court who perhaps does not deserve to be a Judre of 'the High 
Court. UDle86 it was made at the instance of a High Court Judge I can.. 
not understand how such a motion come!4 to be made, and I suppose ,tile 
Honourable Member will certainly repudiate my suggestion, and I acoept 
that repUdiation in anticipation. There is not the sliJrhtest doubt, 
however, that the suspicifrn will be t_ere in the country and it iA not 
right to ~ Judges to expect that in the year of grace 1928 they 
will get Rs. 1,000, and in the next yt'ar they will get another B.. 1,000, 
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and 80 on. If 80, they will go on making applications. I ~  not wish 
to add anything further except to say that I haTe got very great respect 
for all the High Courts and most of the Judges, and I do believe that 
the Judges themselves in the first instance will agree with me, and if 
this Resolution were circulated for their opinion, they would certainly 
not want any increase of salary. They will perhaps explain why they 
want an increase, if 'they want it. At the present moment no grounds 
have been given either by way of rise in prices or of any other kind, or 
that they have got to employ a larger staft' of servants or live in 
palaces or own half a dozen motor cars. I have not been able to under-
stand the reason why they want an increase. RH. 4,000 is quite ample 
for a Prince in this land to live on. I cannot understand why B.s. 4,000 
is not sufficient and why public money should be wasted in this manner. 
We can get quite good Judges for Bs. 3,000 or Rs. 2,500 or even for Rs. 
2,000. I have not the slightest doubt about it. I would therefore 
appeal. ...... . 

llaulvi Muhammad Yakub (R()hilkund and Kumaon Divisions: 
Muhammadan Rural): How much would you accept if you were made a 
Judge of a High Court' 

Mr. I. 8riDiTua lyeDg&l": I would accept Rs. 1,000 or even Rs. 500 
or even honorary for tha't matter, if yeu ask me to serve in a Swaraj 
Government, I will then do so with the greatest ple&f;ure. I speak with 
the fullest sense of responsibility. It is an idle thing, it is a criminal 
thing--extravagance is criminal-to waste money in this ,fashion. 
Suggestions are made that High Court Judges will have to be increased 
because their work increases, because one Judge is entertained another 
will have to be entertained. and then temporary Judges are made per-
manent. I find the tale of Judges grows longer and longer day by day. 
The High Courts are not able to get through their work expeditiously. 
There is no disposition on Government's part to curtail the number of 
.Tudges. In this state of things what is the responsibility of any private 
Member in this House in making this motion' And after all, this 
Resolution ought to come from the Government, because the question 
of public expenditure and matters relating to services. etc., ought to 
come from the Government. This is not a social service. This is not 
an unofticial matter. Private members, non-ofticial members, have no 
right, I submit, to bang forward a Resolution of this kind. Technically 
perhaps they can, but they have no right to deal with this question. It 
is a matter really for the Government to bring forward. If Government 
want to make any such proposal, let them do so j let them take the res-
ponsibility. But let them not get-I do not suggest it-let them not 
get, a private Member to move a Resolution and remain neutral. I ex-
pect the Government Benches to vote against this Resolution. 

1Ir. ,A. B. Gb1l.lD&vi: Sir, I think it is high time that we brought 
this debate to a close. (Hear, hear). . 

Mr.o..ya Pruad IiDgh: It was unneeessary. 
Mr. A.. B. Gh1l.lD&vi: I am grateful, Sir, to my Honourable and 

gallant friend Mr. Ranga Iyer. (Aft HOftourabk Member:" How is 
he gallant''') for his reasonableness, for the sweet and reasonable 
speech which he has delivered to-day. Of COUl'8e, although the express 
wording of my Resolution does not mention hOllBe allowanee, the spirit 

LD5LA all 
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of the Resolution embraces house allowance, and, Sir, I should be only 
too glad to accept any amendment which my Honourable friend moves 
oli. the lines which he suggested. (An Honourable Member: II Where 
is ,the amendment' "). As to my Honourable frit'nd Sir Hari Sinl!'b 
Gour, I am not at all surprised at his opposing my Redolution. He hll8 
got the Supreme Court in his head and he is afraid that the salary of the 
Judges of his unborn darling child may be affected if an increase in 
the l i~ of High Court Judges is given. I am sorry he is Dot hearing 
me. 

Sir Bari Singh Gour: I am hearing you. 
, Mr. A. H. Ghumavi: Coming to my Honourable friend ....... . 

Sir Bari Singh Gour: Is that all you have got to say about me , 
What about the court-fees that will be raised Y 

1Ir. A. H. Ghumavi: '","hy should they be raised' Coming to my 
Honourable friend Mr. Amar Nath Dutt. I do not think I should take 
his remarks seriously. He would like to ha,'e Judges without salaries, 
Honorary Judges like Honorary Magistrates. I am not opposed to his 
suggestion, but 1 would humbly advise him to give effect to it after the 
dawn of the millennium under the Swaraj Government. It is true that the 
salary of Ministers is reducible to one rupee or nothing, but does not 
affect my argument that the creation of the of6ees of Members of Executive 
Council :whose salaries cannot be. reduced and that of Ministers have ad-
versely affected the position and' status of the Judges. From my friend '. 
occasional remarks. occasional lapses in this Honse addressing the Chair 
in a form familiar to the lower courts it is not unkind to presume that 
his practice has been miles away from High Courts. (Laughter). There-
fore, his knowledge of High Court Judgfs is obviously based on 
secondhand information which is not always accurate, and in the present 
case ~  ~~  to me to betray a woeful lack of taste. 

, 1Ir. it. o. BeoiY: What about your own secondhand facts obtained 
from the Judges , 

1Ir. A.. B. Glnimavi: .1 am coming to you presently. My gallant 
and Honourable friend, Mr. Neogy, (Laughter) has substituted satire, 
sarcasm and affected witticism for sound logic. He bas advised me to 
address the proper forum, namely, Sir John Simon. Thanks. I would 
thank hini for his gratuitous advice and I hope I will profit by it, He 
has referred to Sir Ali Imam's acceptapee of a Judgeship. Does my 
friend know that he has been indirectly supplying the CaRe in support 
of my Resolution' (Mr. K. C. Neogy. Who are the others '). Just 
a minute. Sir Ali Imam, who stuck to the of6ce of Law Member for 
over five years, fOlllld. ~  impossible to stick to the Q.MOmfortable poai. 
tion on the Bench for more than six months, aDd be quickly jumped from 
it to the Membership of the Executive Council of Bihar. 

Sir, ~ am l ~ l to my HonourablE: friend. MunAhi lawaI" 
Saran (Some Honourable Members: "Not gallant' "), and I th&nk 
him for ~ i  a protest against the reflection upon the Judges of the 
High, Courts by certain Honourable Members in this House. I am, not 

i ~ at hia doing 80, for that is w4at is expected from a level-headed, 
Bober-mmded gentleman like my Honourable friend. 
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Sir, only word to the ex-.Advocate General of Madras, my Honourable 
friend, Mr. Srinivasa Iyengar. He has forgotten entirely, I believe be 
was not in the House when I made my speech, that the salaries of the 
.Tudges have not been revised since 1866. Even in 1899 the salaries were 
enctIy the IS8me as they were in 1866. Practieally for 60 years the 
"alaries of the Judges have not been revilled and no notice has been taken 
hy any Committee Or Commission regarding tho!;., salaries. 

Sir IIa.ri 8iDgh Dour: This contradicts your main speech. 

Mr. A. B. Gh1lll1&vi: No. I meant" not been increased" I stated 
that h ~  were not increased and they have almost remained at the IS8me 
Jevel since 1866. That is my point. Well, Sir, I would ask one thing of 
roy Honourable friend, Sir Hari i ~h Gour. If an Executive Council 
Membership were offered to .him and also a Judgeship, will my Honour-
able friend tell this House which one he would accept T (An HO'IWurable 
Mtmbl'r: "The latter ".) I am sure that is not his view. (Jfr. 
Ja;mnadas M. Mehta:" He will be offered neither of the two ".) 
(An Honourable Member: "He would like to go to the Supreme 
Court.") He will not be offered a Judgeship because he is over age. 
That is the reason. He has no chance for a Judgeship or for a Judge'!> 
881 ~  

Sir, with these words, I would ask the House to carry this Resolution. 
if possible, unanimously (Some HOfWUrablc Members: ~ ) or at 
least to pass it by a large majority. (Some Honourable ,Velnl}l!r. : " With-
draw". Sir HaM Singh Gotlr: "Otherwise it will be thrown out". 
An Honourable Member: "Withdraw as you have made your speeeh ".) 
I will not withdraw. 

lIIr. PraddeDt : The question is : 

" That thE' following Be8olution be adopted : 

, This A8!lE'mblv reeommE'n.u to the Governor General in Coun('i1 that estepe be 
taken for improving thE' lIC'ale of salary of aD High Court Judgea '." 

The .Assembly divided : 

Abdul Qaiyum, Nawab Sir Bahibsacla. 

Alexnndt'r, Yr. William. 

An\\·ar·ul·Azim, Mr. 

Allhrafuddin Ahmed, Khan ~11  

Nlll\"abzada Saiyid. 

ClhottE'rjE\e, The Revd. J. C. 

C«ke, Mr. H. G. 

Crawford, Colonel J. D. 

Ghuzna\i, Mr. A. H. 

Gidn"y, Lieut,·CoIDDel H. A. J. 

Lamb, Mr. W. S. 

Mohammad Ismail Khan, Haji Chaud-
bury. 

MukhE'rjee, Mr. S. C. 

Rafique, Mr. Muhammad. 

Rajah, Rao Bahadur 1\1. C. 

Sossoon, Sir Vietor. 

Shah Xawaz. Milln Mohammad. 

RhE'rvani, Yr. T. A. K. 

Simpeon, Sir James. 

Suhr81rardy, Dr. A. 

SykE'a. }fr. E. F. 

Yamin Khan, ~h  Muhammad. 

~ ll  Ali Khan, Nawab Sir. 
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Ant'y, Mr. M. B. 
Ayyangar, Mr. K. Y. Rangaswami. 
Ayyangar, Mr. M. S. Sesb,a. 

Badi·1U·Zaman, Mauln. 
Beh-i, Mr. D. Y. 
Bhnrga"a, Pnndit Thakur Du. 
Chunder, Mr. Nirmnl Chunder. 

Das, Mr.B. 
Das, Pandit Nilakantha. 
Dutt, Mr. Amar Nath. 

Dutta, Mr. Brish Chandra. 
Fan'Okhi, Mr. Abdul Latif Saheb. 

Gour, Sir Harl Singh. 
Gulab Singh, Sardar. 
Him Singh, Brar, Barelar Bahadur, 
Honorary Captain. 

Ismail Khan, Mr. 

Iawar Buan, Munahi 
Iyengar, Mr. B. Srinivaaa. 
Jogiah, Mr. Varahagirl Venkata. 
Kidwai, Mr. Bafiq Ahmad. 
KIlllZl1l, Pandit Hirday Nath. 
Lahiri Chaudhury, Mr. Dhirendra Kanta. 

Lajpat Bai, Lala. 

The motion was negatived. 

Malnviya, Pandit Madan MohaD. 
Mehta, Mr. Jamnadll8 M .. 
Mitra, Mr. Satyendra ChlUldra. 

Moonje, Dr. B. S. 
~ h  Singh, ~I  

Murtuzu Saheb Bahadur, Maulvi SaYJhl. 

Naidu, Mr. B. P. 
~ y  Mr. K. C. 
Phookun, Srljut Tarun Bam. 
Rang Beharl Lal. LILla. 
Ranga I~  Mr. C. 8. 
Rao, Mr. G. Sar\'otham. 

~  .Rai Bahadur Tarit Bhu88n. 
8ardu, Rai Sahib Harbilas. 

Shafee, Maulvi MohamllU1d. 
Siddiqi, Mr. Abdul Qadir. 
Singh, Kumar Ranllnjaya. 

Singh, Mr. Gaya Prasad. 

Singh, Mr. ~ ~  Prasad. 
Singh, Mr. Ram ~ y  

Sinha, Kumar Ganganand. 
Sinha, Mr. Rajivamnjon Pra88d. 

Tok Kyi, U. 
Yaknb, Maulvi Muhammad. 

RESOLUTION BE EDUCATION OF GmLS .ll.T)} WOMEN IN THE 
TERRITORIES ADMTh"ISTERED BY THE CENTRAL GOVERN-
lIE1IoTT. 

Mr. President: Sardar Jowahir Singh. 

'!'be Bev. I. C. Chatterjee (Nominated: Indian Christianll): Sir, 
the Honourable Member is abst'Ilt from the House and he has already 
requested you in writing to kindly permit me to move the Resolution in 
his name. Therefore, Sir, with all due respect, I request your permilllrion 
to move the Resolution that stands in the name of my Honourable friend. 

Mr. PNlident: The Rev. J. C. Chatterjee. 

'!'he :Rev. J. C. Obatterjee : I beg to move the following Resolution: 
•• This AlI8embly reeolllmenda to the Governor General in Il ~  that he be plealed 

to 88netion a substantial grant, eapital BII well &8 reeurriag, for tlte furtheTlUlt.e of girla' 
education in tbt> eentrall) adminiater-.'I\ territories, and that a8 a first atep towarda mia. 
a wt'll staffed and np-to·date college be eBtabliahed for the training of women toaehen. 

Thill A_mbl,. further reeommeDdI that a competent Committee, including proud. 
nent women, be appointed to go into thl! lubjeet and to make a report." 

This Resolution which by your indulgence I have the privilege to 
move is concerned, I believe, with what i. the most vital of our naticmal 
problems, namely, the furtherance of w(Jmen'8 education on right lin. 
and to some extent bringing within the reach of girls and women of this 
land the benefit of education which is the birthright of every citi.r.en in 
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a civilised country. I. believe, Sir, that the problem of the education of 
our girls is far more important than any other national problem, and 
when one hears so many discUll8ions taking place, bitter struggles for the 
demand of self-government, many committees sitting to write reports, 
constitutions being drawn up, men saying hard things to each other, it 
seems to me that there is somewhat of an unreality in all the!>e wranglings, 
lor, Sir, I ask how can any country attain to full re!!pon'iible gonrnment 
or Swaraj when it is only working as it were with only half its man-
power. I believe that so long a.s we do not bring education to our people, 
and especially to our womanhood, we shall never be able to settle our 
national problems, we shall never be able to attain Swaraj or self-govern-
ment, and even if some fairie could givc it to us, that self-government 
could be sustained so long as the better half of our nation is not educated 
and is not sensible to its respo!lsibilities or it.<J opportunities. 

The ResolutiOlll which I have just moved is dh;ded into three parts. 
I shall endeavour, as briefly as possible. to !lhnw the importance and the 
necessity of each part. The first part of the Resolution asks the Governor 
General in Council to sanction a substantial grant, capital a.s well as 
recurring, for the furtherance of girl.,' education in the centrally admin-
istered territories which, as we all know, (;omprise the Province of Delhi, 
the North-West Frontier Provipce, Ajmer and Coorg. I know that my 
Resolution of necessity must be confined to these provinces as education 
is a transferred subject in the other provinces. I do not believe that the 
Central Government which ought to set an example and give a lead to 
Provincial Governments in all matters relating to nation-building has in 
this matter of women's education given a lead in the centrally administered 
territories. For instance, the Punjab does a great deal more for educa-
tion than any of the centrally administered territories under the Govern-
ment of India's direct control. Then, Sir, there is another point. 
Go,-ernment have acknowledged on all occasions that they have the 
greatest sympathy with women's education, but it is difficult to realise 
that they have done all that they could have done or should have done 
in this matter. For instance only last week, Mr. P. W. Marsh, I.C.S., 
Collector and District Magistrate of Aligarh, when opening an Anglo-
Yernacuwr Girls' School in that town said that till now the ooncatinn of 
women has depended almost entirely on private generosity. Now, Sir, 
I shall quote a very few figures and show that that statement is not by 
any means exaggerated. I take my figures from the official report just 
issued by Government for Education in 1925-26, and in that report we 
are told that in the whole of British India there are 176,000 educational 
institutions of all kinds for the education of males, whereas for the educa-
tion of women and girls there are only 27,110 educational institutipns of 
various kinds. Sir, I do not in the least contend that the number of 
educational institutions for boys is sufficient. We all know that in an 
enormous country like ours this number is hopele.ssly inadequate; but it is 
surprising that, 88 the result of the combined efforts of Government, of 
local bodies and private effort in this ~  the number of girls' 
schools in the country is hardly a seventh of the number-the very 
meagre number-of boys' schools in the land. We find that for every 
ten schools for boys, there is not even one for girls. The proportion 
would be jU&1 under one. Then, again, if we go on to the Iluest ion of 
national expenditure on education, we find the disparity just as great 
Dr even greater. In the sam.e year 1926 Rs. 14,12,85,861 were spent 
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from all soorces on the . i~  of males, whereas only a little over 
Rs. 2 crores was all that could be found for the education of women and 
girls. Considering that .the education of girls in this eountry ·is 110 far 
behind that of boys, the reasonable and the logical eourse would have 
been that we should spend seven times as mnch 00 the education of women 
and girls and provide seven times as many institutions for the education 
of women and girls as we can do for the boys and men of this country. 
Now, Sir, my gallant and Honourable friend from Nagpur has some-times 
referred to the women of this c()untry as the depressed classes. Far be 
it from me, that I should characterize the fair sex of my country as the 
depressed classes-to say the least, it would not be quite safe for me-but 
I may be pardoned when I maintain that at all events in the matter of 
education the vast majority of women and girls of this conntr'Y are very 
backward. Now, Go.vernment rightly and at all times profess. and also 
try to give effect to their professions, to help the backward communities. 
Therefore it stands to reason that they should do their utmost to help 
forward the education of what I may with a certain ,!Ullonnt of trembling 
anq hesitation describe as the most backward community so far 88 educa-
tion goes. But that is not what really happens in practice. If we take 
the figures given in the report that I have quoted from. we find that in 
the case of boys' education Government contributes 46.9 per cent. of the 
total expenditure on boys' education. In the case of girls' education 
private effort has to. find no less than 23 per cent. of the total cost of 
girls' education, whereas in the case of boys' education private effort is 
responsible only for 12 per cent. of the total expenditure. Government 
contributes to the cost of girls' education only 45 per cent. of the total 
cost on education. I maintain. Sir, that to be fair, Government ought 
to contribute something like 200 per cent. of what is contribntf"dby 
private sources for the education of girls, which is so backward. Every-
one here more or less realizes the extent of our national disaster because 
of the illiteracy and the ignorance of the vast majority of the women of 
this land, but I wonder how many people do realize ll~  the exact degree 
of that terrible disaster. I find that in the year 1916 there were only .9 
of the womanhood of India who could at all read or who could be described 
as literate; that is to say, not one in a hundred was able to sign or write 
her name at that time. Ninety-nine womf'n out of a hundrf'd could not 
read and write. We should have thought that in the last ten ~  in 
which there has been so much prOf,!'ress in the country in other dil"('(:tions, 
the situation in this respect could have improved, but tht' report for 1926 
tells us that the proportion of literate wvmen has l~  rilren to 1.3. and 
in the words of that repOrt this progress is dt'seribed &'i t'xtremely slow 
and much below the. rise in the percentage for males, I do not desire 
to \teary the House by quoting more biatisties and figures. I b li~  I 
have said enough to convince the House that the problem is most urgent 
and that we are right in asking the Government· to gh-e practical effect 
to their RyJDpathy and to provide money for education or rather for 
greater educational facilities at least in the centrallY-administered areas. 
1 am asking for money for the centrally-administered areas in the first 
instance, becalL<;e J believe Government itself would agrt't' that the <.:entral 
Government, with all the distinguished men that it includes and with all 
its !treat resources, ought to set the lead and an example to the provinces. 
It IS however surprising that in the centrally-administered territories 
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there ill not a single-I believe I am right in saying-8 single arts. (:ollPge-
for women or a single training college fol' women ~ at DeIhl.. I ~  
not think that there is any part of the centrally-admlDlstered terntOrIes 
where compulsory primary education is provided for girls. Sir, if it is 
possible in States like Baroda and even in the distant and rather out-
landish State of. Bikaner-for we read in fhill morning '''. paper that 
Bikaner has resolvecl to proYide- for compulsory i~ for 1Io1s and 
girls in that State-it certainly ought to be possible for the Central 
Government to provide funds for compulsory primary education in the-
small territories which they dirE'Ctly administer. Speaking of my own 
Province of Delhi, where I believe the Government of India reside for lIome 
part of the year, the Municipality, I can assure you, has been anxious to 
provide compulsory primary education for girls, but they are unable to 
do so because the gra.nt that is given for education by Government is 
very inadequate, and rightly or wrongly as it is still considered that 
boys' education should come first. .AB they are not able to provide for 
all the expenditure required for boys' education, the,.. feel very doubtful 
if they should undertake -compulsory education for girls. Now that is 
a thing to which I invite the attention of the Assembly a1ld of the Govern-
ment-Delhi is a place where h ~ can start to-morrow, if they so like. 
compulsory education for girls and with '-ery good e1tect. 

The second part of my Resolution asks for the establishment of a well-
equipped training college for the training of women teachers. A training 
college, 80 far as this Resolution goes, is not intended to mean a college 
for training women graduates only ; I believe it is intended to include 
a training course, be it normal classes, be it junior Anglo-1'ernacular 
classes, or be it classes for the training of graduate teachers. Now, every-
one knows that in this country 80 far 88 women '8 education goes, next to 
the question of money, the most urgent problem is the paucity of suitable 
trained women teachers : and unless we have women teachers, how are 
we going to have scholars taught , I will quote a few further figures. 
If you look up this 1926 report, you will find that in the whole of British 
India there are only 134 women in training colleges for teachers. 
Considering that some of these prospective women teaehel'8 are likely to 
get married and therefore in a sense will be lost to the teaching profession, 
we thus find that for the whole length and breadth of the country containing 
300 millions of people there will hardly be a supply of 100 well-trained 
teachers a year. Now, I ask, Sir. is that a state of affairs considered com-
plimentary or i ~ for UIlY ch-iJized country? I am not Olle of 
those who would place all blame for e"erything on the shoulders of 
GOV('I'llJlWnt ; I 11m not here to maintain that the pa'.lcity of WOllll'n 
teachers is entirely due to the lack of sympathy or the lack ,)I facilities 
provided b~  Government. But· I would say this that after all there is 
something that can be done by them. Now, what are the reasons why 
there are not more /lirls willing' to goo into training (,olle,:es for women 

~h  t The first thing is that tht'l"l' is hardly any, at any rate in North 
Indla-I do not know about South India-a self-("Ontained i i ~ col-
lege for women. there mav be one such in the South. But the (peneral 
practice in North India is that one Or two or at the utmost three wo;en are 
admitted to men's training' ll ~  I maintain that the customs of tIlt' 
country are ~ h that it ~  not very ~ ~ i  for the majority of ~i l  
of good famIlies to Q'O Into these traullng colleges. And even if (Iur 
customs did permit of tbat, it is extremely doubtful whethe; two or three 
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women in a large men's college can derive the benefits of corporate life 
or get the full benefits of training when they are in such a hopeless mi-
nority. What we therefore W8l1t is a well-staffed, well-equipped tTaining 
college, or at any rate training classes attached to an arts college in one 
of the central places in India. I hope that Government will seriously 
consider the desirability and the urgent need for establishing such a col-
lege, possibly in Delhi, which being the hub of the universe at the present 
time will draw, I hope, qualified women graduates from all parts of the 
country. I dream of a great college for women on the banks of the 
Jumna, something like, though not quite like, the one described by Tenny-
son in the ., Princess". But even a college cannot be started or main-
tained without money, and that is the reason why I am trying to preSti on 
Government the need for funds to start a college of this kind. 

In the final part of my Resolution I have asked for the appointment 
of a competent committee, including prominent women, to go into the 
entire subject and to make a report. Sir, it was in the year 1925 that 
the Director of Public Instruction of Bengal extended a memorable 
invitation to women in the following words : 

" You han> a_rted younelves in the field ot polities. How long i8 to be berore 
you lI.8IIert youraelves in the field of secondary and higher edut'ation' How long RTe 
~ l  going to tolerate a man-made syllabus, a man-made system, II. DIBD-made examina-
tion and a eontrolling authority in which women have no voiee as the dominating arbiter 
of your edueational destiniea , " 

That invitation and challenge was taken up by the educated women of 
India without delay. They have become fully alive to the dangerH of 
this man-made system of education. They realize that if th(' slavish 
imitation of boys' education continues, the girls of this country 
will never be educated on right lines. Their answer WIl8 de-
monstrated in the two all-India Conferences held this "ear and last 
year on women's educational reform. Anyone who either attended these 
conferences, read reports of their doings or had anything to do with them 
would be convinced not only of the ability of our women and of their 
fitness to guide the lines on which right education should be based for 
our girls, but will also have realized the determination of this handful 
of educated and noble women of our land to bring education within the 
reach of all their less fortunate sisters. Before the country undertakes-
I hope with the help and sympathy of Governmdnt-an all-India cam-
paign for the education of women and girls, for wiping out illiteracy 
amongst women, it is absolutely necessary that we should lay down the 
right lines on which such education should proceed. We have read notices, 
()r rather extracts, from a great many memoranda submitted to the 
Educational Ccmmittee of the Simon Commission, and several prominent 
educationista in writing their memoranda have gone out of their way to 
state that the present system of education in this country is rotten. Well, 
if after 80 many1 years a system of education for boys which has advanced 
a great deal and may therefore be described as already having settled 
down to some extent, is rotten, let us not make a mistake in perpetuatiDg 
an imitation of that system for our girls. There is yet time in which to 
think-and especially for women themselves to consider"":""what are the 
right lines on which the education of girls in this country should proceed. 
That is the reason why I hav ... asked for the appointment of a competent 
committee to carefully go into and weigh the subject of women's edtieation 
And lay down the right lineR en which it should proceed. r shall not be 
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satisfied until that committee, which I hope will be appointed by G.overn-
ment, compri8e8 within its memberqhip an adequate representatIon of 
educated women. No one, as I h l~ !laid, who has Meet;! the work o.f ~  
all-India Conferences of women and the many constituent proVIncial 
Conferences that preceded them, will deny that there are enough women 
in. the land who can adorn such & committee and contribute valuable 
help in WOl'king out the lines on which education for women should 
proceed. 

Sir, I need not add very much more to what I have Maid. I am 
perfectly confident that such an enlighteIled HfJuse as thiM will not 
hesitate to accept unanimow;ly this modest Resolution for the furtherance 
of women's education. I have not moved this ~l i  merely to get 
something out of Government, although I sincerely hope that we will get 
not something but a great deal from Government for this work. I 
believe, Sir, that the gods and also governments help those who help them-
selves, and I have therefore moved this Resolution in the hope that the 
debate that will be raised upon it will bring this important subject to 
the renewed notice of the country, and that every one who is keen on the 
enlightenment and advancement of our land or for the attainment of what 
is known as Swaraj, will take the lead from this House and work with 
renewed zeal for this noble cause. Speaking personally, if I may be 
pardoned for making a persooal reference, when one realizes and fully 
believes that all that is best in one '8 life has come first and foremost from 
the training and from the help of an educated mother, and realizing 
how difficult it would be to m l ~ life without the help Ilnd 
companionship of an educated wife or tht- sympathy or the ~  of 
educated sisters-and I believe many Members of this Honourable HOU8e 
have had these benefit.-it is hard to imagine how any one should not be 
keen to bring within the reach of every man in this land the same training, 
the same companionship, the same enlightened sympathy, which 80IIle of 
us havt' had the good fortune to enjoy. I cannot do better. Sir, than to 
conclude my remarks by repeating the noble words spoken by Her 
1ilxcellency Lady Irwin in the course of a speech delivered at the opening 
of the St'OOnd all-India Women's Conference held this year at Delhi. 
Ht'r Excellency said : 

•• Tht' furtheran("e of edu("ation for womt'll ia a great I"onstruc.otive work. for it 
meaJIB nothing 1_ than an atwmpt to build a City of God in the homes of this eOllDtry. 
It ill tht' noblellt ("onum of women, nobler eVeD than the great profession of medieine, 
.net' it miniatel'll to the heart. and minda and not only to the body ••• 
Sir, this Resolution is a humble attempt to help forward the building 
of a City of God in the homes of our land, and I commend it to this Jlouse. 

Sir, I ~ (Applause). 
(At this stage Mr. President vacated the Chair which was occupied 

by Mr. Deputy President, Maulvi Muhammad Yakub.) 
.... Ihkhtv .. (Meerut Division Non-Muhammadan Rural) 

Sir, I beg to move: . 
•• That for the worda from • for tJH. furtherant't' of • to tbt' words • trainiDg of 

wmot!D teaebel'll' lilt: follom, lit> lublltituted : 
• for providinlf free and OOmpUl801"1 primary education of girla between the 

~ of 6 IUId 11 in the centrally administered terltori. as early al pee. 
bible. um1 :II a fil'llt step to that eud to .tablish at onee • lulBeieDt Dumber 
of womt'D tt'Dt'ht'l'II' training school. in that area '." 

I am in aarreement in principle with the learned Mover of this Reaolu-
i~ but it 'Would have been much better if my friend had not dl'agged 
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in Swaraj: We on this side believe ~b  it is·an im ib~ y to have 
the people of this country educated l h~l  ~  Sw.araJ ~ m  first 
and education comes afterwards. To glvc an mstance 10 pOInt, I may 
point out that only yesterday the Home Member was cursing the Rusl!ian 
people, but I find, Sir, that even in the cursed Russia they have ~  
education of girls and boys compulsory. But in this country we have 
been crying, I think, for the last fifty years and no attempt has yet been 
made in that direction. 

I will not enter into details as to the state of affairs in this country 
about education, but with your permission I may be allowed to say only 
a few words. In this country there are 5,12,873 villages; out of which 
you have primary schools only in 22,635. It means that for every 23 
villages you have one school; it includes boys' school as well as girls' 
school. Taking the figures only for female education, we find that 
including towns and villages the total number of institutions for girls' 
education are 5,146. That gives you one school for every 100 villages. 
That gives the state of affairs in the whole of this country. I would not 
deal with the Delhi Province, as my Honourable fripnd the llover of 
the Resolution comes from Delhi. Let. me deal with another province, the 
North-West Frontier Province, and let us see what is the state of affairs 
in that provinee. 

111'. Deputy President: Which province are you dealing with 1 
Mr. Kukhtar Singh : The North-West Frontier Province. This is a 

province administered by the Government of India directly and for this 
province the Government spends Rs. 2,80,55.190, out of which a decent 
sum of Rs. 1,28,486 is spent for girls' eduC'ation. That gives us a very 
decent percentage of .4 per cent. This shows. Sir. how far the Gm-ern-
ment is sympathetic towards girls' education. If you take the figures 
for 1921·22 and 1926-27 you will find that in 1921·22 the percentage of 
girls was .5 that is, 5 girls reading out of 1,000 girls. That hal! been 
increased during 5 years to .7 per cent,-a very decent figure, of which 
thE' Government of India should bE' proud. We find, Sir, on page 34, that 
the percentage of female scholars to the female population of school·J!oing 
age in 1921·22 was 3.7 per cent., and in 1926-27 it is raised to 4.8 per 
cent. If we take the number of scholars in the whole province in primary 
schoob thc number of scholars is 4,544 only and in middle Rchools ~  
This really shows the state of affairs in a province in which the GIlYl'l'O·· 
melit is £-pending such a high amount. This is why by my amendmlmt 
I hAve aued Government to make the education of girlR COlnpu)sory lind 
free. 1 am very glad that only towards the end of this Rellolution we 
have asked for the appointment of a committee. If the Honourable the 
Moyer had put it in the beginning, I would have .opposed it, b ~l i  I 
know that nothing would be done and the matter would be left. to the 
committee which the Gov!lrnment may be pleaRed to appoint. TheTf'fore 
in the tirst part of the Resolution I have allked for the compulsory ~ 
110n of girls wit.hin the ageR of 6 ~ 11. I am fortified in my remarlts by 
t.he latest pronouneement of the Royal Agricultural CommiRRion. We 

. find, Sir, that the Royal Altl'icnltural Commission in their Report on "ag. 
522 have said : -, 

.. The vaiul' to tht' eommunity of the eiJucation ot ita womeDliet partteulArlJ' In it. 
eft'eet upon the spread ot lasting literal'Y amoDgtlt the young." r 
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In a way h~ have clearly pointed out h ~ if w:e ~  any ~88 
to be made in education we should try to establish gIrls .schools an';i ~  
them a sound ~ i  Unless thig is done, there 18 no tMJ88tblht.Y 
of spreading education even amongst the boys. If the women of this 
country had been educated we would ~  seen that t.he number of boya 
educated in the schools would have faIrly mcreased. 

They have also stated on page 503 as follows : 
i. We are eo,nvine.ed that the progn'88ive ~ i ll of tbe l m b 8~ 1I tbe 

onh means b,' whi('h lIlay be overceme the unwllhugw'811 of parents to. IK'Dd then ehlldrp-Il 
tc> 'l!1'hool8 ~  to keen them there till literacy is attaiDed." . 

This clearly shows' Sir that there is no other method by which we 
can educate our m~  than by compulsion, and therefore it is very 
necessary. ~  ihe i ~ girls h ~  be made free ~  m~ y  
Unless thIS IS done progress m the educatIOn of women will be ImpossIble. 

Then, Sir the other point that I h ~ tried to make out in my amend· 
ment' is with 'regard to the establishment of training schools for women 
teachers. I have asked for the l~ i  ~  the portion relating to the 
establiShment of an up-to-date college. . I should be perfectly satisfied 
with the establishment of training Schools for women teachers at the 
present time, because it would be too much for us to aspire to, to have 
a college now when we cannot expect to have a sufficient number of 
schools established in the area under the direct control of the Govern-
ment. I may point out, Sir, that since Education has become a trans-
ferred subject, there has been some improvement in every province in 
the education of boys and girls, but the Central Government has not kept 
pace with the progress made in the provinces. That clearly shows how 
far the Government of India is sympathetic towards the aspirations of 
the people of this (!ountry. 

Now, Sir, I find an. interesting thing on page 139 in the Report for 
the Progress of Education in India, 1917-22. In the North-West 
Frontier Province the total expenditure on training schools for males U. 
1916·17 was Rs.17,095, and the GoYernment, perhaps in order to show that 
they have done something towards the education of women- teachers. have 
split up this expenditure in 1921-22 for training schools for males and 
training schools for females. And what do we find Sir T Under the 
head eXpenditure on training schools for females we' find the figure of 
~  8,874 is just about. h.alf of Rs. 17,095. ~  y ~  have pro-
~  a school for trammg women ~ h  witheut incurring· a single 

pIe. That also shows the sympathetic attitUde of the Government to 
establish training schools for women teachers. 

Further, we also find in the Administration. Report of the North· 
West Frontier Proyince for 1926·27 that orih;f the total number 261 of 
teachers in girls' schools, there are only 92 trained teachers and ·the 
re.S! are untrained. If you refer to the Report of the ~lhi Province yo. 
will find a remark on page 55 : 

ff !here ia a GovernmeJIt ~i i  8<'hool. for girls at Delhi, where women teaehen 
are. ~  for. Vernaeular pnmary lind mIddle b ~ It had 28 teaehen uder 
trailW1g .. agamst sa laat year." 
~ the number of teachers has been reduced by 4. Perhaps it might 

be saId ~h  women teachers are not willing to be traiJled as teachers. I 
~ I  ~h  happens in my province. I do tlot know much about the 
lh~ ~ l1~  nor of the North West Frontier Province, but I think: the 

condItion wIll be the same all over. Unfortunately, the people of this 
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country have got into their heads that they must educate their boys and 
girls, and in order to attain their object they establish privat.e scbooltt. 
If a private school wants to send a teacher for training in a training 
school, the first thing the committee of that private school is asked to 
do is to contribute a stipend from its own funds for the training of the 
teacher. I do not know what is the rule in Delhi, but that is the rule 
in the United Provinces, and the Government of India cannot be expected 
to be more sympathetic than the United Provinces Government in this 
DIatter. If this method is also adopted in the provinces directly adminis-
tered by the Government of India, the natural result would be that the 
management of a private institution would not be able to afford to los8 
a teacher as well as to pay for her salary. People go about, beg money 
from those who can afford it, and then with very great difficulty, try 
to manage private institutions, and this is another difficulty placed in 
their way. The natural rt'sult is that they have to remain satisfied with 
notrained teachers. You cannot make adequate progress in education 
unl(>8s and until the teachers are properly trained. There is not the least 
doubt that women are willing to be trained as teachers ·in these schools, 
and consequently the Government ought to provide better facilities for 
their training. This point has been recognised ........ . 

. 1Ir. Deputy Preaidem : I do not wish to stop the Honourable Member, 
but I should like to know how long he will take. 

111'. I&Jdltar amp: Only a few minutes more, Sir. 
I was referring to a remark on page 133 in the Report of Progreu 

of Education, 1917-1921. This is what is stated there: 
" If the quality of teaehiBg in gir.' primary tehooJa is to be improved, it JDDat be 

through thf .aq of wOmen teaehera, intelligeDt enough to auept adnee. trom tile 
IupeetreBI 3IId, it pcaible, traiDed tor the teaehblg prof_ion. A. yet 10 poor 
is the qDIllity of the material that the Cbainlwl of ODe DBtriet Board eODdemDI .n 
the .e1NlolB in eharp of women .. without hope, bat _ aol'll anguiDe about a girl.' 
tehool that :is ill eharge of aD old pundit." 

This clearly recognises the Ul'gellt neeessity of establishing training 
sebools. in the country. 

Further on on page 134 you will find in the United Provinces the num-
ber of WOIllell teaehers has increased from ..... . 

.. Depaty Preaideat: The Resolution before the House does not 
deal with the question of women teachers in the United Provincl'Jl, nor 
can the Honourable Member dise1Jll8 that subject here. I would there-
fore ask the Honourable :Member to confine himself to girls' education in 
the centrally administered t61'itoriea. 

1Ir. Kuk:htar ItiDgh : Sir, the point that I was trying to make Wilti not 
about the United Provinces, but I was only showing that in the United 
Provinces and the Punjab the condition of womens' education and t.he 
condition of training women teachers is much better than in the centrally 
administered territories. Sir, as the time at my dil;posal ill over, I would 
ask the Government not merely to accept the prop08al for the appoint-
ment of a committee, but also to introduce free and compulsory education 
in the areas which are administered by the ~l Government. 

The Assembly then adjourned till Eleven of the Clock on Wednesday, 
the 12th September, 1928. 
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